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(:ontractors are still continuing their work 
under plea of stay order obtained from the 
Orissa H tgh Court and the management of 
both private and Government owned mines 
are giving extension on expiry of their 
original contract with uller disregard to the 
provision of the Labour Ministry's notifica
tion. Besides, some mine-owners have 
been engaging fresh contractors. The 
Government ha.ve also not ta.ken any steps 
to get the vacation order from the Orissa 
High Court for abolition of contract systfm. 

I appeal to the Government and parti
cularly the Minister to take immediate 
action to abolish the contract system in 
chromite mines in Orissa and give relief 
to thousands of tribal labour from exploita
tion by contractors. 

(viii) Need to reopen Asbok Paper Mills, 
Darbhanga~ Bihar 

DR. G. S. RAJHANS (Jhanjharpur): 
There is no denying the fact that there is 
inordinate delay in the reopening of Ashok 
Paper Mills, Darbhanga (Bihar). This 
ambitious industrial projeet of MithiJa, 
North Bibar, remai ned closed for the last 
several years as a result of which several 
thousand skilled and unskilled workers of 
this economically backward rogion are 
virtually starving. They cannot get any 
alternative employment either in North or 
South Bihar. 

Sometime back by the end of 1985, 
Industrial Development Hank of India in 
collaboration with the Governments of 
Bihar and Assam. was devising ways clod 
means to reopen this industrial unit. This 
had kindled a hope in the hearts of the 
people of M.ithila region. But nothing 
more has been heard on this account late)y. 

I. tberefore, request the Government of 
India to take urgent steps to reopen Ashok 
Paper Milts. Darbhanga. 

12.24 hrs. 

DEMANDS FOR GRANTS (GENERAL) 
1986· 87-Ccmtd. 

(Engli,") 

Ministry of Water Resourtcs--:Ccntd. 

~R. DEPUTY SPEAKER: We will fO 

to the next item, Item No.9. Further 
Discussion and Voting on tbe Demand for 
Grant under the control of tbe Ministry of 
Water Resources. Shri Bbisbma Deo Dube 
to continue. Please be brief. 

SHR} PIYUS TIRAKY (Alipurduara): 
Already. you say, 'be brief' I 

MR. DEPUTY SPEAKER: Already, 
he has taken six minutes. That is wby I 
said, 'Please be brief'. 

[Translation] 

SHRI BHISHMA PEO DUBE (Banda) : 
Mr. Deputy Speaker. Sir, I rise to support 
the Demands for Grants of tbe Ministry 01 
Water Resources. Yesterday, I bad 
expressed my opinion on the project set up 
by U.N.D.P. in our Bundelkhand area. In 
this connection, I would also ]ike to mention 
that this project has been pending with the 
Union Government for sanction for a long 
time, vide letter No. 6.1/150/38-4-81 dated 
1.12.1981 sent to the Centre. No attention 
is being paid to it. My request is that duc 
attention should be paid to it so that the 
irrigation facilities may be made available 
there. Under this scheme, Foreign experts 
wi1l conduct the survey and underground 
water will be tapped for irrigation purposes. 
My request is that attention should be paid 
to this area. 

A project caUed Ken multipurposc 
project was submitted to the Water 
Commission in 1982. 1t is under dispute. 
It is still pending and no attention has been 
paid to it. My request is that tbe bon. 
Minister should look into this matter 
so that the dispute could be settled and 
adequate water and means of irrigation 
could be made available to the people. 

Sir, I want to reiterate that my 
constituency. Banda is situated in tbe 
soutbern part of Uttar Pradesh, in fact, it 
can be said that it ]ies in between Madhya 
Pradesh and Uttar Pradesb, and all rivers 
except the Yamuna flow into this area from 
Mad hya Pradesh, and tbe dams constructed 
over these rivers also lie in Madbya 
Pradesh. On account of tbc dispute, tbe 
situation is such that the Banda constituency 
is non receiving any supply of water. 
S~vC'r~J disputes 9f .j~Ujt1 patprc af9 
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pendin, witb tho Central Government for 
, clearance. My request is that these 

disputes should be settled without delay, so 
that tbose areas could get their due share of 
water. 

Sir, after a review of this situation 1 
would request tbat the entire Bundelkhand 
reaion comprising S districts of Uttar 
Pradesh and 14 districts of Madhya Pradesh 
may be treated as a unit, while framing the 
water policy. This area bas a district 
geographical position and, therefore, it can 
be regarded as one" unit. Thereby the 
water resources for the area and other 
fsciUties could be increased, wbich would 
load to greater welfare of the region. Hence, 
I would request you to constitute a separate 
Commission to devise methods for increasing 
tbe water resources. Sir, the National 
Water Policy is being formulated and while 
it is under preparation, I wouJd request you 
to consider my snggestion of treating 
Bundelkband as a single unit before finalis
ing the plan. Although the State is largely 
responsible for irrigation works yet the 
Department of Water Resources of the 
Central Government also has a role to play 
by way of guidance. Accordingly, I would 
like that the Central Government should 
guide the State Oovernment and make it 
understand tbat out of the four rivers 
flowing through tbe Banda district, namely, 
Pasuni, Bage, Ken and Yamuna, dams 
should be constructed on Pa~uni and Bage 
rivers and their canals could be utilized for 
irrigation so that the dry areas of Karvi and 
Naraini may get irrigated. The soil is very 
.fertile in tbis region and if irrigation 
facilities are provided, the yieJd may be quite 
high. Again, Lift Irrigation Scheme should 
be adodted for Ken and Yamuna rivera. 
The State Government has made a rule that 
Lift Irrigation Projects would not be cons
tructed over rivers with less tban 25 cusecs 
of water. As there are ravines on either 
side of these rivers, no other irrigation 
method can be adopted there. Neither 
tubewells can be installed nor canals 
constructed for supplying water. Hence, 
Lift Irrigation Scheme should be adopted 
even if S to 15 cusecs of water is available 
and the land should be irrigated . 

Similarly, the proposal to instal 150 
tubeweUs in Banda district, which was seat 
for clearance to the Remote Section, should 
be implemented without delay. The work 
on the Rajghat Dam Project should be 
speeded up and rapid progress should bc:l
made in this matter. In the end, I shall 
speak about the drinking water crisis in my 
area. Our Government have resolved to 
make drinking water available in every 
village. A large part of my constituency is 
dry and no drinking water is available there. 
The Patha area is rocky and a waste1and. 
Neither tubewells can be installed nor wells 
can be dug there. The Government had 
drawn up Patha Drinking Water Scheme, 
Banda, on which about Rs. 3 crores had 
been spent. But the scbeme has totally 
failed. It could not provide water to the 
people. At some places tanks have been 
constructed but they have not been 
connected with taps. Attention should be 
paid towards it. I shall conclude by raising 
one more point. The water scarcity there 
is so acute that a song has been composed 
on it in the villages. When the women go 
to fateh water, they sing that song. If you 
hear it you will understand how much 
difficulty they have to face in arranging 
water. 

Paise soop take gagari, aag lege skum 
dadri 

Skum dadri is tbe name of a vi1lage 
there. They say that one bas to pay one 
paisa for a soopa and two paise for a 
ga~ari. What is the use of such a village. 
There is a another song. 

Bhoura tera pan; Kazeb kar jaae, gagar; 
no phoote. Chohe khasam mar faye, 

The womenfolk say that they can bear 
the loss of their husbands but not that of 
the water fatcbed by tbem. With these 
words, I convey my greatfulness to you for 
giving me an opportunity to speak. 

12.32 hrs. 

[SHRI SHARAD DIGHB in the Chair] 

*SHRI B.N. REDDY (Mirjalguda) 
Mr. Deputy Speaker_ Sir, water is one of tbe 

• Tb~ Speech waS ori,inaJIy delivered ip Telusu. 
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moat valuable resource among tbe natural. 
resources. There will be on roon1 for 
drought in. any part of the country if our 
water resources are harnessed properly. 
We should keep tbis fact in mind. 
Harnessing of our water resources means 
getting rid of drought once and for all. 

In "Towards a National Water Policy: 
Issues for considerationn it was stated that 
"the country with a geographical area of 329 
m.ha. has a water potential of about ]78 
m.ha. m. from surface water and 42 m.ha.m. 
fr"m ground water, but only about 50% of 
this can be put to beneficial use." It means 
that we can utilise only 50% of OUf water 
resources. We are not in a position to 
utilise fully even this 50% of water resources. 
We are utilising only 24% and even less 
tban that today. So efforts should be made 
to utiHse all the available water resources to 
tbe fullest extent possible. If it is done, W\! 

can have assured water supply for irrigation 
io the country. If these waters nre tapped 
and diverted to the areas where there is no 
water, not only drought disappears from the 
Jand but also the entire country prospers. 
We have to keep certain priorities in mind. 
There many areas in the country which are 
chronically drought prone. These areas 
must get top priority. Water should be 
supplied to these areas first. Another 
important point which we should bear in 
mind is give priority to agriculture. 
Providing drinking water is another 
important point which we should bear in 
mind while drafting our National water 
policy. There is a saying in Telugu. 
Provide water to the parching land and 
throat. But it is unfortunate that this 
Govt. has failed on both these fronts. 
Providing water for cultivation and drinking 
water to quench the thirst is most important. 
If tbe Govt. cannot provide water for the 
fiolds and drinking water to the people. the 
country is bound to reel under famine. The 
failure of the Government on tbese fronts 
shows clearly that there is no c1ear cut 
National water policy in our country. 
The bon. Minister's statement on our 
National Water Policy does not speak about 
providing water to drought prone areas. 
Also it is not clear about the po1icy to be 
adopted for providing water for agricultural 
lands. The Govt. must adopt a clear cut 
policy OD these issues. 

Sir, many parts of the couotry are reelina 
under unprecedented drought. Drought is 
acute in Gujarat. We have been hearing in 
the news for last 2 days that certain parts 
of Maharasbtra are also suffering from 
drought. In West Bengal also there is 
drought. I need not mention Rajasthan, for. 
it is the worst drought affeoted area in the 
country today. Similarly in Andht'a Pradesh 
also there is unprecedented drought. So it 
is clear that in many parts of the country 
there is a drought for tbe past several years. 
We are hlessed with plenty of water resources , 
yet we are not in a position to control and 
prevent the recurring drought. )t migh t be 
true that we are too small to prevent the 
fury of nature, yet we can do something in 
this regard through human effort. To tap the 
underground and surface waters js not 
beyond the ability of man. We can harness 
the surface and ground water. Had the 
Govt. tried to tap these resources, we could, 
we have prevented the recurring droughts. 
The country would have been spared of the 
famine. The failure of tlle Govt in this 
regard is resulting in recurring droughts. 

It is unfortunate that even after 40 years 
of our independence we could Dot do any
thing substantial in tapping our water 
resources. Had the Govt. made efforts to 
harness our water resources, we c9uld have 
saved our country from droughts arid famines , 
the df(~ght will continue to occur in the 
country as long as the policy of tbe Govern ... 
ment does not change. Sir, there are many 
projects which are under construction for the 
past severa) years. No effort has been 
made to complete them in time. If the 
projects are completed in time, we will be in 
a position to supply water for agriculture. 
The shortage of drinking water will also 
disappear. We could have prevented famine 
which is p1aguing many parts of the country 
today. The elimination of poverty cannot 
take place until the present policy of the 
Govt. changes. Drought and pi-overty go 
band in band. So unless we complete our 
major projects which are now under con
struction, it is nor possible either to cootrol 
drought or eliminate proverty. Early com. 
pletion of these projects will go a long way 
in eliminating the perennial problem of 
drought. The Govl. should keep tbis point 
in mind. Sir, 1 am sorry, 1 am forced to say 
repeatedly that many of the major projectl 
which are taken up decades· back are 110~ 
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yet complete. The Government failed in 
implemcotiQI the assured water supply policy. 
The failure to provide assured water supply 
is only due to the deJay in completion of 
our major projects. I want to cite couple of 
examples, if we need any, in this regard. 
Projects in Wef;t Benaa! and Andhra Pradesh 
are tbe best example. Before I deal with the 
position in A.P. first I want to bring to the 
notice of the August House the plight of 
W. Bengal in regard to various projects 
there. There are many irrigation projects 
wbich arc pending before the Central Govt. 
Some of them are Upper Kangsabati. Ajoy 
Reservoir, Suvarnarekha Barrage, Moderni
sation of Kangsabati, Baman gola Irrjgation 
schemes and Kangsabati Reservoir. I prefer 
to quote wha.t Shri Joyoti Basu, the West 
Benlal Chief Minister said in his budget 
speech of 1986 .. 87 .. tiThe Teesta project is 
one of tbe roost important projects of the 
State currently under execution. I would 
like to take hone Mcm bers into confidence 
about the difficulties we have been facing in 
our efforts at early completion of the project. 
Upto tbe end of 1984-85, a total sum of 
Rs. 160 crores bas been spent on the project, 
out of which only a sum of Rs. 5 crores 
has come from tbe Govt. of India as special 
assistanco. We have been pleading with the 
Govt. of India for increasing the special 
alsiscaoce to at least Rs. 20 crores in one 
year over the 7th Plan period, particularly 
because of the national importance of the 
projects. There bas not yet been any response 
from tbe Govl. of India. The State Govt. 
bas been spending 60% to 70% of its total 
plan allocation for medium and major 
irrigation of this project. There is hardly 
anything more that we can do. Nevertheless, 
In order to ensure that the benefit of 
irrigation from the project begins to reach 
farmers during the year 1986-87. we have 
Iteppcd up the allocation for tbe Teesta 
Project from Rs. 21 crores to Rs. 28 crores 
durins the current year." The reason wby I 
am quoting Shri Jyoti Basu, is to say that 
the State Governments can not execute 
major projects on their own. It is beyond 
their capability. More than 60 to 70% of 
their plm mooey is being spent on the 
major project. Yet, in spite of this huge 
investment they are Dot in a position to 
complete tbe major projects. . It is the 
responsibility of the Central Government to 
,bare the burden of completing major 
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projects. Without substantial Central assis
tance the State Governm~nts cannot complete 
the major projects. The Centre should step 
in and share the burden of States. 

Now, turning to tbe position of Andhra 
Pradesh, 1 must say that AP also being 
neglected by the Centre. Very recently our 
Chief Minister, Shri N.T. Rama Rao has 
stated that the Centre has not been cooperat" 
ing with the State and not bel ping it any 
way. What is more the Central Government 
is creating hurdles in finding solutions to 
some of the disputes which are confronting 
the State. About 25 irrigation projects in 
Andhra Pradesh are pending before the 
Central Government for the past 25 years. 
They have not been cleared so far • .I want 
to mention few of them. NagarjuDsagar has 
been under construction for the past 20 years 
and it is yet to be completed. Sri Ram Sagar 
Stage II has also not been completed so far 
though it was taken up 25 years ago. 
Vamsadabara l>roject Stage II bas not yet 
been cleared by the Centre. The Centra) 
Govt. has done nothing to see that this 
project is completed early. Similarly, the 
Central Govt. has not yet cleared the Stage 
II of Somashila project. Sict Hyderabad city 
is facing acute shortage of drinking water. 
By taking up Singur Project, the drinking 
water problem of the twin cities can be 
solved. Hyderabad is tho capital city of 
Andhra Pradesh. These people are suffering 
due to the scarcity of drinking water. 
Singur project can provide water to the 
parched throats of Hyderabad citizen. The 
situation is grave. But it is a pity that the 
Central Government has not cleared Singur 
project so far. In fact, the Central Govt. 
should take up the responsibility of complet
ing tbe project on its own. Similar is tbe 
fate of Tungabbadra project. Telgugu Gansa 
project is tbe project which can benefit 
Andhra Pradesh and Tamilnadu. It wiJl 
supply water to the chronical drought prone 
areas of Rayalseema which is fast turning 
out to be a desert. Lakbs of acres of land 
in the area can be brought under irrigation 
if Telugu Ganga project is completed. It will 
also provide drinking wear to the people in 
Madras. Such is the importance of Telugu 
Ganga. Our former Prime Minister, in
augurated this project and the State Govt. 
has already spent Rs. 100 crores on tbis 
project. But it is strange that the Central 
Government is dilly-dallying the clearance 
of this project. New issues arc being raked 
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up to delay the clearance. Lot of dust is 
deliberately being kicked up. Instead of 
helping the State Govt. in speedy completion 
of Telulu Ganga hurdless are being created. 
It is made out to be an inter-State dispute. 
Now a new dimeotion is being added to it. 
The Centre State relationship factor is being 
DOW added to it. The Central Govt. and AP 
State Oovt. are concerned with this project. 
It is not good to bring other States into the 
picture. Bring in other States into the picture 
by Central Govt. is not justified. I take 
this opportunity to request the Govt. to 
clear this project early and also help the 
State Govt. in early completion of various 
other projects. Tllngabadhra high level canal 
will help in saving Rayalseema from drought. 
Our leader late Comrade Sundarayya 
enunciated our policy regarding water 
utilisation. According him, top priority shou1d 
be accorded to suppl},ing water to drought 
prone areas. If need be, the supply of irriga
tion water should be restricted to one crop 
in other areas. Then it will be pos~ible to 
provide water to all the dronght prone 
areas. 

Andhra Pradesh is now reeling under 
unprecedented drought. Keeping this in view 
the Central Govt. should clear various 
important projects like Pocham padu Stage 
lIt Tunga bhadra. l'elugu Ganga and other 
important projects. The Central Government 
should also extend substantial financial 
assistance for early completion of all these 
projects. 

Sir, to save tbe country from drought is 
the responsibility of the Central Government. 
The Central Government should realise its 
responsibility. Many projects which are 
under construction for decades should be 
completed early. This is the best way to 
face the cbaUenae of drought. The water 
resources policy adopted in tbe past bas 
been a failure. Non-completion of various 
projects in the country re8ects the failure of 
the policy of the Govt. At least now, the 
Central Government should wake up and 
take up the Construction and speedy com
pletion of the important projects and save 
the country from drought once and for all. 
Sir, thank you very much for giving me the 
opportunity to speak. 

SHRI ANADI CHARAN DAS (Jaipur) : 
Mr. Chairman, Sir, while supporting the 
demands for Grants of the Department of 
Water, I would like to put fortb certain 
points before ,ou. 

Ours is a vast country with large popu-
lation. We have to face certain problema 
concerning water. Our Government have 
solved these problems to some extent duriog 
the last few years. We spent Dear]y Rs. 16047 
crores during 1951 to 1982 on major, medium 
and Ininor irrigation schemes. At least 
22.67 million hectares of land was brought 
under irrigation. This is not a mean 
achievement, The expenditure on the 
major,. medium and minor irrigation schemes 
was Rs. 10,096 crores, Rs. 5,951 crores and 
Rs. 2840 crores respectively. As a result of 
this expenditure, about 59.7 million hectares 
of land was brought under irrigation. This 
is a significant achievement but still there 
are some shortcomings in this field. 

\1Vith the increase in population, our 
problems are also increasing. It is the 
responsibility of our party to deal with 
such problems. It has drawn up certain 
programmes to harness tbe waters of our 
rivers and other water resources. The 
National Water De\!clopment Agency is 
seized of tbe issue of optimum utilization 
of the waters of major and minor rivers. It 
is planned to divert surplus water to 
the deficit areas. In the coming years, 
the pe/)pJe will be benefited from it. 
In thi3 way ~ we shall make optimum 
use of the waters of the country. We 
support all these measures vigorous)y. 

In this connection I have some sugges
tions to make. The Government say that 
irrigation is a Stat.e subject. But you should 
not take sbe·Jtcr from it any longer. In 
case some State do not utilize the amouot 
drawn from the Centre, it results in escalation 
of cost of the project. If the Centre re
main silent; the cost of the project will 10 on 
increasing and the work cannot be executed. 
Tbere are a number of projects in our State 
whose cost has increased manifold. Your 
argument is that the Centre bas no hand 
in it. But at least there should be a 
monitoring cell at the Centre to oversee the 
works being executed by the States. If it 
is found that some State is not carryins 
out the works properly,. the Centre should 
take over that project and execute that it 
speedily. 

There are a number of rnaj~r public 
undertakingi in the country which undt!rtake 
projects in other countries but cannot exe
cu tc them here in time. The Government 
sbould think over it. If our GovommeD1 
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do Dot take steps in this direction; th,;n 
no other Government can say that it can 
execute the work in time. 

In this connection I would like to 
suggest that if the local contractor or some 
State Government fail to execu:e the work. 
the Centre should take over the work and 
execute it as a time bound programme. If 
the work is not completed in time, it entails 
a great. loss. This enhances the cost of 
the project and ultimately the people ba ve 
to suffer for tbat. 

Regarding flood control, I would like to 
say something about Orissa. A small part 
of our area is hilly which is affected not 
by floods but by drought. But in the 
coastal area, floods occur at least once in 
two years. They cau~e great loss to life 
and properly, crops anJ livestock. The 
Government have to compensate for the 
loss later on. So, tbis should be looked 
into properly. 

Bbimkund Project was formulated for 
our area. But it was not approved for 
one roason or another. Now a plea is 
being given that it will entail heavy expeodi
ture. But if you think seriously, yOU would 
find that tbe assistance given to the people 
by way of compensation on account of the 
IOS8 sutf-ered duo to natural calamities comes 
to more than the expenditure on the project. 
So, the bon. Minister should take up the 
execution of Bbimk und Project speedily. 

We find that the problem of siltation is 
iocroasing in the rivers. The Government 
have not formulated any problem to combat 
this menace. A programme on the lines of 
National Water Development Agency should 
be drawn up to contain the siltation of the 
rivers. Siltation is also one of the causes 
of floods which cause conslderabJe damage. 
The Government must draw up a national 
policy for desiltation of tbe rivers. When 
I visited China, I saw that sand was being 
removed from the beds of the rivers.. 'By 
drawing up a policy in this respect, water 
will be utilized properly, more irrigation will 
take place and we shall be able to raise 
Rood crops. If the rivl!rs are desiJted, 
floods will not recur because water will not 
ovodlow the banks of tbe dvers. 

The Jate Prime Minister Shrimati Indira 
Gandhi had emphasised the need of special 
Component Plan in every tribal area. For 
this, every State \huuld c~.)nduct quantifica
tion of its need. But what we see is that 
some States do quantification of its nced 
aDd some do not. Those which do so, 
show exaggerated figures. There should be 
a cell in your Ministry to see bow much 
amount has been earmarked for it and what 
quantification has taken place for the tribal 
areas. What we have seen is that assistance 
is provided to individual I\ch::-mes lika minor 
rrigation and lift irrigation schemes but it 
is not provided to everyone. For this 
reason a1so there is need to create this cell. 

Mr. Chairman, Sir. I wanted to cover 
some more points but you have not allotted 
lllC enough time. I convey my thanks to you 
for lh:! ti.,me given to mc. 

SHRI KEYUR BHUSHAN (Raipur): 
Mr. Chairman, Sir, while supporting the 
Water Resources Bill, I would like to say 
that four major rivers namely Mahanadi. 
Narmada, Sone and Indravati emanate in 
Madbya Pradesh. Since it is located at a 
high attitude and is hilly area, it serves as 
an ideal and natural catchment area. But 
the benefit of these rivers is derived by the 
states situatad downstream. In Chis situa
tion attention should be paid to those 
areas speciticaUy. The oriain of Narmada 
river lies in the catchment area. AJI that 
water would benefit Gujarat. We do not 
want what Gujarat should not be benefited. 
Similar is the case with Mahanadi which 
has its origin in District Raipur and eastern 
region of Madhya Pradesh, but its water is 
providing benefit to Orissa through Itirakud 
dam and it should of course provide benefit 
to Orissa. Similar is the case with Sone 
river which is providing benefit to 
Uttar Pradesh and Bihar. The water 
of river Indravati is also being used by 
southern states like Andhra Pradesh and 
Tamil Nadu. This is but natural. In such 
circumstances Madbya Pradesh has to face 
great difficulty for irrigation purposes. 

Some projects like Mahanadi Project 
are being imp1emented with tbe help of 
World Hank and it is bound to be delayed. 
But we would llke to requeat you that it 
should be expedited and it should be execut
ed at tbe earliest. But it is vcry difticult 
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to irripte the entire area even after success .. 
fun elocution of the project. These major 
dams are dependent on rain water. If 
there are scanty rains. then the fate of this 
dam wou1d be same as tbat of tbe small 
ponds and minor dams. In such a situation, 
the seven districts of Raipur. Bilaspur, 
Durg, Sarguja, Dastar, Rajuantigaon and 
adjoining districts of Sidhi and Shabdol are 
oot getting the full benefits from the rivers 
emanating from fhat area. I would like 
to request the hone Minister 10 pay his 
attention to this aspect. You should 
provide special help to the Government of 
M. P. for the execution of small and minor 
projects and should issue directions to 
them in tbis regard. You should suggest 
them to convert small schemes and lift 
irrigation projects into major projects 
and with the help of all these 
projects, efforts should be made to 
irrigate tbe entire area. In the absence of 
these projects, the present famine-like situ
ation is likely to continue despite approval 
and execution of some major projects. I 
believe that you would make special efforts 
to exec lite those small projects and in your 
reply you should announce some special 
schemes for these fJmine stricken areas. We 
would be very much satislJed if you reply 
in this connection. 

Similarly, the people in hill areas are 
facing great difficulties in getting the supply 
of drinking water and it would not be 
wrong to say that they have been pining 
for drinking water for many years. In 
Bastar and other areas, though there are 
abundant rains, yet people have to fa~e 
great difficulty in getting lhe supply of 
drinking water and they have to cover long 
distances to fetch drinking water. Rigs 
should be used there to supply drinking 
water to the villages. On1y then the people 
of this area will have a sign of relief. 

Alongwith these measures, minor irriga
tion projects cao be taken up there. The 
rivers in that area are parennial rivers. 
Through Lift Irrigation Schemes wattr 
from the rivers Sheonath, Mahanadi and 
Indravati can be supplied to the area and 
the area can be saved from the famine. 
You make an assessment of the condition 
of that area and of the farmers. If 
irrigation facilities are ensured in that area, 
there could be max.imum production of 
~ ADO in tbat lroa. The ~1imato of 

13.00 hrs. 

that area. is most suitable for the cultivation 
of oil-seeds. But in the absence of irtip
tion facilities, the famjne stricken people 
of that area work as labourers on the roads 
or other places throughout the country. 
On making an enquiry, you would find 
that they are the hungry labourers from 
Chhati$garh area. They do not get even 
sufficient wages in that area. Therefore • 
there is need to pay attention towards 
these people. 

In the end, I would like to submit to 
you that your name reminds us of the 
1egendHry name of Lord Shanker wbo had 
supplied us the water of Ganga. Today 
alio we are requesting you in the same 
manner to supply water to this area. 

With these words. I support the demands 
for grants of the Department of Water 
Resources. 

[Er'c/ish) 

SHRI P. KOLANDAIVELU (Gobi
chettipalayam) : Mr. Chairman, Sir, I am 
thankful to you for givmg me this opportu
nity to take part in the debate on tbo 
Demands for Grants of the Ministry of 
Water Resources. 

First of all I have to congratulate tbe 
hon. Prime Minister for having reorganized 
this Minisrry. It was originally Ministry 
of Irrigation and Power and it bas npw heeD. 
reorganized and renamed as the Ministry of 
Water Resources~ I am also happy that 
hOG. Minister Shri Shankaranand. who is a 
dynamic person just like our Prime Minister 
and also Shri P. Chidambararn, is in charge 
of th,s Ministry. 

A very important point with regard to 
water resources is this. Every d8y we see 
so many controversies arising between 
States with regard to water. Irrigation beiDI 
the first point of the 20 .. point Programme of 
our late Prime Minister Shrimati Jndira 
Gandhi) even in the Plan sector it must be 
given the first priority and a lot of fuods 
have to be allocated for doing some of the 
dams and irrigation projects in so maoy 
Stat,es. Tl.e Centre should not shift itl 
responsibility by sayini tbat is a State 
subject apd that the Centre ~nnof ipterfer~, 
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I would request the hon Minister to nation .. 
alise aU the rivers in this country. We 
bave to form a National Water Grid in 
order to solve tbe problems. So many pro· 
blems aro arising between the States and v,e 
all know that. Yesterday there was a T.V. 
programme with Mr. Chitlae, Chairman of ,the 
Central Water Commi~sion. Be wa~ saYing 
that 'water is a precious resource". ] 00 agree, 
but at the same time I want to know what 
actually the Central Water Commission, 
which was formed in 1945, has done in the 
last 40 years. That is the question ) want 
to put here. In the last 40 years what , is 
the development that they have dcne with 
regard to irrigation in the country_ In 
1950 .. 51 the total irrigated area was 22.6 
minion hectares. In 1979·80 it was 56.6 
mi1l1on hectares. By the end of 1985 it was 
68 million hectares. I w~nt to know 
whether the statistics given in the Annual 
Report for 1985-86 are conect. Creation 
of irrigation potential musl bt! of the order 
of 2.S million hectares per )car. I want to 
know whether we have reached that goat. 
It bas been stated in the Annual Report 
that it is the biggest programme in irrig:.tion 
development in the world. 1 do agree. But 
my question is whether you have achieved 
tbe goal. 

Even with regard to the flood prone 
areas, out of 40 million hectares you are 
able to achieve only 12 44 million hectares. 
This has been given as an approximate 
figure. It bas also been slated that it is a 
reasonable degree of protection. That is alL 
You are able to give protection '0 only 
12.44 million hectares. A reasonahle degree 
of protection is being given with regard to 
flood control. 

1 request tbe Hon. Minister to say with 
regard to disputes which are .pending for so 
many years. ) can even cll~ ~n example 
with regard to the Cauveri dispute. About 
the Cauver\ dispute our Hon. Minister knows 
fully well 100% of it. The basin States 
like Karnataka, Tamilnadu and Kcrala and 
the Union Territory of Pnndichcny are 
involved in it. Actually it ought to have 
been settled by 1974 and even before that. 
But unfortunate1y Tamilnadu was having 
the Chief Minister Mr. Karun~Jlidhi. He 
puaht to have settlod ,~e issue because upto 

1976 he was tbe Cbief Minister in Tamil
nadu. He ought to have settled or be ought 
to have brought it to the notice of the 
Ctmtral Government and it ought to have 
been settled by the end of 1974. 

There was an agreement between 
Karnataka and TarnjJnadu for sharing the 
Cauveri waters. There was an agreement in 
1924 for a period of 50 years; that does not 
mean that after 50 years tbe agreement 
comes to a halt. Never. Actually it is' a 
perenn ial agreement. It is a perennial 
agreement which says that the water is to be 
given from Karnataka to TamiJnadu for so 
many years. That is all and that does not 
mean that after 1974 the Tamilnadu is not 
having any ri~ht over it. We are having 
every right just like Karnataka over the 
Cauvery water. 

Even the Central Water Commission ia 
unable to settle this issue. With regard to 
Cauveri water dispute it has been stated 
that the waters of the Cauveri river system 
are almost fuJIy utilised by the basin states 
like Kerata, Tamilnadu and Karnataka and 
the Union Territory of Pondicherry. There 
was a meeting with regard to Cauveri dis
pute in November 1985. It was suggested 
that pending tbe overa)) settlement on tbe 
sharing of the waters, the states might adopt 
a limited approach of cletlring certain irri
gation and hydel projects involving nominal 
consumption of water. That was the 
suggestion made by the Secretary and by the 
Minister in November 1985. I would like 
to know whether this has been put into 
dfect. What are the hydel projects which 
have been cleared so far by this Ministry ? 
So, you have not cleared the Hogenakal 
I-Iydel Project and other projects whic11 arc 
also involved in the Cauveri dispute. 

MR. CHAIRMAN: Please conclude. 

SHRI P. KOLANDAIVELU: I am 
the only Member speaking from my Party 
sir. 

MR. CHAIRMAN: The whole time 
given to your party is also over. 

SHRI P. KOLANDAIVBLU: I will 
finish it Sir. 

With regard to Cauveri dispute it bas to 
be taken iato acco\J~t b)' dle HOD, MjDil~ 
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aDd also bytbe Hon. Prime Minister of India. 
That _as to be settled soon. because other
wi. the Tamiln:sdu has to go to a Court of 
La.w and get a remedy for it. 

There is a tribunal. but what is the use 
01 havios tribunals? Supposing if an 
award is passed by the tribunal, how are 
you going to implement or execute it ? 
Where is tbe executive authority and where 
is the implementing authority to implement 
the award passed by the tribunal ? 

I can cite an examp1e with rega rd to the 
Bachawat Award in the case of Krishna 
waters. Now are you going to implement 
the Bachawat award then? Now the 
Ta.milnadu Government and the Karnataka 
Government are disputing over the Krishna 
waters. 

Even with regard to Tel ugu Ganga pro
ject, we want only 15 TMC for Madras city 
for drinkiog purposes. That has to be clear
ed sooo. I request the Hon. Minister to 
soLve all these problems as immediately as 
possible. I again request the Hon. Minister 
that unless the river waters are nationalised 
we cannot solve the problem. 

[Tranl/allon] 

SHRI BHtBAL (Ganganagar) : Mr. 
Chairman, Sir. today the House is discussin~ 
the Demands fot Grants of the Ministry of 
Water Resources. I rise to support the'ie 
demands. 

There is one great burning problem 
about Indira Canal area in my contituency. 
I would like to tell you about tbat problem 
and other matters. With regard to distri
bwaties in Indira Canal arca. 1 would like 
to submit tbat .the 1r:r~igatioD Department of 
the Government had constructed Pucca 
distributaries in the Indira Canal area. 
Many complaints have been received from 
tbe farmers about the level and the sub. 
standard material used in their construction. 
The officers working in this area are 
adopting corrupt practices and they have 
prepared inflated estimates for their personal 
benefits. These estimates have no relation 
with the reality. The details of the charges 
to be realized from the far~ers for' t~e 
already constructed distributaries in .Jn~jra 

~pna' aTea are p,s f0J10~5 .:-..,. 

1. Rs. 354.00 per hectare would be 
realized fronl the farmers for earth 
wo~k . irrespective . of the tot~l 
am~ullt for the entire farm arid 
irrespective of the quantam of 
earth work. 

2. Rs. 842.00 per hectare would be 
realised from the farmers for the 
construction of distributary and for 
bricks and cement, which is 
excessive. 

3. For 'Naka' and culvert. an amount 
of Rs. 250 has to be realised from 
the farmers, whereas only one 
'Naka' as well as only one 'culvert' 
has to be constructed for each 
land-holding. Hence it is on the 
high side. 

4. An amount of Rs. 29 per hectare 
is rea1ized from the farmers for 
maintenance, whereas the construc
tion work of distributaries is not 
completed even upto six years. 

5. A sum of Rs. 29 per hectare is 
rea Hzed for tools aod plants. 
Spade and other tools are Dot 
worn out during tbe work done in 
ani hectare. These tools can .be 
usetf in construction work for two 
years. A very huge amount ha._ 
been misappropriated under tbi, 
head. 

6. A sum of Rs. 68 .per hectare j~ 
charaed for construction of buiJd
ings. A very huge amou~t h~ 

been spent on t,he construction Qf 
buildings. The life of buildings 1.8 
upto 100 years. These buiJdiQP 
would be utilized by qth~r .olicers 
of the Government. The Govern
ment would receive rent for these 
buildings. 'The why" ~bo~ld ~he 
cost of construction of bu.i1dings be 
realized from tbe farmers. j It is 
highly unjustified. 

A sum of Rs. 217 per hectare is cbarged 
from the farmers for engineering· and 
administrative expenditure. The Government 
officials'receive allowances and expenses of 
conveyance from tbe State Government, but 
it is realized from the farmers. 'The staff 
"'D~a8ed ·i·~ ~bi, work i, ·G9ve~ppleDt ata'. 
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When theso employees are working under 
tbe State Government. then why are the 
farmers asked to pay for them? Similarly 
a sum of Rs. 14S per hectare is charged 
from tbe farmers for physical contingency, 
iron sheets and tarpaulin etc.. which is 
totally unjustified. because all the items 
belong to the State Government and are 
provided by the Government. AU these 
tbings are used by the State Government 
and it would be proper if the Government 
bears the expenditure of their wear and tear. 
A Bum of Rs. 56 per hectare is charged from 
tbe farmers for survey and planning, which 
is unjustified, because the entire machinery is 
under the State Government, then why 
should the farmers be asked to pay for 
lurvey and planning. The tiles used in the 
construction of distributaries are unbaked 
yellow, without any sbape and not of the 
lame size. In the construction of a distri
butary Dot even half of the required quantity 
of coment bas been utilized. A very 
nOlligible quantity of rubble bas been used 
In the construction of distributaries. In 
aome cases, no rubble has been used 
at aU. whereas an expenditure of lakhs of 
rupees has been ~hown in the records. The 
construction of distributaries is very sub
atandard which is apprant fro]p the very 
light. No distributary ha s beell constructed 
according to the correct level. Extreme 
carelessness has been shown in tbe construc
tion of distributaries. For constructing the 
distributaries, the labnurers worked as 
masons, that is why the distributaries have not 
been constructed properly. In the construc
tion of the distributaries no curing bas been 
done at all. After tbe construction of a 
distributary, field testing staff do not test 
the distributary on the spot and only 
formalities are completed. 

Mr. Chairman, Sir, there are many 
problems in my area about Ganga Canal, 
Bbakra Canal and Indira Canal, but I want 
to draw tbe attention of the hon. Minister 
towards only one problem. Mr. Chairman, 
Sir. tor the construction of distributaries, 
land bas been acquired from the farmers 
and after the construction of pucca distri
butaries tbe acreage of irrigated land as also 
tb. revenue of the Government bas 
increased. When Government is earning 
Pl9B ntYfDue, wby ia t~e farmc~ ~i~~ 

asked to pay. It is not justified. The 
entire expenditure should be borne by the 
Government. The Government should pay 
attention towards this matter. It is a very 
important matter. Decree orders are being 
served on the farmers by tbe banks and they 
are facing a great problem. This problem 
should, therefore, be resolved immediately. 
In my area, new canals are to be constructed 
from Sidhemukb and Nohar canai and I 
bave been raising this matter and drawing 
the attention of the Government for the 
last 6 years. The papers regarding both 
tbese canals are pending in the office of tbe 
Central Water Commission. You should 
pay your attention to it so that these canals 
are constructed and the farmers are saved 
from starvation and the national production 
is increased. With these words, I would 
like to express my thanks to you for giving 
me an opportunity to express my views. 

[English] 

DR. PHULRENU GUHA (Contai): 
Mr. Chairman, Sirt I stand to support the 
Demands of tbe Ministry of Water 
Resources. 

Water is one of the sources of life for all 
living beings but unfortunately, the' country 
do not have a basic water policy. In our 
country, we have a number of policies such 
as Industrial Policy, Health Policy etc. but 
we do not yet have any policy regarding 
water. I request the Government that a 
suitable water policy resolution should be 
adopted in tbis session of Parliament or at 
least in the next session of' Parliament. 

In many places irrigation projects are 
necess8!y, but they do not sanctioned. Apart 
from them, a lot of existing irrigation 
projects need modernisation. There is a lot 
of wastage of water in many irrigation 
projects. 

We have so far achieved far less as 
compared to the land that can be irrigated 
safety with the water that we have. The 
reasons for delay in the execution of tbe 
irrigation scbemes have to be taken 
seriously. 

I n our predominantly agricultural 
country, the role of irrigation is very vital. 
The work of irrigatjoq ,ect~r is fa~ fro~ 
a.~tisfa~tol7 • 



Effective flood control and drougbt 
control have not been dono so far. 
Effective drought and flood control should be 
ensured. There are some, but these are not 
enough. As far back as 1962, the Irriga
tion Commission had suggested tha t tbere 
should be an overall plan for the develop
ment of water resources. 

I feel that there is lack of integrated 
approach. The irrigation potential has to 
be integrated in the crop pattern and land 
development on the one hand and the credit 
that is needed by tbe farmers on the other 
hand. Unless we have an integrated 
approach and prepare our plan accordingly, 
we will not be able to make full use of the 
water. But the Plan, should contain not 
only the big irrigation canals, the under
ground water level, small and big rivers 
should be made use of. 

At the moment, so far as West Bengal 
is concerned, I can say that DVC supplies 
irrigation water mainly to the districts of 
Burdwan and Hoogly. Tl:ae supply is, 
bowever, erratic. No programme is declared 
in advance for the Bora crop. The villagers 
spend money but they often find that no 
wa ter comes to their fields. There should 
be small channels which will carry the water 
from the big irrigation channels to each 
field. Integrated Plan should also contain 
the plan where deep tubewelJ, shallow 
tubewell. and river lift irrigation can also 
be done for which a survey of whole of 
India is urgently needed. 

Unless we have an integrated approach 
and prepare a plan, we will not be able to 
make full use of the water. The pJan sbould 
contain not only the big irrigation channels, 
but distribution system also. Only then the 
people would get water without causing 
harm to others. J do not have the time, 
otherwise I would have explained. I have 
tbe experience that one district gets water at 
the expense of another district. 

The tendency to undertake projects 
without being able to complete tbem on time 
should be discouraged. The detailed project 
report should be prepar~d and all the inputs 
should be collected before starting projects. 
Then only, we can economic the cost. 

Delay in supply of equipment. by 
various suppliers, shortage of key platerials, 

inadequate provision of fund and delay ia 
the release of funds in time make abe situa
tion very painful. For well water irriaatioa_ 
people ha ve to depend on power suppl,. 
Though the number of pumpsets uaed iD 
our country has increased, supply of power 
to these sets is very restricted. 

The rural electrification programme 
should be given more importance. IrrisatioD 
is also very much dependent on electricity. 
Under the Ministry of Irrigation, there wu 
a department called tbe Department of 
Uoderafound Water Exploration. But now, 
when Irrigation comes under tbe Ministry of 
Water Resources, I do not know whether 
tbis Department is still under tbe Ministry 
of Water Resources. I bope tbe Minister 
will give me a reply on this point as to 
whether this Department is still under Water 
Resources. This Department should take 
the responsibility for exploration of water 
for chronically drought affected areas. 

The Centre sbould not shift tbe 
responsibility saying that irrigation is a State 
subject. Tbe Government, whether it be of 
State or Central, should provide irrisatioD 
facilities, wherever the soil can produce two 
or three crops. There is a vast potentiality 
for irrigation through lift irrigation also. 

Use of solar energy need be liven 
priority for irrigation through tubeweUs, 
because solar energy is being increasingly 
used in our country day by day. 

There is soil erosion in certain areas of 
West Bengal and because of that we are 
losing the paddy land. Arrangements 
should be made to construct projects to stop 
tbis eros ion. A portion of Midnapore baa 
a very fertile soil. If irrigation facilities are 
provided there, that district will give 
sufficient paddy for the State and also for 
the country as a wbole. 

I should request the Government tbat 
Government should formulate and work out 
the irrigation policy in sucb a way tbat it 
would ensure all round development of tbe 
country. 

So far as improving the liviD, conditioDs 
in drought arcas is concerned, since water 
resources afe limited, we have to ma~e a 
judicious choice while decidinl on the .. 
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to which irrigation benefit is to be extended. 
Before 1 conclude I must emphasise that 
there are a I_ric number of villages where 
no drinking water facilities exist or even 
when tbe facilities exist, they are not at all 
enough. Apart from that, many tubewells 
are out of action and tbere is no arrange
ment to repair tbem. In summer, there is 
no water in tbe ponds. Animals and 
human beings straggle to use tbe water from 
the ponds. This is a very common problem 
in many places, particularly in the villages 
and it it a very pathetic scene. People 
suffer for want of drinking water and for 
want of other daily needs of personal use. 

So far as rural West Bengal is concern
ed, I can say that most of the people suffer 
from stomach troubles due to bad quality of 
the water that they have to drink. Eighty 
per cent of the patients in the rural health 
centres suffer from complaints of stomacb 
diseases. Arrangements shou1d be made to 
supply piped drinking water tQ .. save the 
lives of these ,buman beings., With these 
few suggestions, I support the demands. 

SHRI ASUTOSH LAW (Dum -·Dum) 
Sir, it is well- known that since time 
immemorial, agriculture continues to be the 
predominant factor of the Indian economy, 
and water is a vital input for realising tbe 
full potential of the same sector. 

The Ministry of Water Resources is 
responsible for laying down the national 
water ·policy. I am making a few suggestions 
for imprOVing or for optimal utilization of 
water resources in the country. Although 
water is a Staie subject, in fact, the State is 
really responsible for taking care of the full 
utilization of the water resources. But then 
the Ministry of tbe Central Government bas 
got a very big role to play, particularly the 
Ministry is to coordinate and prepare a 
country-wide irrigation plan so that the 
full utilizatIon of the water resources in tbe 
. country can be in a balanced way. We are 
told and we know tbat tbe government is 
now preparing a national water policy. My 
suagestioD is this: tha t sucb a national 
water policy should be on the basis of 
national outlook not only on the basis of 
reaional policy. The Report has not yet 

,OOIllC up. 'So, I requcst tbe Minister 

concerned to take care of tbis policy so that 
in future we may not be faced with ful"t'htr 
inter-State disputes reprdina water, 80 that 
the national water policy can be formo)ated 
OD the national basis. 

Water should be treated most precious 
and s\:arc national resources and tbe govern
ment should take care of it and as such 
tbere should be a national policy for optimal 
use of other water resources. In India, 
particularly when our economy is totally 
dependent on water, that is agriculture is 
very much correlated with water resources, 
then, keeping in mind tbe future of the 
country, from right nowt we should take 
care that the utilization of the water should 
be very careful and the distribution of water 
throughout the country should be jn a 
balanced way so that in future our country 
can be developed on the basis of national 
resources which we have, that is watcr. 

1 find from the statemcnt made 
"previously in the Lok Sabha that the cost of 
181 major irrigation projects has ·gone up 
from the estimated cost of Rs. 3480 crotes 
to Rs. 16,372 crOfes in Jndia. SOt I am 
making a suggestion wby and under what 
circumstances the cost has gone to sU'~h a 
steel' rise from Rs. 3481 crores to Rs. 16,372 
crores; this has to be probed. If it is dtJe 
to inadequate fund, if it is due to delay in 
acquisition of land for implementing projeCt. 
or if it is due to shortage of construction of 
materials, then the government should tako 
proper care in future so that tbose projects 
which are yet to be completed, tbe cost of 
those projects may not be shot up in this 
fashion. 

These three things which are very 
important-acquisition of land, procurement 
of raw materials or construction of projects 
and inadequate funds have to be looked 
into. They may be taken care of. 

Sir, in order to make full utilisation of 
the water resources we should involve the 
farmers. I am making a suggestion tbat the 
farmers may be involved in the pJannlfil 
and management of the irrigation system. so 
tbat the peasants who arc getting direct 
benefit of ti'e water resources in the country 
may also take part and they may also rake 
some care regarding the management of tbis 
irrigation system. 



In tbe State of West Beap' develo,,
ment of irriaation system and the full 
utilisation of the water resources is totally 
erratjc. I request the Mlnister concerned 
to look into the matter. 

Sir. it is known to everyone tbat tbe 
future of Calcutta Port, is very much 
dependant on the implementation of the 
Farakka Barrage. The speedy implementa
tion and also coordination with BangIa Desb 
may belp us to save the Calcutta Port and 
to save that future of Calcutta city itself 
whitb is again dependant on the future of 
tbe Calcutta Port. 

Three districts in West Bengal have been 
suffering due to scarcity of water and 
sometimes drought and insufficient rainfall. 
These af" Bankura, Purulia and North 
B'eDgal and the Khemawati Project is alio 
causing a great havoc in the district of 
Bankura in West Bengal. The Stllte 
Government, I belie.ve, is not looking into 
this matter. If the State Government is Dot 
interested in looking after these neglected 
districts of Bankura and the other districts 
of Purulia, wherein scarcity is tbere-where 
this Khemawati Project is to be implemented 
-the Central Government may take Dotke 
of this particular thing. 

The Tista 'Project which is also 'a very 
important project, has ,been delayed. I 
request the hone Minister concerned to look 
into t'be matter so that in future tbis project 
may not be delayed too long. 

MR. CHAIRMAN: The 'hone Member's 
time is up. 

SHRI ASUTOSH LAW: Please live me 
some time more. One minute. It appears 
that-it is estimated-that 113 million 
acres of land can be I brought under inisa
tlon and out of this S8 ttuUiOD bectares can 
be used througb major irrigation aod 5S 
million hectares through minor irri.ation 
projects. Thus, 113 million hectares can be 
broupt under irrigation. 

I may request, and I am making a 
au.esdon that after the total integrated 
water'policy bas been formulated it may be 
examined whether the remlliniRI 'a"'ea 'Qln 
II!tc'brbucht>under 'irrigation becatlse :'tbls is ",,,,,,",'1 ~Abt abt)ut'ttute ,. ... ;~. 

Efforts sbould be made to see tbat this 
area caD be improved, by adopting and 
integrated water policy throuahout the 
country. 

MR. CHAIRMAN : The bOD. Member's 
time is up. 

SHRI ASUTOSH LAW: One more 
minute. The Command Area Development 
authorities have been executing various 
projects in different Slates to improve 
irrigation. But it is reported, that their 
impact is limited for want of proper training. 
Tbo9C engineers who are authorised to look 
after the projects in the command develop
ment area are not given proper training. 
Therefore, I am making this suggestion that 
there should be a mandatory provisioa of 
training to those engineers who are looking 
after the projects in the command develop
ment area. 

With these words, I support the 
Demands of the Ministry. 

[Translation] 

SHRl RAMASHRA Y PRASAD SINGH 
(Jahanabad) : Mr. Chairman, Sir, I rise to 
speak on the Demands for Grants of the 
Department of Water . Resources. Earlier 
this Department was called Irrigation 
Department but now its name has been 
cbanged to Department of Water Resources. 
It is exactly what they call 'Old wine in new 
bottle'. 

So far you have not been able to 
finalise a National Water Poi)cy. OUf 

country is an agricultural country and water 
resources are connected with agriculture. 
If we cannot provide water for agriculture 
tben we cannot make progress in the field of 
agriculture. At prescnt 69 per cent people 
are dependent on agriculture and they have 
DO other opportunities of employment. Out 
of these 69 per cent, 43 per cent farmers 
comprise medium, poor and margial farmers 
and the remaining 26 per cent are 
agricuJtural labourers. Oor present 
Government professes a lot of interest in tbe 
agriculture but in spite of this we are laeging 
far behind in agriculture as compared to 
tbe otber countries of tbe world. 

It is said that we are self-reliant in the 
'atatler of foodgraios. Now we need Dot 
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import them from abroad. We rerna in 
contented by saying so. Our land is quite 
fertile. Had we been able to make available 
water to agriculture, we could have fed the 
entire world. 

The irrigation schemes formulated by 
the Government are never completed withjn 
the stipulated time. '''hy 1 With the non
comp1etion of schemes within tbe stipulated 
time, cost on the projects increases four
fold and the schemes too remain incomplete 
for years tt"'getber. Had we made advance
ment in agriculture we could have coped 
with the problem of unemployment also and 
at the same thne we could have put a 
check on the crimes which are committed 
due to unemployment. 

China became free ill ) 949 j.e. two years 
after us. Before that it wc;s far backward in 
the field of agriculture. The population there 
was so large that people were dying due to 
starvation. They neglected agriculture and 
you must bear in mind the fate of Chiang 
Kai Shaik due to agitation by the workers 
and the farmers. It was a farmers' agitation 
and they dumped bim on a ship and sent 
bim to f'ormosa. This to should be 
remembered by you. Presently 
under what phase the farmer is passing 
through? The Britishers had constructed 
a project on our area. In 1884 a dam was 
constructed on Sone river which provided 
water to many blocks and irrigation was 
guaranteed. With tbat facility certain parts of 
Aurangabad, Patna, Gaya and Bhojpur used 
to be irrigated but this Government could 
not maintain even that which bad been 
constructed by the Britishers; it cannot even 
repair it with the result that two reservoirs 
Kochahassa Reservoir and Mali Reservoir. 
Under the Sone Irrigation Scheme, which 
used to meet the entire requirement of 
water. is now providing 30 per cent less and 
the command area has aJso been reduced 
by 30 per cent. When we visit that area, 
the farmers tell us that tbey were 
far better dUring the British regime 
because then they used to get full 
water. Why is it so ? It is so because it has 
Dot been repaired. 1 know it is the job of 
the State Government but I would say to 
the hone Minister that it is his duty to 
oversee tbe function of the State 

Government. When situation in any State 
deteriorates you check it immediately. 
1 betefore, 1 wuuld say that you should not 
absolve your6clf of this re~ponslbihty by 
stating that the Blatter relates to the State 
Government. You should write a specific 
letter to the State Government tbat it should 
get Kocbabassa aod MaiJ Reservoir desilted 
immediately so that their command aroes aet 
full water. 

Secondly, two schemes were prepared 
for South Bihar. One scheme was Mubane 
Dam Scbeme which was. sent to you in 1975 
and the second scheme was Puopun-Darbba 
Scheme which was sent to you in 1980. 
Both these schemes are pending with Central 
Water Developmen t Commission for 
clearance. These are still being screened 
and have not been cleared. I have been 
repeatedly requesting you and tbe Depart
ment to clear tbem at the earliest so that 
the people of South Bihar, who are facing 
poverty and near starvation, are able to get 
rid of these once for aU. I am, therefore, 
requesting you to clear tbese schemes at tbe 
earliest. 

Also, Bihar Government has financial 
constraints. It does not have funds and these 
two schemes have not been included in the 
Seventh Five Year Plan. You can very well 
imagine that if these are sanctioned after 
five years what will be the position? What 
would be the consequences? The condition 
of that area will futher deteriorate. You 
must be reading daily in the newspaper 
tbat daily ten to twelve murders are being 
committed there. The rea~on for this is that 
pecple are without work, agriculture has 
not made advancement, people are unemplo
yed and the farmers~ children have nothing 
to do. Therefore. they get misled and take 
to wrong path. Therefore, it is very 
necessary that these should be taken up in 
the Seventh Five Year Plan and tbe Bihar 
Government should be allocated special 
grants for tbese two schemes. 

Thirdly, Water Developmen Commiss.ion 
was set up in our State during the tenure 
of Dr. Jagannatb Mishra. That was Jater 
dissolved and in its place Water Corporation 
was constituted. It has become a den of 
corruption. The result is that the employees 
have not get their saleries for one year. 
People resorted to ·asitatioD and thousands of 
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them went to jails. From April 1 the 
Corporation bas becn converted into a 
Department. There were 4 to S Blocks 
namely, Kako, MaQdoompur, Jabanabad, 
Karmi and Bela which had tubewells. The 
number of tubewel1s in each Block varied
I.e. somewhere it was 20. somewhere IS and 
somewhere 24 but there is none at present. 
Their equipments have been pilfered. From 

this you can guess the attitude of the 
Government towards agriculture. This shows 
whether the Government is anti-agriculturist 
or pro-agriculturist '1 Crores of rupees, 
were invested on these tubewells and all the 
investment has gone waste. Whatever 
the source of investm:nt but it was hard 
earned money. Now crores of rupees more 
will be required for repairing those rubewells. 
I would, therefore, request that this should 
also be investigated as to why such a situa
tion has arisen ? 

In 1975 boring was done for tbree 
tubewells in Ghosi Block but no further 
pro8ress has been made on tbe!e projects. 
These have been left incomplete. This is 
tbe attitude of the Government towards 
agriculture. I wou1d \ ike to 
remind the Government that if 
agriculture in the country does Dot progress, 
the integrity of the country would be in 
jeopardy. I conclude with these words. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Sir, I am grateful to you 
that I could get ,this opportunity to bring 
to the notice of the hon. Minister certain 
specific problems of mr constituency, I shall 
be grateful to the Minister of my 
constituency which is a chronically drought
affected area gets at Jeast a glass of water 
for irrigation in the coming year ! 

In my constituency, beginning from 
Jatni 'to Daspalla, which covers about 
19 Panchayat Samitis of blocks, there are 
chronically drought -affected areas. To 
over come this problem, the Government of 
Orissa submitted an irrigation project, 
named Manibadhra project. which will 
provide irrigation to more than 3 lakh acres 
in same parts of my constituency. But, as this 
project will cost about Rs. 1,000 crores and 
no spade work has started yet. I think that 
~.t ~?,n~t ~ome up .. in, l~e .~,evellJb" ·naD, 

I feel that it is batter if it comes up in the 
Seventh Plan. But as things stand, it appears 
that it rna), not come up in the Seventh 
Plan. So, there is another project which is 
a medium irrigation project called Brutans 
project, which can be taken up_ A separate 
division was created. In one of his replies to 
me. the Central Minister has stated that 
this Project is being included as an 
integrated irrigation project linked up witb 
other irrigation projects. There will 
be 3 or 4 projects together. But it will take 
time. So. I feel that Brutang irrigation 
project should be taken up separately in 
the Seventh Plan, so that, in my ar\!8, at 
least SO to 60 thousand acres can get 
permaGent irrigation facilities in the 7th 
Plan itself. I hove that the Minister will give 
some special attention to this Brutang 
Irrigation Project. The annual rainfall in 
this area was S6 inches during the last 
decade. But today it has gone down to 48 
inches. There are many rivers which 
are flowing in this area which cause havoc 
during the rains. If we could preserve these 
rain waters, then SO per cent of the problem 
of drought would be solved. 

Sir, J have read in some newspaper 
reports tbat the Central Government is 
proposing to assist directly minor irrigation 
projects in various States. In my area, at 
least if we get this assistance, then, with the 
help of voluntary agencies, we can put up 
}-1unds over the streams of these rivers. 
This will help in solving the problem of 
these drought-affected areas. 

Sir, I wish to make another suggestion 
in th is connection. Let there be a fe-survey 
of tbe entire ayacut area covered under 
minor irrigation schemes in Orissa. State 
Governments have given reports of areas 
covered by minor irrigation, but, actuany 
that much of area is Dot covered under 
minor irrigation. In Orissa, about 7 lakbs 
of acres ,which do not get any facilities from 
minor irrigation schemes are included in the 
ayacut area and these farmers are beiD8 
compelled to pay irrigation tax for the same, 
although they do not get the irrigation 
facilities. And tberefore, there is a clamour 
from the farmers saying why that should 
not be re-surveyed again because tbe figures 
have been given by the Government that so 
many acres of land are getting irrigation. Sos 
I strongly plead for a re-survey of tbose area, 
,,~ifb, ~~ po~ ~e~'Pivin~ irriptioD, .p4 
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exemption of those areas 
from irrigation tax. I hope millions of 
farmers aU over the country will be 
benefited from this mesaure. I also hope tbat 
this 01cets the overaJ1 situation-not onl1 in 
Orissa, but in almost all the States in tb,c 
country. 

Another important problem whicb I 
would like to bring to the notice of the hOD. 

Minister is that Orissa is one of the State, 
which is mostly ravaged by ft.oods or 
drought or cyclone' every year. This is .. 
constant phenomenon in Orissa. Therefore, 
we are reguesting the Central Government 
aaain and again for establishing a separato 
flood forecasting hydrological circle for 
Orissa. Every time I put a question 
ig tbi. regard. I am told 'It is under 
consideration: I hope in the Seventh Plan 
at least Orissa will gct a separate bydroloai
cal circle. 

With this request, I thank you and 
the hon. Minister and I support tbia 
Ministry's Demands for Grants. And I hope 
our hon. Minister will be kind ellonab to 
get at least some irrigation scbeDlCS fOf UlY 
constituency. 

(Translation) 

SHRI RAJ KUMAR RAI (Ghosi): Mr. 
Cbairman, Sir, I rise to support the 
Demands for Grants of the Ministry of 
Water Resource1. I thank you for giving me 
an opportunity to speak. 

Sir, India is a vast country and it. 
ma;n!o\tay is agriculture on which 70 to 80 
per cent of the population is dependent. 
Agriculture in this country depends totany 
on water. It is a country which has ·botb t'be 
hottest and tbe wettest places in tbe wo~ld. 
It bas cberrapunjee as well as Tbar desert. 
The Water Resources Department bas to 
take decisions keeping in view all these 
thin~l. JUqt as we have Education Policy, 
Industrial Policy and other policies, we must 
formutate a National Water Polioy also 80 
that water resources are properly utilKed and 
these are used more and more for agriculture 
and other purposes. 

All efforts of the farmer depcDd 00 ,the 
~.Cor f08OltlQOS ·of :'bis ~'r,. ,., ,aqp.err 

given of tbe foodtrain.. with hi. unti., ... 
hardwork hal lDade the country self-rollaat 
in the matter of foodgrains but be does not 
get fair and remunerative price for hia 
produce. He does not aet water facilities 10 
time. Even theo be bas shown to tbe world· 
that tbe Indian farmer is stroDI enouab to 
feed bis countymen. Today w. are self
dependont in roodlrains. Tbe population of 
our country is about 700 million and it is 
increasiag at the rate of two per cent every 
year. If tbis trend of growth remai •• 
uncbeoked, tbe population will be 800 milUoD 
by the end of the century. We sball, there
fore, have to put in more efforts to meet our 
requirements of foodgrain. We have acbieved 
our goal of 1S1.11 million toone foodlrain. 
but to meet the requirement of our increased 
population we sban require 200 to 250 
million tonne foodgraios. Tberefore, it ia tbe 
right time ror us to pay attention towarel. 
optimum utilization or our irrigation reao ur
ees and water resources. If we raU to do 10 

we would be in trouble in the comlDI 
yeall. 

You know, in our country we have 40 
in.cb rainfall and we have ground water, 
ftood water. surface water resources. 

14.00 br.s. 

Our Government has undert$kcn so 
many big projects but, Sir, I am sorry to 
lay in this House that proper utilisation of 
tbese projects is oot being madct 'aJthou~", 
the whole country bas full faith 10 tbo 
efficiency of our hon. Water Resourco 
Minister, Shri Shankaranand. The population 
of Uttar Pradesh is about 12 crores and tbe 
main occupation of the people of the State 
is 8gricultufC. Therefore, irrigation faciUties 
are very important there but at present due 
importance is not being shown to it. Tbe 
Bhalu dam and Kavnali projects were to 
be started in collaboration wit·b dle Nepal 
Government. But these are not being under
taken a8 per the schedule and are beiQI 
prolonged. As a result of it eastern ,Uttar 
Pradesh is suffering due to floods, .oiI eroaioD 
and waterlogiog. This wate.r could be 
utilised for tbe p\l~POle of irrigation aDd 
power 8.neratloo. That i. why ev.eEY y,.ar 
tbe rivers Ohaara. Rapti and Tons are 
Oooded causing heavy damage in the .rea 
and t&1ousands ,of persoDS are reDdered 
,~I,.~ , ''"utlt tbt.JlGp~ ~..,.r~ 
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Minister to pay special attention towards it. 
In view of the deteriorating condition of 
irrigation facilities in Uttar Pradesh, the 
World Bank had tried to meet the require
ment by installing tubewells, but it bas not 
proved successful. At some places the strata 
is not suitable and at some places electricity 
is oot available. Wherever water pumps 
have been installed they are not in working 
condition. Some eastern Disrricts of Uttar 
Pradesh such as Azamgarh, Deoria. 
Gbazipur, Ballia and Gorakhpur are affected 
by floods every year. There is waterlogging 
and erosion during the month of September 
and October. The State Government try its 
level best to combat these problems but 
cannot provide relief to the people. I request 
the bon. Water Resource Minister to pay 
attention towards it. J n view of continuous 
heavy expenditure being incurrell on account 
of the havaoc caused by floods in East U.P., 
the people of the Western region of Uuar 
Pradesh have started mak ing a demand that 
the Western region should be separated from 
the Eastern region. It requires special atten
tion of the bon. Water Resource Minister. A 
comprehensive plan should be formulated to 
eliminate the problems of floods, soil erosion 
and waterlogging once for all. The Ghagra 
river is causing heavy soil erosion in the 
village, Mahula Chuitidand in Azamgarh. On 
my request, the Uttar Pradesh Government 
is spending about Rs. 17-18 crores to check 
soil erosion but the officials of the Irrigation 
Department are misappropriating these funds 
and as a result. the normal irrigation f~ci\i· 
ties have come to a standstill. The whole 
Department is treating this erosion as a 
godsent opportunity to misarpropriate the 
funds. Water pumps are out of order, minor 
canals are not being constructed, V.R.B. s. 
C.R.8.s arc not being made, canals are not 
being desilted and fake bills for payment are 
being made. The need of the hour is that 
our Irrigation Department should be more 
alert and efficient to utilise every drop of 
water so that our farmers may produce more 
foodgrains by utilising this water. I also want 
to say that in case of such erosion, general 
programmes should not be ignored. 

I would also Jike to submit that drinking 
water problem in the vmages is also very 
acute. After so many years of independence, 
we could not solve this gigantic and impor
tant problem. In the rural areas people are 
,Dot 8ettillJ eve!) a Jlass of potable w~ter ~ I 

would like to draw your attention towarda 
it. 10 muny of our villages in Eastern Uttar 
Pradesh, bpth man and animal drink water 
out of the s arne dirty pond. If you see that 
water you will start vomiting. Tbis dirty 
water spreads so many fatal diseases. The 
Uttar Pradebb Government bad made a 
provision for drinking water tanks in tbe 
Fifth Five Year Plan but it bas not been 
included in the Sixth and the Seventh Five 
Year Plans. What a paradox it is tbat 
Government have banned this important 
programme when there is great necessity of 
water. 1t is not understood why drink ina 
water supply schemes have been dropped in 
the Sixth and the Seventh Five Year Plans. 
I request tbe hon. Water Resource Minister 
to revive the said scheme and one tank 
should be provided to each village. 

The Sharda Project was started in view 
of the poverty and special circumstances of 
Eastern Uttar Pradesh. This is an economical 
scheme but will provide more water. When 
the farmer is not getting a fair price for his 
produce, how long can he use costly irriga
tion facilities? I am sorry to say that Sharda 
Project in Eastern Uttar Pradesh was to be 
completed in 1976-77 or Jatest by J 980; but 
it is still lying incomplete in 1986. Even half 
of its development work has not been 
completed. The plea is being advanced that 
farmers are not prepared to part with land 
and we are short of funds. We have borrow
ed from the World Bank on interest but the 
work is lying ~uspended. We do not have 
time bound programmes. It is a big short
coming of our Government. )t we complete 
this work in J986 or by J987, we would 
effect a saving in the interest to be paid to 
the World Bank. As a result. the farmers 
would get water in adt>quate quantity and 
would produce more. 

Sir, Uttar Pradesh is an agro-oriented 
State. During the Sixth Five Year Plan, 
Rs. 1202 crores was earmarked to bring 
15,19 lakh hectare'land under irrigation. But 
the target could not be achieved. Now in 
the Seventh Five Year Plan we have allocated 
Rs. 1869 crores to bring 14 lakh hectare 
land under irrigation, which i.s quite wrong, 
It should have been- more than this. I am of 
the opinion that in Uttar Pradesh and 
particularly in Eastern Uttar Pradesh tbere 
are more possibilities of irrigatloD, where 
there is .need to effect better water manage
~cQt ~brou~b flood ~pd ~rouabt control. Tbo 

• ..' I ,I.' 
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first point or our Twenty Point Programme is
development of water resources for irrigation. 
Shrimati Indlraji is no more witb us. We are 
,rateful to ber for formulating such plans 
and pro,rammes for our country. B at our 
Government, wbich claims to be following 
in ber footateps. is toning down the targets 
and allocations for irrigation programmes 
for Uttar Pradesh which is predominantly an 
"ricultural state. It is being ignored in the 
matter of agriculture. animal husbandry. 
water resources and famny planning. The 
Biab Breed Centre bas been shifted from 
Mathura. I want to draw your attention that 
wltetioaing is a major problem of Eastern 
Uttar Pradcth. It results in inundating of 
road, and fields. It also causes damage to 
tIlo houses and spreads diseases. These 
dis__ takc a toll of human life Steps 
Ibowd be taken to pump out this water 
taunediatcly. 

only to 6.78 per cent of tbe tota' area of 
lhalawar. It is the lowest in comparisotl to 
the percentage of in other 27 districts of 
Rajasthan. Mr. Chairman, Sir, 1 want to 
tell tbe bon. Minister that the other Districts 
of Rajasthan have a hiaher percentage of 
land under irrilation. Kota bas 30 per 
cent Bundi. bas 5S per cent, Tonk has 20 
per cent and other districts also have a 
higher percentage of irrigation. But lhala
war District bas the lowest percentale of 
irrigation. I would 1ike to submit that. not 
much effect is needed to supply water and 
irrigation facilities in an area where water is 
available and for which irrigation schemes 
have been prepared. But in one such dist
rict the area under irrigation is the least. 
Therefore, I will request you to give it a 
thought and also to the incomplete irrigation 
schemes which have already been sanctioned. 

14.12 brs. 

With these 'Words I thank you. 

SHRI JUJHAR SINGH (Jhalawar) 
Mr. ChairmaD, Sir, water an important factor 
in tbe economic development of our country. 
I am bappy to note that the Central Govern
ment as well as the different State Govern
men's have taken many steps for proper 
utilisation of water in each Five Year Plan. 
\\ e bave set a target to bring 113 million 
hectares under irrigation by the end of this 
century by using our water potentials. But 
10 far we have managed to bring 68 million 
hectares under irriaation. It is envisaged to 
bring 12.8 million .bectares under irrigation 
in the Seventh Five Year Plan and OUl of it 
R.ajasthan wilt get water for 5 lakh 70 
thousaDd hectares. 

Mr. Chairman, Sir, Rajasthan is largely 
a desert State and there is a great scarcity 
of water there. The Government of India 
have made etT(lrts to construct Indira Gandhi 
Canal and provide other means to Rajasthan. 
But I come from an area where facilities for 
irrication are still negligible. In this part of 
Rajasthan water is avai1able in abundance 
and I had hoped that the areas which bad 
water in abundance would be developed 
properly. But Mr. Chairman I want to 
draw the bon. Minister's attention towards 
lbalawar, through which 3·4 big and some 
small rivers flow and for which several 
irnptloD schemes bad also been chalked 
WI, JQ,t.o f,r w .. ter ~a. ~n-suppU,,~ 

(MR. DBPUTY SPEAKER in the Chair) 

In my constituency, Hamirpur, Hinslot 
Lethari, Anderi, Lasi, Chhabra (Chhipa 
Board), Hatai Peb and Berni are the medium 
irrigation schemes which have been approved 
but work has not been started on them so 
far. Therefore, I feel tbat these plans 
should be taken up on priority basis and 
irrigation facilities shouJd be provided to 
the peopJe there, as water is already availa
ble there. 

Mr. Deputy Speaker, Sir, severa1 em
bankments and ponds were constructed in 
the areas where water was availabJe in abun
dance and tbe erstwbHe princely States also 
utilised water tbereform. But, unfortunately, 
aU these old embankments, ponds or irriga
tion systems have developed leakages due to 
which water is being wasted. New means or 
irrigatjon are not being developed and tbe 
old ones arc not beins maintained proper)y. 
Therefore, attention shouJd be paid to tbe 
means already available. Mr. Deputy 
Speaker, Sir. along with water, other related 
important factors such as erosion and 
waterlogging also need to be paid attention. 
The waterloggiog problem in those areas is 
due to mismanagement which is gCUlag 
worsc. On the one hand there is DO pro
gress in the means 01 irrigation and on tho 
other band the available irrigation resources 
are not beina utUized properly whicb results 
I,n w~tOrlOJliD_. 1bo~D4' 0' bj.~as 0' 



land is affected by watorlogwa in Chambal 
Command Arca. Tbere is no plan for its 
devclopmcn~. Similarly t tbero js al.o tbe 
serious problem of erosion. Altbouab from 
area point . of view, only a small part of 
Kota Division is' irriaated. yet as Car as 
erosion is concerned, tbis small district 
accounts for 50 per cent of total soH erosion 
of Rajasthan. The reason is the non·implc,· 
mentation of tbe Land Use Policy t It rains 
heavily and there are no arrangements to' 
store tbis water. It results in floods which 
causes soil erosion. It ultimately leads to 
tbe reduction in the fertility of the land. 
This is ao important factor which should be 
given due consideration. There is a Cbambal 
scheme which irrigates a large area. but be .. 
cause of siltation, the capacity of tbe 
reservoir is decreasing and water 
is not being used properly. Soil 
erosion is also causing siltation in tbe 
Cbarobal river. Its capacity is de<:feasing 
duy by day and as such there is need to pay 

attention to it. The land ceiling Act was 
enacted to help the small farmers by making 
land and available to them. It was after 
considerable effort that 43 lakh acres of land 
could be made available for distribution. 
In contrast. i'our times tbis area has been 
rendered useless due to waterlogging. That 
land is very sood for cultivation. This land 
is becoming useless due to mismanagement. 
No attention js beiDg paid to it. The land 
which could have been given to the poor is 
becoming useless due to waterlogsing. 

(Interruptionl) 

It is very rarely that I let an opportu
nity to &peak.. but even then we set very 
little time to speak. In the end. I want to 
say tbat water should be utilized in the 
areas where it is available. With these words 
I conclude. 

*SHRI SUDARSAN DAS (Karimganj) : 
Mr. Depury Speaker, Sir. the Karimaanj and 
Kacbbar districts of Assam which is known 
as the Barak "alley and which bas remained 
very backward due to Fographical reasons, 
bas innumerablo problems. But it is a 
matter of regret that neither the State 
Government nor the Central Government is 
taking any steps to solyo any of tho problems 
peacefully. Because of that tho minds of 

tbe people o.f this area are araduaUy becom
iDg bitter and poisoned. 

Nearly 80% of the people of this at. 
live in villa,es and agriculture i. thoir om, 
occupation and means of livelihood. Un. 
fortunately this area is affected by floods at 
least once every yeat and in lome ,.r. 
.floods corne even 2 or 3 times over. A •• , 
result of the floods the condition of lbe 
farmers one deterioratinl day by day. In 
some a reas of Karilllganj tbe flood water. 
take a long to recede. 

Sir, the main river of this area is tbe 
'Barak' river. This river originates in 
Manipur I then flowing throusb the SHchar 
.ub-division, it takes the name of Surma 
and Kushiara near Bbanga in Karimpoj 
district and from there it flows into Bangia .. 
desh. From Bhaasa, the 26 Km. 1001 
midstream of Kusbiara rivcr is thc Indo .. 
Bangladesh border. 

The 4Jatinga' river Bowing from the 
North Kaebbat hills faUs in the Barak river. 
The 'Dhaleshw8rj' river originates in MilO .. 
ram aDd after carryiDI all tbe waten 01 
the Hailakundi sub-division also fan. into 
the Barak river near Katakhal Railway 
station after changing its Dame to 'KatakbaJ .. 
Tbe two major rivers of Karimganj viz. tbe 
Sinsla and Langai, after originating from 
Mizoram. join together near Karimaanj 
town. From there tbey flow on and fan in 
the Hakaluki Haor in BaD8)adesh. Pr .... 
viously about balf tbe water of SinaJa aad 
Langai rivers used to fall in the Kusb.,. 
river. But in order to prevent tbo ftood 
waters of the Barak river'rom entering 
Karimganj district, a dam bas been con'truc:· 
ted ncar Char .. gola, on ·Kacbua· river. 
which is a tributory of 'Sinllat

• After 
plu8Sins this river, the entire volume or 
water has been made to fall in the 'Laoaai' 
river. Now the Lanaai river is not able to 
carry this larac volum~ of water because tho 
"Hakaluki Hacar' in Ben81adesb becomiaa 
silted. I have heard tbat tbere tbe Bens)a
desb Government bas taken up projects for 
the improvement of 'Hakaluki Haou'. Jf 
that is so, then extensive areas of the 
Karimganj districl shall remain lubmerred. 
The only way to remedy tbis, js to con.t.ruct 
tho 'Barak' dam. ' 

*Tbe speech was oriainaUy delivered in Bcnpli .. 
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{Sbri Sudarsan Das] 
In reply to a quc:stion of mine, the bon. 

Minister of water resources bad said tbat 
the proposed 1500 m.w. capacity 'Barak dam, 
project is under the consideration of the 
power department of tb~ CeD~nl Energy 
Ministry. As soon as it IS cons.1dered ~o be 
economically viable, the project w&~l ,be 
implemented. 1 will request the bon. MUHS" 

ter to please expedite this Barak Dam 

Project. 

When the said Barak project is imple
mented, the shattered agricultul at ec~noJ~IY 
of the entire area will be revived and It Win 

let a new lease of me. 
The Barak valley will be saved r, om the 

furry of deva~tating floods, .and the , farm,e~~ 
will be able to cultivate thelf lands In peace 
and without fear. 

It wilt be possible to irrigate the fields 

h· h has not been possible so far due tl.} 
W Ie • f fl d 
tbe recurring floods. At the tIme? ~ 00 ~, 
aU internal transport and COOlnJUl')JcatJon IS 

cut off. Roads remain unusable. ,As a 
resuh~ road transport in entire Tnpura, 
Miwratn. West Manipuf, North Kachhar 
bills and in the Barak vaHey com:s to a 
bait. The condition of the roads afterwards 
becomes very miserable. 

After the dam is constructed, ~be crop 
of the montbs of April and May VI:, Boro 
paddy and early Aus paddy will be saved 
which is at present destroyed by tbe floods 
which devastate thousands and thousands of 
hectares under this crop. The~e~ore, 
I appeal to the bon. Ml~lst~r 
to help to turn this whole area 10. II 

amiliog, greeo, prosperous crop .pr,o?UCm8 
by building a dam OD tbls tlver of area . . 

tears' of the Barak valley and by tamms 1t 

for the good of the people. 

If tbis project is implemented, tben along 
with eliminating the power shortage of this 
area it will belp new industries to come up 

d'tha.t will go a long way in solving the 
an , I' 

mployment problem also. once agam 
une . f h' 
appeal for the early implementatIOn 0 t 1S 

Barak project. Witb that I conclude. 

SflRI BALASAHEB VIKHE PATIL 
(Kopargaon): Mr. Deputy Speaker, Sir, 1 
rise to support tbe demands for srants of 

the Ministry of Water Resources. In out 
country, during tbe last 30 to 35 years there 
bas been a lot of developmeJlt in the field of 
water resources. Ihis Mioistry has a direct 
bearing on agriculture aDd land is cultivated 
only in the rural areas. Therefore, I would 
not like to say much on tbis subject because 
tbe lime at roy disposal limited. 1 would, 
tberefore, express my views in brief. 

The current year being tbe first year of 
tbe Seventb Five Year Plan, I hope that 
whatever suggestions are offered in this 
connection, would be studied in depth and 
necessary steps would be taken in areas 
which r~quire improvement. This alone 
will ensure the development of OUf agri
culture and water resources. Tbe fotal 
outlay for irrigation in the Seventh Five 
Year Plan is Rs. 11,556 crores out of which 
Rs. 1771 crorc,s have been earmarked only 
for the comm~lld area. I feel that ,bis 
amount is very inadequate for the fun 
development of our country's irrigation 
potential and h~nce allocation for this 
purpose should be increased, Thlre is a 
need for more funds also because I can say 
Oil tbe basis of my experience in Mbaba .. 
rashtra that the development programmes of 
the command areas continue even ten years 
after the completion of the irrigation project 
am} we are not able to use the water and 
it gets wasted inside the dam. Hence, 
there is need for allocation of more funds 
for this area. 

Secondly, the implementatioD of our 
projects is always delayed, The construc
tion cost of 156 ongoing projects has 
increased by 565 per cent. These projects 
were to be completed by spending an amount 
of Rs. 2,156 crOfes initially, but now the 
cost bas escalated to Rs. 14.000 crotes. 
The cost of irrigation of one hectare or 
Jand duriog the First Five Year Plan was 
Rs. {200 which bas increased to Rs. 19,721 
in tbe Sixth Plan and Rs. 26,872 in tbe 
Seventh Five Year Plan. This does not 
include either tbe cost of land development 
programmes, or that of the water sources 
and water management schemes. So, I would 
like to know from the bon. Minister whether 
any bonus is given or extra funds allocated 
to those States which complete their projects 
by tbe stipulated date. The delays are 
generally caused by the fact that several 
agencies are involved in it and Done feell 
responsible for it. The Centre blames the 



State tbat tbe latter did, not submit its 
projects properly J and the State accuses the 
Centre of not sanctioning tbe projects in 
time. Sometime it attributes tbe delay to 
Don receipt or' tecbnical clearance in time. 
The Minister in hia answer to the questions 
in tbis c()nnectioD, bad said tbat inordinate 
delay leads to cost escalation. Hence, my 
request is tbat steps sbould be taken to 
avoid delays in implementation of projects 
and tbose found responsible for delay, 
should be punisbed. 

Mr. Deputy Speaker. Sir, in tbe Seventh 
Five Year Plan we have envisaged an 
irrigation potential of 12.9 million bectares. 
In this connection, we should also pay 
attention to solving the problem of water
Joging and apply all our modernilied water 
management techniques. If waterlogging 
problem is not solved, our efforts to increase 
irrigation potential will not yield expected 
results. Presently, under tbe Seventh Five 
Year Plan we propo&e to brins four lakh 
hectares of land under irrigation. On the 
other hand. more than three lakb hectares 
of land will be affected duc to waterlogging. 
So, on the band. we are trying to increase 
the productivity of some areas through 
irrigation, and on the other band our efforts 
are being negated by tbe problem of water
lossing in other areas. So, along witb tbis, 
we must introduce a system of trainina as 
tbe Centre has Iecently initiated a around 
water scheme at tbe national level in connec
tion with a World Bank Project. Maha
rashtra and other States bave sent similar 
schemes which· should be cleared by the 
Centre. Therefore, io place of tbe afound 
water scheme, intensive irrigation and 
intensive cultivation schemes should be 
introduced so tbat we may not have to face 
tbe problem of waterloaiog. By this 
process we want to know tbis much tbat 
how much quantity of water is available in 
the dam and bow much bas been utilised 
and if Dot utilised intensive irrigation may 
be resorted to. 

At present tbere is a Jayakvadi dam and 
Moola dam in Mabarasbtra. An effident 
administrator of Maharashtra, Sbri Ksbitre. 
who is sittin, here, knows how much 
irriaation potential bas been developed in 
Jayakvadi and Moola but balf of tbis land 
bas gone 'waste. I think same must have 
happened in other areas also this problem can 
aIIo. Tbis problem caD be solved throusb 

• '.'" .I ',.. .. \'11, .J J~ 
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Oround water Scbeme and tbere may be 
otber solutions to this problems also, but I 
am not aware of them. Our canals also 
suffer from this seepage problem. There is 
about SO-55 per cent of seepage aod 
evaporation. The lining work is in progress. 
but in my opinion there is no need to spend 
OD lining in the dry areas. Instead, the 
same amouut can be spent f Jr providing 
water to tbe drought affected an:as and in 
tbis way the problem of drought can be 
tackled to some extent. The 50 per cent of 
weter that is going waste and is 110t being 
utilised, can be used to effect saving. As 
bas been stated in the World Bank report, 
even jf 30 per cent of this water could be 
put into use, it would help irrigate a large 
area of land. But to create irrigation 
potentials we have to exand the infra
Slructure because the cost of infrastructure 
is increasing day by day. On account of 
this escalation in cost we try to effect a cut 
in allocation and expect better results. But 
we fail to get better resuJls. Again. there 
had been some delay in the implementation 
of certain projects and one of the causes of 
the delay could ha\'c been rehabilitation of 
tbe area people. Several rules have been 
framed by tbe State Government to deal 
with the rehabilitation projects. Now the 
Centre is saying that rehabilitation is a State 
subject. The farmers are not paid proper 
price for their land under tbe rehabilitation 
programmes. When the farmers take the 
issue to the court. tbey are paid ten times 
more than that offered by tbe Governn1ent. 
on account of the verdict of tbe court. 
Therefore, my request is that the farmers 
should get a good price for their land. 
Again, the farmers are being fe-settled in the 
villages, where there is DO likelihood of any 
irrigation facilities before a period of ten 
years. Moreover, they should not be 
resettled individually but in groups so that 
tbey can jointly ensure tbat their land gets 
irrigation facilities at tbe earliest. 

Presently. we have been talking about 
tbe Employment Guarantee Scheme. 
Tbis scheme is progressing wen 
in Mabarashtra. We can also begin a 
similar Rural Employment Scheme and 
create a Land Army for assisting in the 
construction of canals and dams. The 
prime Minister bad assured us that a project 
would be initiated for the people of the 

'dry land areas which would provide a 



IShri Balasaheb Vikbe PatH} 
permancnt solution to t~ir problem. We 
should luard asainst the fact tbat the~e 
drought affected areas should not chanle 
into drought resistant ones. My suggestion 
is tbat a Land Army consisting of farmers 
should be created in every State. Furtber, 
we have a buge buff~r stock of foodKrains 
which is rotting in the godowns. Why 
don't we create a Land Army under the 
Food for Work Scheme, so that more and 
more land could be irrigated. wbich would 
contribute to a glealer and more rapid 
development. 

Unless water management is set right. 
we shall not be able lO i\;h ,eve our targe's. 
Recently, a mention was made about tbe 
surface and ground water system. A circular 
bas been issued at Kada in w hicb it was 
written tbat the drift irrigation, lift irrigation 
and sprinkle irrigation systems are Stale 
subjecis. You have mentioned about it in 
your report as well. I would sugges' that 
the facility of lift and sprinkle irrigation 
should be made available to the land 
where it is irrigation by the surface 
water distribution system. The farmer takes 
a loan of Rs. 10,000 and also takes subsidy 
from the Government. I would suggest tbat 
a provision should be made in the project 
itself so as to solve tbe problem of water-
loging. 

Besides tbe facility of providing loan to 
the farmers for tbe drift and sprinkle 
irrigation in Mabarashtra, some other project 
should also be undertaken for their benefit. 
1 think it would increase the employment 
opportunities. 

It has been mentioned in the report that 
farmers are being provided bore-welJs free of 
cost. According to my knowledge, no 
farmer in Mabarasbtra, whether small 
farmer, marginal farmer or tribal farmer, has 
been provided bore-well free of cost. I 
would suggest that a National Lift 
Irrigation Corporation sbould be aet 
up. Many lift irrigation schemes are 
pending with the Agriculture Department for 
clearance. Till now subsidy was given to 
the extent of 50 per cent to 75 per cent. 
Unless something is done for the desert and 
the drought prone areas, no development can 
take place. A National Lift Irrigation 
Corporation should be set up. Now a 
sio&lo Ministry has beeD created to look 

after aU tbe works rclatiol to the manase
ment of water. 

10 Mabarash Ira, as many as 25 major 
projects and 47 mcOlUUl p(oJects are pending 
for clearance. We do not know wbat 
action is beiog taken OD them 7 Mention 
about Krishna river, Godavari river and 
Telugu Gansa was also made. I would 
like [0 caution the hon. Minister that takiol 
decision on the TeJugu Ganga witbout 
consulting the concerned Stale will create 
trouble. It will just result in unrest and 
no lood wHI come out of it. 

All the projects received from Maha
rasbtra should be c1eared immediately. Our 
new bOD. Chjef Minister has announced that 
works regarding dams and canals would be 
taken up under tbe Employment Guarantee 
Scheme to combat tbe drought condition 
in Mabarasbtra. 

It has been the policy of tbe Govern ... 
ment of India to take action in regard to the 
drought affected areas which may prevent 
tbe recurrence of sucb a situation (here. I 
would request tbe bon. Minister that more 
allocation sbould be made in the Seventh 
Five Year Plan for Mabarasbtra to deal 
with tbe drought situation there. In the 
absence of water. tbere is a problem for 
making provision of water for the cattle. 
Tbe farmer is faciog areat hardship without 
water. If be gets water, many problems 
confronting him will be solved. 

Mention bas been ma~ about the 113 
million hectares of land to be brought under 
irrigation. In regard to Maharasbtra. the 
report of the Barwe Commission bas opined 
tbat Dot morc tbcD 30 to 3S per cent of land 
would be irri&ated. But experience has 
shown that more tban 40 per cent of land 
can be irrigated. There is need to introduce 
a new irrigation system. By introducins 
a Dew irription system. and througb 
modernisation as well as by improving the 
water management. mOle than 113 million 
bectares of land can be irriaated. 

In the end, 1 would request the hon. 
Minister to allot more funds jor those arca. 
which have been bit by drouabt. A Land 
Army should also be raised. The farmers 
will aet relief if more canals arc constructed 
in tbe drouabt prone areas. With these few 
words 1 support tbe demands. 
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[Enlllsh] 

PROF. N.G. .RANOA (QuntQr): Mr. 
Deputy Speaker, Sir, I am glad tbat this 
Ministry bas been liven this new shape. 
Earlier we used to have tbe lrrig{lUon 
Ministry; that was oot so satisfactory. My 
hon. friend Sbri Pa.til bas dealt with tbo 
subject very tborouahly. 

There flre two or three points whicb 
would bave to be taken ioto consideration by 
the Minister. 000 of our friend from 
Telugu Desam was accusing the Central 
Gov~rnment as well as tbe Minister of 
purposely neglecting the claims of Andftrll 
Government for what is know as Telugu 
Ganga. I am not prepared to support him 
in tbat accusation, but I do request the hOD. 
Minister to take some special trouble 
and try to deal with that matter in a more 
statesman like manner. After all, it is not 
a particular party demand but all of us 
aro involved in this particular question. 
What is it which is in dispute? Only about 
the surplus water. There was a settlement 
made by the Tribunal as to their respective 
sbares. In addition to that. there would be 
some surplus water. But the difficulty is 
that surplus water cannot be taken for 
granted for ever and ever. Therefore, in 
some years when it is quite possible 
there would not be that much of 
surplus water. and therefore, there would be 
the danger of the tait-end area, the whole of 
tbat water course, Dot getting enough water. 
If tbe Andhra people are prepared to take 
that risk and are ready to go ahead with 
two or three of their own irrijation schemes 
to help Drought Prone Rayalaseema Peasants. 
I do not understand how it is possible for us 
to satisfy our people tbere. tbat the stand 
beina taken by our Kannada friend is quite 
justifiable, that is where our difficulty arises. 
But then, at the same time we bave also to 
keep in mind what might happen if and 
when that surplus water does not materialise 
and there would be a deficit. And tben in 
tbat case, Dot only tbe new irrigation 
projects in Rayalaseema which would be 
creaced here and now, but also the earlier 
projects tbat have already been thore come 
to be tbe sufferers. Then. there would be 
conflict between the new beneficiaries and 
the earlier beneficiaries. For the time being, 
the Andhra Government is prepared to take 
that risk and it is not possible for us to 
pODvin~ tbe A~dbr~ people f' ~ Wb.oJ~ tbat 

tbey are not justified in taking tbis risk. 
If we were to say so, tben it would mean 
that we are giving too much prominence to out 
political deft'erences. Therefore, I would 
like my hon. friend, the Ministet, to take 
into consideration this cause for embarrass
ment tbat has arisen a resuJt of tbis un'" 
necessary dispute that bas been raised over 
tbe use of the aurp)us water. It is not about 
the quantum of distribution that has already 
been made that we are now quarrelling 
about, it is only about wba t might to the 
surplus, that surplus would be in doubt for 
a certain years only. I want the Minister 
as well as the Ministry to live some special 
cODsideration to this aspect of it and other
wise it becomes embarra~sinl for us to 
convince our masses of people. I know. it 
is equally embarrassing for tbose people in 
Kamataka. In fact. at one time, their 
Chief Minister was statesman enough to say 
that there would be no objection and also 
to wonder whether there would be any 
objection at aU. He was prepared to 
cooperate with the Andhra Chief Minister OD 

a political basis and had abstained from 
raising objections. But those people them
selves have lone mad and they bave 
embarrassed him also, with the result that 
he is trying to obstruct now. Tbe dispute 
is now at tbe Centre. It is placed in their 
hands and they are obliged to hold the 
baby. The parties which are parents to 
this dispute are not concerned as to how it 
would be possible for the Centre 
to do so. They are only anxious that the 
Central Government should do their duty. 
What is the duty of the Central Govern
ment? How can .he Central Government 
move about it ? 

I would like to make ODe suggestion. 
Let tbe Central Government appoint two or 
three expert engineers to 80 into this surplus 
matter, as to bow much of tbat surplus 
water can be taken for granted and how 
much of it can be allowed bere and now to 
be utilised or to be taken cbarle of by the 
Aodhras. Let that report be made within 
six months or at the most, within one year. 
Andbras are not prepared to wait even' for 
that one year. It is true. But at the same 
time, the Central Governmer t sbould also 
get over this particular difficulty. Let them 
aet it studied tbat way, as to how. to what 
extent and in what maoner tbis surplus water 

. can be allowed to be made use of by tbe 
Ap'dh~~s., pot :wit~ t~e purpose 9f Ol>S'5P~'" 
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[Prof. N.G. Ranga] 

iog but with the sole purpo.e of enabliog 
the Andhra people to mlke the best possible 
UlJe, upto tbo mlximllm dt!gre~. of this 
surplui water, wnich is nON going into the 
s:a. Ocherwis.:, it is v.::ry diffi;ult indeed 
for U~ to expllin to the p!opie at all and 
carry conviction. 

There is another point made by my hon. 
friend Shri PatH. This water is a gift from 
tbe God, but it is being disturbed by nuclear 
experiments that are being made. All kinds 
of sputniks are thrown into the sky with tbe 
result that the whole currents are being 
disturbed.' Now, we cannot take for 
granted tbe currents of the monsoons. Tbe 
whole thing is going to be upset and this has 
got to be studied as to what extent we can 
possibly assure ourselves against tbis kind 
of a new phenomenon, this disturbance that 
has come to us now. 

Thirdly, Sir take the States of Bihar 
and Uttar Pradesh. They appear to be 
politically very powerful aud very big and 
from the point of view of population aJso. 
they have huge population. But at the same 
time, they are some of the most backward 
States. If we look at it from the point of 
view of the Kisans, they are the least 
developed people. At the foot of the 
Hima.layas, they have got too much of water 
and they do not know what to do with it. 
The whole of it flows down, carrying away 
roost valuable earth from there~ with the 
result that the Kisans are left helpless and 
adrift. They suffer from failure of crops. 
It is very difficult for them to be sure of 
even one good crop in a year. Some wa) 
has got to be found to protect them from 
this kind of an avalanche, this flow of water. 
The Southern part of these two States and 
especially the State of Bibar suffer frOln 
drought. They have got to be protected 
from this too. Engineers have to put their 
heads together in order to see bow we can 
possibly save the Kisans in the Northern 
and Souther parts of these two great States. 
They hold a key position in our country 
becaule out of 700 million peop1e, nearly 
150 to 170 million people happen to live 
there. When you look at th;s problem 
from the Kisans' point of view, they are the 
poorest of the people and tbey have got to 
be helped. Very little thought has been 
~iveD t~ this, oxcept for ~be ~osi e.mban~ .. 

ment and the KOli river man&,omont, which 
bas beoD taken up by tbo Government 
sometime back. But not enough bas been 
done and very mucb more bas got to be 
done. And tbat is where Nepal comes to 
playa very important role in our economy. 
And we have got to deal with Nepal in a 
friendly maDner, in a cooperative manner, 
so that they would also be benefited and 
wo wou1d be protectod from tbe ftow or 
those rivers from the Himalayas, 

Coming down to the South, Sir. yester. 
day. one of our friends from Kerala 
suggested that tbe water-way across Keral. 
should be treated as a National Water-way. 
So is the case also. Sir. with the good old 
Buckingham Canal which used to start from 
Kakinada and it used to go down to 
Madras, right down to Nagapatinam. 
Easily 750 kml. to 800 kms. waterway there 
is. It was developed before tbe Railway. 
came in. After that, it was neglected by tbe 
British so far as the waterway was concerned 
because tbey were interested in the railways. 
It has got to be taken up again as one of 
the most important National Waterways in 
our country. 

Then there is a Ganga waterway too 
from Allahabad to Calcutta. I am glad 
that this Ganga Authority bas been brouabt 
into existence. Simi Jar is the need for 
establishing a Water Authority for Godavari. 
Krishna, Pennar and then right dOWD to 
Cauveri.. Thought bas got to be 
given not that Sir, thought was given by that 
eminent Engineer, Dr. K.L. Rao. who bad 
the courage to tell us that what 
Sir Arthur Cotton once dreamt about could 
be taken up as a practiona] achievement 
before our engineers as weI) as our financiers 
would cooperate with one another and place 
necessary funds in order to help the 
Gangetic waters to flow right down to 
Cauveri and reach upto Kanyakumari. It 
can be done. It ought to be taken up as a 
practical proposition. stage by stage, possible 
within 50 years or 60 years or whatever it 
is-We are now moviog towards the Twenty
first Century. Now, let us make a beainoiD8 
in the direction so far as use of waterway. 
or use of waters are concerned. 

Then there is a question of llood$ 

"'f o~ toe, ~09 mocb of ~por'~Dce! to~ m~~~ 
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of stress. has been laid by 80 many of us 
including myself upon irrigition. 

Irrigation comes in, but at the same 
time tbere is a need for drainage also. 
There we do not botber about it. We go 
on asking for more and more of irrigation 
channels and irrigation projects. Therefore. 
drainage and irrigation have got to be taken 
together simultaneously so that whenever we 
start any kind of an irrigation 5cherne, we 
should also think as to how this surplus 
water from it would be channeled in a 
constructive manner so tbat lower down 
otber areas would not be damaged. 

Thirdly, whenever we have irrigation as 
in Punjab for instance, there is a surplus of· 
water. The earth is destroyed and irrigation 
in cours. of time gets damaged b~cause of 
submersion. Production is affected. Now 
silting has got to be salvaged. That aspect 
of it has not been given sufficient importance. 
Unfortunately, our friends here in Punjab 
have not realised it and therefore they 
grudge the flow of water right down to 
Rajasthan and, hence this dispute we. are 
getting, 

Now just at this stage Sir, I think it is 
high time the Irrigation Minister, the Prime 
Minister h~re and all tbe Irrigation Ministers' 
all over India will have to ~et together not 
once but a number of times, put their beads 
together, and work out a political assortment 
of responsibility and rights in regard to the 
use of waters. 

Now, in tbe past it bas been made an 
major State Subject, that is, irrigation. And 
Centre was given only regulatory responsi
bility. Now, we are seeing how it is 
becoming mor~ and more necessary, in view 
of the rise of this parochialism and sentiment 
of State loyalities all over India. How it 
has become so very necessary that the 
Central Government should be given the 
primary responsibility as to how these 
irrigation possibilities, irrigation' facili ties. 
irrigation developrntmtal responsibilities 
should be apportioned between the States 
and the Centre? The Centre should be 
given the primary responsibility, and the 
States the subsidiary responsibility. C?ther .. 
wise, things would become impossible. 'I 
s illcere}y hope that tbe Sarkaria Commission 

, would be able to give serious thougbt to tbis 
ft,Spect pf it, and tbe Centr~l st~tC801apsbip 

also should rise to be big enough, with the . 
cooperation of the States, in order to see 
tbat these' disputes do not arise so fre .. 
quently; and when they arise, they are not 
kept bang~ng fire for years and years, and jn 
that way, spoil the feelings among our 
people. and between one State and another. 

Thank you. 

[Trans/allon] 

SHRI C. JANGA REDDY 
(H'anamkonda) : Mr. De'puty Speaker, Sir, 
we are discussing in the House 
the Demands for Grants of the Ministry of 
Water Resources. It is generally said tbat 
water is a gift of God; then why are thero 
disputes about water. Water is essential 
for agriculture as weB as for 
human beings. Without it no work 
can be carried out. If we want to make the 
country prosperous' we must provide job 
to everyone and water to every field. It is 
the policy of the Government which can' 
make it possible,. But even after 38 years of 
independence we have not been able to 
provido jobs to everyone. We are unable to 
provide jop to everyone. The problem of 
unemployment is beyond our contra). The 
result is that the extremists are creating law 
(lnd order problem whether it is south 
north or other places. The Governmen; 
should, therefore, take steps to provide jobs 
to everyone and watet to ~very field. 

Now we have become self-sufficient in 
the matter of foodgrains after 38 years of 
independence but we have not been abJe to 
provide water to every field. This situation 
is prevailing in Rajasthan. Rayalseema, 
Telengana and in other place'S. At some 
places water is in excess and at other water 
is deficient. We cannot control excess water 
but we can at least supply it 
to places where there is no water 
or where there is drought. We can provide 
water to every field but in spite of having 
adequate water resources, we are unabJe to 
make use of them due to disputes between 
the Central Government and the State 
Governments. Due to the dispute between 
the· Central Government and the State 
Government, by the time a project is 
cleared by· the, Central Governmenf~ 
its cost escalates three times'. 
"If in9reaS~S plf)Oifold. Pue '9 tb; paucity 
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of resources we are not in a position to 
provide water to evey field even by the 
beginning of the Seventh Five Year Plan. 
Drinking water is not available in every 
village. There is no water for fields as well as 
'f~r cattle. It 'rains in Uttar Pradesh but floods 
occur in Bihar. Shl'i K.L. Rao bas stated in his 
report as to how to utilize the flood waters, 
The Ganga water can be taken to Cauvery 
river. It is an ambitious project but we 
cannot complete it. The people of Bihar 
and Uttar Pradesh suffer hardshins due to 
floods and every year damage worth crores 
of rupees OCCllr,S due to floods. The people 
living around the basin' of Cauvery of Ganga 
and Krishna river are facing hardships due 
to non-availahility of water for irrigation. 
The engineers have submitted their report 
regarding diverting water t,o that area. We 
can make our best efforts in this respect. 
1t is possible that we may require more 
funds for. this purpose. J n every session of 
Parliament we discuss about combating 
the drought and the flood problem. We 
require funds for combating drought as 
well as floods. We can divert water from the 
ftood prone area to the drought pro'ne area 
and in this way we can prevent drought as 
well ac; floods and provide water to the 
fields. By doing this we can kill two birds 
with one stone. But ev~n after 38 years 
of independence we have not 
been able to undertake this work. We 
have failed to complete the Ganga-Cauvery 
project. This is the reason that we have to 
spend crores of rupees to tackle the flood 
and the drought problem. I would like that 
the scheme for linking the Ganga~Cauvery 
rivers by a canal should be implemented 
speedily. 

Now I shall raise some points regarding 
Andhra Pradesh. The Krishna and the 
Godavari are the two big riverl\ in our state 
but tbe Telengana and the Rayalstema 
regions . are completely dry areas. The 
drinking water is 'not available even at'a 
depth of 100 to 200 ft. Some method should 
be devised t~ lift the water. As per tbe 
verdict of the Bachawat Commission, work 
on the Telugu Ganga Project is going on. 
But this has been made into an issue 
between Karnataka and Maharashtra. 
The hon. Irrigation Minister must give his 
commeots on it. I would like to say that 
~ndhr", PrasJ~sh is doiDS the right tbin,. 

I .would,'like to request the Chief Minister of 
Andbra Pradesh to plead berore the Bench 
and the Central Government should give 
clearance to the project immediately as per 
the verdict of the Bachawat Commission. 
Had the work on the TeJugn Ganga project 
been taken up against the verdict of the 
Bachawat Commission, Shrfmati Indira 
Gandhi would Dot have laid its foundation 
stone and Shri Ram Krishna flegade. who 
was prese.nt at that time, would have opposed 
her inaugural address woich she delivered 
at that time. Why has this issue been raised 
one or two years after the work was started. 
The issue raised. by the Karnatl\ka 
Goverbment and the, Maharasbtra Govern
ment is not justified. Inter state disputes 
are neither good for tbe Centre nor for the 
country_ It is also not proper that the Centre 
does not intervene in the dispute between 
the two states. This situation should be 
rectified as early as pos~ible. 

The Karnataka Government has been 
demanding aboli tion of the Tungbhadra 
Board. It is not proper. Tungbhadra Project 
supplies water to Andhra Pradesh and 
Karnataka States for irrigation. The' Board 
has been constituted to regulate the 
utilization of water. ,If a dispute arises 
between the States, it win not be good. The 
Central Government' should not agree to 
the demand (or abolition of Tungbhadra 
Board. The Government should take a 
decision on the issue of utilization of waters 
of major rivers at national1eve1. Their water 
should de treated as national 'waters. The 
major rivers like the Godavari~ 
the Ganga and the Cauvery 
should be declared as major rivers and their 
waters should be distributed at national 
level. The ,Central Government should 
undertake construction of dams on these 
rivers and should not down' the 
responsibility on the plea that it is not 
a union subject. The Centre should make 
arrangement of irrigation by the constructing 
dams. When two states are at loggerheads 
on the issue of sharing of water, proper 
utilisation of water does not take place for 
irrigation and it is the farmer who suffers 
due to this. A policy should be . drawn' to 
ensure proper utilisation o( .thc waters of the 
national rivers. I want to submit one thing 
about the Shriram Sagar Project. 200 TMC 
feet of water is available there. Ther.efore, 
they want to utilise that water. They have 
utilis~d 75 TMC feet water aud with 
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additional 7S 'fMC feet water, it will become . 
150 TMC water". We are preparing a plan 
accordingly. The Government raised some 
queries about it. Then the matter was 
reconsidered and the quantum reached 
215 and on even another reconsidera
tion it was fixed at 1 ,. TMC. 
Due to fixing the quantum at 171 TMC, 

Medium irrigation and. minor irrigation 
scbemes, enough water is available. 

MR. DEPUTY SPEAKER : Nothing 
will go on record. Shri Dbaram Pal Singb 
Malik. 

SHRI C. JANGA REDDY One 
in the second phase Warangal, Telanganat 

Nalgonda and Suryapet are reeling under' 
severe drought. There has not been drinking 
water in those areas for the last 10 to 20 . 
years. When we go to the villages, people 
rush to beat us. 

(EIIgli.sh] 

You have already allowed upto 285 Km. 
of Kakateeya Canal. Enough water is 
available even after that. You may check 
up the matter. In Godava~i 2,000 TMC ft. 
of water is available. 

{Translation] 

The project has unnecessarily been lying 
with the Central Government for clearance 
since 1983. A peri(.)d of 3 yeats has since 
passed. The .Government takes so much time 
and causes harass much in this way. 

Then, in Godavari 2000 TMC feet of 
water is available. Submergible areas fall 
in Madhya Pradesh and Maharashtra. 
Neither Madhya Pradesh nor Maharashtra 
have any objection and their Chief Minister 
signed the agreement. That is pending with 
the Central Government. It is not being 
cleared. In this way 2000 TMC feet of water 
is flowing into the sea. 

There are Eachampalli Project and 
Polavaram Project. From Polavaram Proj~ct 
water is supplied to the Vishakhapatanam 
Steel Factory. But for that also clearance 
is delayed. That is not meant only for 
Andhra Pradesh. 

In reply to a question on 13 September, 
1985 in the Parliament, it was mentioned.... ' 

[English} 

MR. DEPUTY SPEAKER Shri 
Dharam Pal Singh Malik. 

SHlU C. JANGA REDDY For 

minute, more· pJease. 

MR. DEPUTY SPEAKER : Why are 
you going on speaking? J ostead of three 
minutes you have taken eleven minutes. I 
have warned you before this. 1 have 
cautioned. Nothing will go on record. 

(Interruptions) 

MR. DEPUTY SPEAKER : You are 
wasting your time. Notbing wiH go on 
record. Shri Dbaram Pal Singh Malik. 
Your speech wiJI not go no record. 
(Interruptions) 

(Trans/ation] 

SHRI DHARAM PAL~ SINGH MALIK 
(Sonepat): Mr. Deputy Speaker, Sir, 1 rise 
to support the Demands for Grants of the 
Ministry of Water Resources. 

As sufficient time has not been attotted, I 
would like to give a few suggestions only. You 
are all aware that 00 the one hand due to 
shortage of water we face drought and on 
the other hand, 60 per cent of OUf rain 
water flows into the Bay of Bengal ~nd get 
mixed with the saline water of the sea. ]n 
this connection I want to submit that OUf 

Governm.nt should construct reservoirs to 
utHise that water. These should be const
ructed at· a distance of 50 lo 100 miJes from 
el'lch other. That water should not be 
allowed to flow into the Bay of Bengal and 
should be stored for irrigation of the fields 
so that drought which is caused due to 
shor!age of water is avoided and we may 
make progress in agriculture by utilising it. 

Secondly, we can utilise tbe Sea water" 
also. ]n countries Uke Israel, water is 
purified by depsalination process and is uti
lised for drinking and irrigation purposes. 
This process resembles. the function of 
kidoey which purifies I'Jood. Water "is 
purified with a similar process. You can 
extract minerals from it and can also utilise 
water at the same time. ) want to submit 
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that if we can' utilise properly the water 
available with us, we can irrigate 20 per cent 
more land. We have many canals, 
tributaries, and their brancbes. If the· 
sides of these canals, tributaries etc. 
are lined, we can prevent the seepage of 
water and also save it, from going waste. 
Similarly, d'rains, canals and distributaries 
too should be lined with bricks. We can save 
20 per cent water in this way, which will go 
a long way in b6nefiting the farmers. I also 
want to submit that water table shou1d be 
between 5 feet to IS feet.) which is essential 
for raising good crops. In many places we 
see that water table falls due to augmenta
tion of water resources through tubewells. 
In many places which have perennial canals 
and whi~h are flood prone, the water table 
rises very high Thereforc, schemes should be 
formulated to keep the water table between 
5 feet to 15 feet and it should be ensured 
that ev~ry field gets water prop\!rly. There is 
no dearth of WJter resources in our country 
but th~y should be properly harness~d and 
we should prepare plan'i properly to utilise 
water. I come from Haryan..l. There the 
Sutlej- Yamuna Link Canal Proj~~t has bee.n 
under dispute for quite a ]ong tim~. In thiS 
connection I would like to submit to you to 
look at the situation in Punjab. Floods 
occur there quite frequ~ntly and they are 
not in need of water. Water Table has risen 
to a depth of two to three feet. If that water 
is not utili'led properly~ the land may be 
damaged. If that water is given to Haryana. 
or if only Haryana~s share of water is given to 
it the farmers of Haryana.. will become 
p;osperous. If the farmers prosper, the entire 
country will pro~per and progress. 

One tbing more. There exist many inter
State water disputes. As I have already 
stated water is a national property; it is not 
the e~clusive property of any State. At 
present, irrigation is a State subject. I am of 
the view that if you want to solve the 
problem of water, then it should .be mad.e. a 
union subject and it should exercISe admInIS
trative control over big canals because there 
are canals which pass from one ,State to 
another and thus create inter-State dIsputes. A 
Canal Police Force should be formed for 
this purpose. It should look after this aspect. 
In 1985 Bbakhra Dam was breached twice 
with the result that Haryana did not get 
water in certain places and fields in Punjab 

were inundated causing large scale damage. 
Rajasthan also suffered because of tbis. Had 
that water been supplied properly instead of 
tbe canal getting breacbed,' Haryana and 
Rajasthan would not have suffered losses. 
Besides, there are many such rivers whose 
water goes wfste. Not only that water is. not 
properly utihsed, it causes floods also. Rivers 
flowing in Haryana are generally known as· 
rainy drains. For example, Sahibi, Ghagbar, 
Drain No.8. Saraswati, Nazafgarh Drain 
and Yamuna river. If their water is properly 
utilised and a grid system is enforced and 
after that water is made avaiiabJe through 
lift irrigation, I think the needs of Haryana. 
Rajasthan and other parts of N.orthern India 
can be met from the water of these drains 
alone which I have mentioned. I woulct also 

- like to submit tbat there is a village named 
Bhambheva in my constituency Sonepat 
where five hundred acres of land has not 
been tilled for the last 40 years. People have 
started. 'Fisheries' there. That land belongs 
to individual owners. Reservoirs can be 
con,tructed at su~h a land and rain water 
can be stored there and supplied furtht!f. In 
Haryana underground water is not potable. 
That affects people's health. All the muni
cipalities should be asked to take necessary 
steps because the population has increased 
and people are not getting water in a proper 
way. With these words I support the 
Demands. 

[Eng/; sh] 

SHRI AMAR ROYPRADHAN (Cooch 
(Behar): Mr. Deputy Speaker, Sir, ........ ,' 
(Interruptions ). 

MR. DEPUTY SPEAKER: Only five 
minutes for you. 

SHRI AMAR ROYPRADHAN : No, 
Sir. Five minutes will be a very little time. 

MR. DEPUTY SPEAKER: All will 
get five minutes. No differenciation. Now we 
ha ve achieved socialism. All are equal. 

SHRI AMAR ROYPRADHAN: Mr. 
Deputy Speaker, Sir, I am sorry that 1 
cannot support tbis budget because in this 
budget you have totally neglected the West 
Bengal and the eastern India. 

I would like to start with Indo-BaD&la
desb Joint River Commission. You have bad 
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so many meetings with Bangladesh and tho 
latest meetings were held in Dhaka in June 
1985 and in New Delhi in November 1985. 
But what is 'the outcome of these meetiDls I 
It is : 

(a) to work out a long-term scheme or 
sch~mes for the augmentation of 
the flows of the Ganga at Farakka; 
and 

(h) to identify alternatives for tbe 

distribute this Ganges' water properly. Let 
there be a Commission for this comprising 

. U.P., Bihar and West Bengal. 

Sir, let me come to the river Teesta. 
(/"terruptlons). It is in the Joint River 
Commission report. I think the bon. Minister 
bas gone through it. 

SHRI D.P. YADA VA (Monghyr): He 
did not read it. 

shal ing ()f the available river water SHRI AMAR ROYPRADHAN Then 
,esources common to both countries I am sorry for that. 
for mutual benefit. 

15.12 III's. 

{SHRI SHARAD DIGHE ill the Choir] 

This shows that you have faIJen prey to 
the delaying tacticc of Bangladesh, and also 
it is a fact that you have a good dinner. y~u 
have a good lunch, you have good drinks 
and you come back, but the people of West 
Bengal are going to be dry. It is a hard fact. 
Farakka is dry, Bhagirathi is dry, Ganga 
i'b dry. Tlsta is dry. North Bengal is dry_ the 
entire West nt!ogal is going to be dry. 

Calcutta Port -is the life-line of the 
Cakutta city and Calcutta city is the heart 
Ill)t only of West Bengal but of the entire 
eastern India. It was necessary to immedia
tely provide 40,000 cusecs of water in the 
lean months. But how much water are you 
given can you tell me ? Ganga flows througt) 
UP., Bihar and West Bengal, and then it 
g~)es to B.Jnglauesh. But may .I know whether 
it is not a national riyer? What is the 
position of Ganga at present? In U.P .• 
Ganga is a river; when it goes to Bihar, it 
becomes a rivulet, that is, a tributary of a 
river, nothing but a canal; and when it goes to 
West Bengal, it becomes nothioa but a drain. 
This is the condition. You may have sbarina 
of the water with Bangladesh, so many talks, 
so many dialogues you may have with them, 
but it is a hard fact that yOu do not like to 
share the water of the Ganges amoDg tb~ 
different States, namely, U.P., Bihar and 
West Bengal. You have got the Flood 
Control Commission 'in U.P., Bihar and 
West Bengal, but why not a Commission for 
the distribution of waters of Ganges between 
the~e three States? My concrete sugaestion 
is, immediately what is necessary is to 

Sir, the river Tel'sta is tbe .only Qcpenda
ble source of water' for the agricultural 
development in the backward alCrlS of North 
Bengal districts. Teesta harrage work was 
taken up in the year 1~76. But you should 
not be happy for that. It was just an 
inauguration ceremony at a pJal..e in f\1alda. 
I think, by' the then Chief M inish:f, now 
the Governor of Punjab-l do not like to 
name him. After t.hat, after 1977 wht~n the 
Left Front came to power t hey started the 
work. Nobody can deny it. (llitcr·U/1lioIlSJ. 

You just go through the record and you wil) 
find it. 

It is a fact that since 1947 onwards the 
then Government did not titke up a single 
irrigation project for this backward alea of 
North Bengal. During the period from 1947 
to 1977, not a single project was taken up by 
the then State Government of Wc~t Bengal. 
How this part of the country was neglected? 
(Interrupt ions). 

, There was a Mansillgh Cummittee"s 
report on flood protection and iI rigat ion in 
1968. It mentioned about this l\-1aster 1)lao 
Project of Teesta River with Dam at upper 
region GeokbaJi and a barrage at Afalchaod 
Forest. It is only when Bangladesh also 
took a project on the same river Teesta just 
down to Indo-Banglade~h border. you took 
up this Project work. But )ct the rrogress 
of this project is very !)low due to the 
paucity of funds of the West Bengal State. 
On the other hand, with the hell' of the 
World Bank the progress of work on'the 
Bangladesh Project has gone on speed ily. 
If once Bangladesh Barrage project 00 

Teesta is completed, then what would 
happen 7 The entire North Bengal, a part of 
Assam and' Sikkim will be irJandaled. 

(Inte,.ruption,). You have not been able to 
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distribute the Teesta water, but you have 
done tbe second part of it. 

You have an ad hoc agreement with 
Bangladesh regarding sharing of Teesta 
water according to which 36 per cent water 
wouhl go to Bangladesh, 39 per cent to India 
and 25 per cent would be allocated after 
detailed studie'i. What do you mean by 
'detailed studies'? There is DO water even 
now in the canal. but you have only 
rlistributed or allocated. The demand of the 
local people, the demand of West Bengal 
is : Let there be 80 per cent of the water, 
let it be distributed in the North Bengal 
district.s. Otherwise it will be no use' 
constructing a Rs. 500 crore Barrage Project 
on Teesta. 

Now, let us come to the financial matter. 
The Working Group of the Planning 
Commission had recommended an allocation 
of Rs. 221 crorcs in the Seventh Plan period 

. so that it may be completed within 1990. 

The West Bengal Government has 
already spent 70 per Cl..!ot of Annua1 Budget 
of irrigation for this project. You will be 
as tonishell to learn that the State Govern
ment can at best provide Rs. 1 SO crores in 
the Seventh Plan. Where from the rest of the 
money will come? Therefore. the Centre 
must come forward to give help and 
assistance. You have assured Rs'. 19.5 
crores during the year 1984-85. You did 
not pay a single pie for that project. During 
1985-86, you assured Rs. 18 crol'cs. How 
much money dld you give till now 7 Can you 
tell me ? Nil. 

Now, you have approved the Teesta 
Barrage Left Bank canal. But you did not 
aHot a single rupee for that purpose. How 
will it be done? It is the general law of the 
land t~at wherever from the river goes, those 
areas should get water first. In this case, 
you have taken away water wherefrotn 
Tcesta flows. You have denied Darjeeling, 
Jalpaiguri and Cooch Behar. these three 
districts water. In your proposal of 1976. 
you have said. let Maida district get water 
first N0W, of course, you agreed. I thank 
you for that. Let JalpaigurL Cooch Behar 
al-;o get watt!f first nut you did not allot a 
sioa1e rupee for that purpose. 

Regarding Teesta and Brahmaputra 
,project, it h Ilmg pending .. The survey wu 
made long ba~;k in 1954. R1Jt you did not 
give any th,~lIg~lt to ;1. 1 would request the 
hon. Mini:,tcx that Jet there be a new 
thought to t,his irrigation projljt and flood 
control projt'!ct. Let there oe a canal in 
between Brahmaputra and Teesta via 
Goalpara district and the North Bengal 
area. Let is flow up to Ganga and let there 
it be a project of Brahmaputra, Teesta and 
Ganga. 

Regarding SUbCi (Mrekha project, how 
long will you neglect it 'l It is lying with 
you for the last 4 years. You did not 
approve it. So, und~r these circumstances, 
how can I support this Budget? I am 
sorry. 

[Tran,~JaticJflJ 

SHRI llHARf\ T SING II (Outer Delhi) : 
Hon. Chairman. Sir, 1 rise to support the 
Demands for Grants of the Jrrigation 
Ministry for' the year 19S6·tn. India is 
preduITllllantly nn agt icultural country where 
three fourth of the population depends on 
agriculture. Lvery year the Government 
makes drofts to provide irrig:ltion fu<.:ilities. 
10 our country generally we put more stress 
on natural resources .for irrigation but 
in my opinioll so fJl' we have not been able 
fo irrigate fully with the help of natural 
reSOll rees. 

The rept'lfi of the Water Resource 
Department for the y,~ar J 9H~1-87 contains 
details about the expenditure incurred and 
proposed to be im;uned Oil in igation in the 
various Five Y car Plans and the acreage of 
the land brough t under i rriga tion and the 
time taken to provide these facilities. 

~fr. Chairman, Sir. our Governmen't has 
all along been endeavouring to bring more 
and more areas under irrigation so as to 
boo<;t our agricultural production. In this 
regard, I will request that we should take 
steps to control floods and droughts in the 
country. Long embankments and drains 
have been constructed for this purpose. 

'Delhi is supplied water from Dhansa 
dam in Haryana. If. we could store this 
water there itself, it could be utilised for 
irrigation and also for controlling the 
floods. 
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The sawage of Delhi is discharpd into 
the Yamuna river through the nul1ahs which 
pollutes its water. We must tuke .effective steps 
to stop the discharge of sewage IOto Yamuna. 
We must divert this sewage to the fields for 
agricultural purposes which may increase 
our production. 

Sir, previously water. was available in 
Delhi in abundance for irrigation but at 
present even enough drinking water is. n~t 
available. The population of' DelhI IS 

increasing. As a result of which there in 
insufllcient water for irrigation. 

Our Late Prime Minister Shrimati 
Indira Gandhi had nationalised the banks. 
These banks helped the farmers to instal 
tubewells in large namber which helped in 
increasing the production. But we want that 
the water from the areas, which receive 
surplus water during the rainy season, 
should b~ supplied with the heJp of 
machines to those areas ~ here water is not 
available. 

Now I come to the floods. Heavy 
rainfall ill certain areas causes floods. I 
read news items about 1100ds in Bihar 
which is a general phenomenon there. We 
must mobilise resoulces in advance to meet 
the flood threat as it involves immense 
expenditure. When ··f here were floods in 
Haryana some time hack the level of 
hundreds of villages was raised tll us saving 
them from floods. I want son'e extra drains 
and embankments should be constructed in 
the areas where the Hoods art! a recurring 
feature in order to save the crops and the 
animals. The crops are often destroyed by 
floods. The farmer works hard throughout 
the year but he is denied the henefit thereof 
due to floods. The poor people of thut area 
who totally depend on crops, I:\ave to 
face starvation, they hecome weak and are 

·unable to get any . other employment. 
Tubewells energi~'Cd by power. 1 want to 
teJl the hOIl. Minister that tubewells should, 
be installed to the maximum extent for thq 
purposes of irrigation. But for. t,hjs purpose 
it is essential that power in sufficient 

, quantity is made available for these 
tubewells by setting up more. thermal power 
stations. 

I thank you for providinfJ me an 
opportunity to speak. 

[Engli!lal 

SHRI MAHABIR PRASAD' YADAV 
(Madbepura) : Sir, I support the . Demands 
of the Ministry of Water Resources. I hold 
the view that the agricultural productjons 
which are going to the extent of seJf
sufficiency in India are due to the irrigational 
facilities and irrigation potentialities 
developed by the Government of India. 
By the way, I would like to draw the 
attention of the bon" Minister for Water 
Resources to the pros and cons of Kosi 
project, one of the most important projects 
in India. 

Pandat Jawaharlal Nehru in the year, 
1954, was very much moved by the 
devastation and damages caused by the 
Kosi river. 'You are aware that Kosi river 
has been ca)Jed. the Sorrow of Bihar. and 
in tbat way Pandit JawaharJa) Nehru 
decided that one project could be completed 
and this project Kosi was made of one 
barrage and two embankments. This barrage 
is situated one km. ahead of I ndian territory 
in Nepal territory. This is a very good 
project. But it has developed certain 
difficulties which are going to damage the 
very life of the people living in that area. 
One such problem is that of silting. Silting 
is so huge that the river ... bed in between tbe 
two ,embankments are getting higher than 
the area outside the embankment and on 
that account the embankment is getting 
much pressure and a year before last, there 
was a breach in the eastern embankment 
that Jed to greet devastation and d3ma~es 

in 5 blocks. So, this problem of . silting is 
causing Huisance for the people of that area. 
I would like to say that it should draw the 
attention of the Government and see that 
silting problem is solved. 

Another point ) have to bring to the 
notice of the hon. Minis1er is that water 
resources in the area from which ·1 come in 
very rich. You will' appreciate that only at 
the depth of 20 to 30 ft. water is available. 
If the tubewell system or pump-sets are 
made available to the farmel's, then 1he 
farmers can very well avail of the water at 
the lower level and we can weJl imagine that 
water sources. cao be utilised by the 
farmers. 

One more point I would like to bring to' 
Ulc poti~ of tbe hop. Minister'. Pump-set, 
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are given to, the persons who nte having DO 

land. Such pump-sets given by the 
Government tC' the persons having no land 
are sold in the market.. By this wa). 
Government is investing so much money. 

. On the contrary persons who have got land, 
they are not getting pump-:,ets. It is rather 
very incongruous in that way that tbe 
pump-sets are not given to the land-owning 
class but it is being given to the persons 
hav ing nO land. 

Further I would like to say that the 
Kosi project is a very important project in 
that area, This project is not, being looked 
after very nicely. The Central Government 
is not taking due notice of the difficulty of 
the farmers. I thank Prof. Ranga who bad 
already made a reference to the Kosi project < 

by drawing attention of the hon. Minister 
and I hope that the hon. Minister wi]) take 
due notice of this Kosi project in the 
interest of tho nation and in tbe 
interest of the public. Professor 
Ranga had already sugpested that it should 
be the primary responsibility of the Centra] 
Governn:l.:nt to look after the Central 
proj::ds and it should by the secondary 
responsibility of the State Governments 
to take car. of surh projects. 

SHRI D.B. PAT1L (Kolaba) : Mr. 
ChaiuHan, Sir, in the vt!ry befdnning I would 
like to draw the attention of the hon. 
Minister to some of the discrepancies in the 
Annual Report and the Performance Budget 
Heport, which have been supplied to us. 
The discrepancy. according to me, is 
important from the point of view of the 
approach of the Department to the whole 
qllc!'tion. It is about the potentia) created 
that is likely to be greater in 1985-86. In 
the Annual Report on page 11 it has been 
stated that the potentiat that would be 
created in 1985-86 will be 0.7 million 
hectares, that me~ns, 7 lakh hectares. But 
in the Pcrfolmancc: Dudgr:t it has heen 
stated that it will be 0.6 million hectares, 
that means~ 6 lakh hectares. This makes 
a ditference of one lakh. This difference 
of one lakh is not very important so far as 
the whole country is concerned. But I am 
only ~,ointjng out the di'lcrepancy that exists 
in thme two pubhcntiol)s which have been 
suppl1ed to us simultaneously. If discrepancy 
,goes on like this, then we Cal1Dot ((.noW wtJ~f ' 

, Is actually happening all over the country. 
whether the' information which has been 
supplied to us should be relied uron or not. 
It is from this point .of view tha t 1 have 
mentioned this discrepancy. 

The \'thole' magnitude of the question 
about irrigation is very large. It has been 
stated tbat in India rivers carry 1440 mi1lion 
acres feet of water out' of which about 80 
per cent flow into the sea during the mon
soon. That means, in the four months of 
monsoon the rain which faUs in our country 
Bod whicb flows irMO the sea is not utilised. 
It has been stated that at the most 20 per 
cent is being utilised for irrigation purposes. 
It is nowhere estimated to what extent the 
water which flows into the sea and which 
is wasted would be ultimately used for irriga
tion purposes. It bas been stated that the 
potential that is to be created by surface 
water as well as ground-level water is to the 
extent of 113 million hectares of land. But 
nowhere has it been stated as to what 
quantity of water which is now going into 
the sea and· which is being wasted \vitl be 
utilised. A very serious thought is not being 
given to this problem. This mnst. be looked 
into. 

In Maharashtra the Bhatve Commission 
was appointed to examine the potention that 
is likely to be created in Maharashtra and 
the Commission has submitted irs report. 
Konkan is one of the parts of Mahara,htra 
and it is very narrow and is adjoining f(' the 
sea. It has been stated in the Commission's 
report that there is no possibility of having 
any sort of irrigation in the Konkan area. 
But now we find that in the Konkan urea 
not only mino,r and medium irrigation 
projects but even major irrigation proiects 
can be taken up and are being taken up. It 
is in this context that J would like the hon. 
Minister to examint" the point about utili w 

sing to the maximum the water which flows 
into the sea and which is heing wasted. 
Maximum utilisation should be made 
wherever water is available in the country, 
It has a)r~ady been impressed that this 
should be done, but I find that it is not 
being done. 

So far as the present position is concer
ned. out of about 246 major projecls, only 68 
projects have been completed and about 178 
to 181 projects are spill-over from the First 
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Plan to the Seventh Plan. No infofmatiQP 
h_s b~~n given to us as to bow ml\QY majC?r 
projects have spilled over from the Fin~t 
PJan, from the Second Plan, from tbe Third 
Plan, from the Fourth Plan, from 'tbe Fifth 
Plan and from the Sixth Plan, to the Se,velltb 
Plan. If that information bad been given., 
then we would have been io a position to 
know how long it took for tbe' various 
projects to be completed. According to my 
information, projects which bad been tak~n 

up even in the Third Plan have not so far 
heen completed; that means, even after a 
lapse of about 20 years, the projects have 
not been completed. ,I want to know from 
the hon. Minister what is the gestation 
period that is to be taken into consideration, 
what is the maximum period in which a 
major project is supposed to be completed. 
If it takes 20 to 25 years for a major project 
to be completed, then it is no use saying, 
"We are going to make use of the water to 
the maximum possible extent". It is simply 
paying only lip service to the cau~e and 
misleading the people and misleadiog the 
nation. The spm~over cost has _gone fo the 
extent of Rs. 24,800 crores only because 
carc has not been taken to complete tbe 
project in due time. 

The potential created till now is to the 
extent of 30.5 miHion hectare~. Out of this 
only 25.3 million hectares are being used. 
That means 5.2 million hectares of land to 
which water ought to have been given, could 
have been given, is not being given. This is 
not a smaIJ quanti,ty of land. . Added to 
this. the land which has become saline and 

. not heing used for cultivation hecause of 
water logging is to the extent of 3.4 million 
hectares. That means at present because 
of bad planning nearly 8.6 mUlion hectares 
of land is not being used. This is a huge 
Joss to the nation. 

Crores of rupees which have been 
invested are being wasted because the water 
which ought to have been made available 
for different kinds of productions is not 
being used. Moreover, because of water 
Jogging 3.4 million hectares of land has gone 
waste. That means tbat Jand cannot' be 
used for·production. The water which is 
there is being mis-used. the water' togging 
has resulted in salenity in land and because 
of the salenity in lan~, Qotbing caD be pro
pu'ted in t~at land, I w~ul~ 'as~ t~e G()v~rn· 
, .' ,-\ f ' ", li 
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ment 'and the Minister 8S to wbo is responsi
ble for the~e thinas. 

I wiU refer to the, last point. I have 
mentioned that a long period bas been taken 
to complete this proj~ct. One of tbe caus4l'l 
is tbat tbe land which is likely to be 
submerged is oot being taken possession in 
proper period. That is only because the 
land which is submerged is taken from the 
agriculturists without rehabilitating them. 
If they are, not rehabilitated tbey are not 
ab1e to handover the possession of the land. 
So, I would request and suggest that the 
cost of rehabilitation of the agriculturists 
who are being dispJaced because of this 
project, should be included in the cost of tbe 
project itself. so that those agriculturists 
who are likely to lose their means of 
livelihood would not be opposed to give tho 
land for the project. 

1 would like to draw the attention of the 
Minister to the drought prone areas. No 
specific importance bas been given as far as 
this department is concerned. J am aware 
that it falls within the purview and the 
jurisdiction of the State Governments. J 
know that in the Annual Report a reference 
has been made that so far as the scheduled 
caste and scheduled tribe and other back
ward classes are concerned, the Department 
takes care to see that in the areas where 
the scheduled caste and scheduled tribe 
people are living, they look into it so far as 
the irrigation projects are concerned. Till 
now it seems no proper attention has been 
given to the drought prone arens by tile 
Department. It has heen mentioned in the 
report also. At Page-47 it has been 
stated : 

"The Bench-mark studies of socio .. 
economic condition of the peopJe in 
drought prone areas of M.P., Karnataka, 
Tamilnadu and Andhra Pradesh entrus
ted to various institutes were completed. 
Similar studies for Bihar, Orissa, 
Gujarat, U.P., Rajasthan, Haryana, 
Jammu and Kashmir and West Bengal 
were in diffetent stages of progress with 
various institules!' 

If socio-economics conditions are being 
examined by the Department I' would like 
to ask why no specific interest is taken by 

t~is J)ep~~tmen.~ ~p'. ~~c: ~~~t jrri~a~~p, 
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facilities are made available to the drought 
prone areas. 

SHRI K.S. RAO (Machilipatnam) : Mr. 
Chairman,' Sir, I r;so to support the 
Demands of the Minis,try of Water 
Resources. In this context I would like to 
mention the opinion expressed by some of 

. the members of the TOP about Telugu 
Ganga. In fact. no Con~re'ss leader has 
expressed any doubts about our right to 
secure our due share from the Krishna 
water as per the Buchawat award. The 
State leaders of TOP have been making 
provocative speeches and may be to cover 
up their lack of budget allocation for this 
project. So they want to blame the Central 
Government on political lines. In case it it 
were to be true that Government of India 
is responsible for doing so I cannot under
stand the f(~a~on of another Opposition 
party ruled Karnataka State making a 
dispute over the award. So, it is not that 
the Government of India or any other 
Government is respoosible for this. 
In a democratic set-up it is the duty and 
re~~)onsibiHty of cv~ry State leader to sort 
out their problem~ by sitting acro~s the 
table. The ego of one individual should 
not come in the' way of sorting out the 
problems amicably eve'n though there is 
difference of opinion' either in interpretation 
or in understanding the award which has 
been given. 

I wish in this context the Government 
of India particularly the Irrigation Minister 
m'uc;t take the initiative and see that this 

'problem is sorted out and the people of 
Andhra do not sutTer because of the ago of 
some of the people there. 

Sir, this issue was not there earlier. It 
ha~ arisen only because of the extensive 
puhlicity given by the State Goveram~nt 

which must have been the cause for creating 
suspicion in the tninds of the people of other 
States which led to this controversy. I 
request the Minister to bring all the 'Chief 
Ministers across the table and sort out the 
issue (lr go a'head with the constitution of 
another tribunal to sott 'out the issue at the 
earliest possible time so tbat the henefits of 
this . project get accrued to "he people 
there. 

Coming to the Krishna Delta system 
Which is mo!~ than 100 years old if onlr 

an amount of Rs. 200 crores were to be 
spent over this from the Central Govern .. 
ment or State Government resources 'about 
Rs. 100 crores worth of produce can be 
secured every year. So instead of investing \ 
thousands of crores on new projects which 
may be unremunerative or expensive it is 
better to consolidate, modernise an..! 
complete the existing and on-going proj~cts . 
That wi11 give better results both to the 
farming community and the.nation. 

Sir, 9 lakh ·acres of land under cultivation 
in Krishna district is suffering for want 
of improvement in drainage system, field 
channels, branch channels, etc. If it is 
attended to it will improve the per acre 
yield and thus improve the income of the 
State as well as the nation: Similarly there 
is Etimondi-Chinagollapalam village in my 
constituency on the sea -shore where, 600 
acres of land has been eroded. The value 
of it is around Rs. 3 crores. The entire 
village is raising coconut trees and the 
income of this is about Rs. 1 crore per 
year. Marginal farmers have lost their land 
totally. As there is already fa .scheme for 
containing the sea erosion. I request the 
Minister kindly to send a team and fillJ out 
the remedy and propose a project and save 
th,e farming community. Sir, as already 
mentioned in the report, emphasis should be 
laid more on the completion of on-going 
projects because the delay in the projects is 
causing unimaginable Joss, not because of 
escalation cost but also because of loss 
of dividends that could have accrued to the 
farmers early. This wi)] work out to a few 
hundreds of percentage excess over the 
original estimated cost leading to inflation. 
So, Sir, instead of going in for new projects 
Oll political grounds, the existing projects 
should be concentrated and completed early. 
The importance of time must also be in 
the minds of people who are connected with 
the projects. We have enough number of 
enginee.rs and also' competent and know
ledgeable people in these fields. But they 
are going to foreign countries and are 
'bringing laurels in . constructing the projects 
there in time. But at tbe same time, it is 
not done !n India because the emphasis is 
not being laid on the timely. comp)etion of 
the projects. If only the emphasis is laid 
on timely completion of the projects making 
specific provisions of heavy penalties for the' 
delays, I am certain that the projects will 
be completed in time and tho results ClQ 
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also be achieved very early .at lesser 
cost. 

Some of the reasons for the delays are : 
wrong planning, inadequate and delayed 
supplies of inputs lIke steel and cement and 
dela.y in land acquisition for the projects~. 
delays in the clearances of the forest lands. 
When these projects are meant for improv
ing the income uf the people as well as the 
nation, I do not understand the wisdom or 
the rationality of other agencies in delaying 
the~e projects on flimsy grounds like some 
lands belonging to the Forest Department 
or some land not being acquired for some 
small reasons. I wish that emphasis must 
also be laid on avoidance of red·tapism, 
giving timely uecisions leading to early 
completion of the projects which automati
cally improves efliciency and reduces the 
cost of these projects. 

In the report. it is stated that the 
investment on major irrigation is Its. 12,000 
per acre whe reas for minor irrigation, it is 
Rs. 2250. For example, ill regard to the 
major projects t the entire subsidy is borne 
by the Government whereas when it comes 
to the development of ground water 
resources, the poor farmer is made to pay 
back the investment along wllh the inh.:rest. 
As the burden on the exchequer is much less 
and it is only an investment repayable by 
the b'!ncficiaries, the Government should 
think in terms of allo~atillg more and more 
funds as loans or as grants and subsidies to 
the marginal farmers. 

Sir, irrigation, drainage, flood and 
dro~ght control nlust be planned and 
executed simultaneously, not individually. 
This will give better results in developing 
lands through grounds water. Sir, with the 
allocation for the command area develop
ment including training to the farming 
community and field staff for better water 
management. the farming community of the 
cpuntry' w j 11 get enough elightenment to 
learn the modern methods of production if 
only tbe Government were to provide all 
the facilities and necessary training. 

Sir, the stress on regional grids, if not 
the national grids, of water must be laid 
by the Government of India so that at 
least one or two or three States· can come 
forward both for improving the existing 

water resources as well as their own 
resources. I wish the Government of India 
concentrate more on tbe present projects 
rather than goiog in for ·new projects to 
get better dividends early. Wj~n these 
words, I support tbe Demands for Grants 
relating to, the Ministry of Water 
Rosources. 

SHRt SARAT DEB (Kenorupara) : Mr. 
Cbairman, Sir, I must t hank you for giving, 
me this opp<?rtunity to spt:ak on the 
Dcmallds of the Ministry of Water 
Resources. 

While speaking on this subject, I do not 
know whether I should blame the Minister 
concerned, because to some extent I was 
myself involved in the Irrigation Depart
ment in Orissa. What I had then found 
,was that from the very beginning the 
planning process for irrigation was purely 
defective and the persons involved in 
planning neglected it. 

If you see the allocation of funds during 
the first five Five Year Plans, it comes to 
Rs. 5444 crores. Though late, during the 
6th Plan. the Government realised that 
Irrigation had a lot a importance and they 
increas.ed the allocation of funds to Rs. 
12160 crores. But even then I will say that 

. it was not properly planned because accord
ing to the Survey Report that bas been 
given to us, though 68 million hectares 
irrigation potential has been created, 7.50 
million hectare irrigation potential could not 
be utilised. I want to know where that 
water will go and will it create water 
lagging or not ? 

I have carefuHy followed the entire 
discussion~ io the House today. If I correctly 
remember that if you go through the six 
volumes of the report of the Commission 
on Irrigation, almost all aspect of what has 
been discussed here are there. If it is 
purely left to the technical persons without 
any political interference, I am sure. a lot 
of water disputes can be ·solved. When the 
engineers give ·their ideas and cllalk out 
tneir plans-I an not referring to any 
individual or political parties-every'one 
tries to pulJ the ~tring" to get the benefit 
and that is where it goes wrong. The 
Government has a lIo~a lcd a sum of Rs. 
14000 crores in the 7th Plan for irrigation, 
but what the h90. Minister said ill this 
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House was last· year's Budget reply that 
tbe spillover projects of the last 6th Five 
Year Plan would cost Rs. 76000 crores~ I. am 
to understand tbat those projects costing 
Rs. 26000 crores would be given 

flo 
priority. 

I come from Orissa where a lot of 
water resources are there. But unfortuna
tely, these have not been properly utilised. 
As far as irrigation is concerned, parti .. 
cularly in the tribal areat;, where the Prime 
Minis·fer wants more stress to be laid, there 
is a very big barrier and that is clearance 
of the Forest Department. In most of the 
tribal areas jf you try to bring an irrigatIon 
proJect, you will come across the problem 
of clearance of the Fore6t Department and 
for that some projects have been lying 
pending for a very long time. ,I want that 
th,e Government must formnlate a clear 
policy in order to overcome tbis difficulty. 

Now, I come to the 1l0ood control. 
Last year when tbe hon. Minister was 
making a speech, I was very happy to note 
that he had realised tbat the flood control 
was a subject which should not be left only 
to the States. it shoul'd also be deah with 
by 'the Centre. We were very happy; we 
thought that probably this year the Centre 
was go~ng to do something positive for 
flood controls, but to your utmost surprise, 
what the report says is that insteat of giving 
any money, tbey are only going to give 
warning to the people before the' fl'oods so 
that they can protect themselves. I do not 
understand how you are going to protect 
the people by warnings on1y. By warnings, 
the people may go to high altitudes, but 
",vhat about ,their crops,' their houses, their 
cattle etc. How are they going to say 
them? The flood cootrol is a subject matter 
which by itself needs a special discussion. 
Flood control cannot be dealt with surely 
by building embankments; it requires 
dredging of the ri ver mouths. . Most of the 
river mouths are blocked with silt deposits 
and for that particularly in Orissa floods arc 
creating bavoc. 

16.00 hn. 

At far as the grants for Aoods are 
concerned, thoush the Central Government 
Is 'Dot makins sumcient provision for 'floOd 

i,~ . 

control still. then· you. 'will be surprised 
just to see how the money that bas been 
granted, is being spent by tbe State. I want 
to read out certai~ figures. During 1980-85, 
Orissa alone has received about Rs. 339.55 
crores. This year itself, for Orissa you 
have provided Rs. 35 crores as FOR. But 
what is happening to tbAt money? That is 
what 1 want to .bring to the notice of the 
bon. . Minister. And I want him to take 
some firm action on this. You will be 
surprised to know that out of this Rs. 35 
crores. 10 crores of rupees were earrnarked 
for ir,rigation. But· what has happened? 
The hon. Chief Minister has taken Rs. 22 
crares to his own constituency, where there 
is no river and hence no question of flood. 
the bon. Finance Minister of the State has 
taken Rs. 55 lakhs where there is no flood 
or any such thing. And for Ganjam district, 
which is a higbly flood affected area, out 
of Rs. 15 lakbs tbat were ,carma. ked, only 
Rs. 75,000 has been given. Not only that. 
You will be surprised to know that very 
recently in the Orissa Assembly a letter bas 
been laid on the Table of the House. 
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The Chief Engineer had written that out 
of the FOR grant, which js purely Cent.re's 
money. TV sets for the Department of 
Irrigation have been bought! I wou1d Jike· 
the hon. Minister to find out whether it is 
true or not from Orissa Speaker. 

Secondly. 1 would )ike to bring some 
other aspects to your kind notice. RecentJy, 
three or four days ago, six to seven executive 
engineers' houses 'in different parts of Orissa 
have been raided and you will be surprised 
to know that the money that has been 
recovered is to tbe tune of some crores of 
rupees. My hOn. -friend Shri Panigrahi who 
was speaking, was saying tbat lle would 
like to have some more funds for bis area. 
In his constituency. under his Division which 
comes under the Prachi Division, tbe 
executive engineer's house was raided and 
about Rs. 4 lakbs. of currency notes were 
seized and about Rs. S lakbs of currency 
notices were thrown into tbe drain which the 
Vagilanco Department has recovered and 
t~ken up a cas~ in this regard very recently. 
Th~rer oro, I want to brios to the notice of 



the bon. Minister that whatever mortey is 
being'given as FOR, you sbould see that it 
is spent for flood control ooly, and not (or 
any tbins else. 

Lastly, I want to bring out certain 
problems that we are facins in Orissa 
regarding irrigation facilities. An the 
irrigation facilities in Orissa are almost very 
old and outdated. Mainly, the defect lies 
in this and a lot of water, is being wasted 
because the gates that have been provided in 
the canals are much. higher. Also, gradually 
bccauf)c l)f silting of the canals sufficient 
water is not going to the fields. 

Though there are command area 
devefopment programmes, it is said that 
some of the hone members' oppose them. 
But I very much welcome . I~ch a pro
gramme. Whereever there is Inter-state 
water dispute. the command area develop
ment programme could not work. But at 
least in a State like Orissa where there is no 
inter .. water dispute, I cannot understand wby 
this programme' cannot be implemented in 
full swing. When it was doing so well. I do 
not understand why it has come to stand
still. 

Similarly, I want to bring to the nOlice 
of the hone Minister that there are so many 
projects in Orissa, Last· year, the hone 
Prime Minister visited Kalahandi District, 
which is a chronicaHy drought affected area in 
Orissa. The main rea soil wby it is drOUght 
affect is because of the river Jonk. Until 
nnd unless the Upper Jonk Project' comes 
UP. nothing can help the people there. Just 
supplying them some relief measures will not 
solve tbeir problem. Anyway, I am thank~ 
ful to the Central Government for havins 
cleared the project n~. 

Now, I want to come to tbe Hirakuod 
Dam. -There are a lot of dams which are 
very old. The hon. Minister must be 
knowing that most of the dams do not have 
tbe de-silting gates, in the dams and because 
of this reaSOD, silting of the reservoirs is takirg 
place and it is taking place quite fast too. 
Therefore, I would request tbe bon. Minister 
that. an Expert Committee should inquire 
into it. Now I am coming to the most 
dangerous aspect of it. In t,be Hiraktld 
Dam, cracks hav.e started app'earibg. And 
loeb tyPe of cracks, tb()u'b, it· wa refOrted 

to the Puna Institute, though they said that 
there is no immediate danger, but the 
amount of sUting that is taking place in the 
Hirakud Reservoir is definitely alarming for 
.he cracks. Though Hirakud Dam was, 
constructed long back, but till now Mahanadi 
Master Plan has not been completed because 
of which· the entire arta downwards is being 
devastated by floods. 

Lastly, I want to just mention one point 
regarding Reogali Dam., Though the Central 
Government has now said that they are 
provided some money for the flood control. 
but I want to remind tbe Minister that 

Rengali is a multi .. purpose DatU and in multi
purpose Dam what is happening is only we 
look to the irrigation portion of it and 
generation portion of it. But when it 
comes to the 'flood portion, we are neglecting 
it. 

Similarly. what has happened at Rangali 
Dam, you know Sir. Th(lugh th~ Dam is 
completed, but the Brahmani Master Plan 
till now is not completed and until and 
unless Brahmani Master Plan is completed 
along with it, the people 'of Orissa and the 
people of Brahmani basin will face the same 
trouble and same fatei what the Mahanadi 
basin people are facing. Therefore, Si~ at 
last, I would like to request the hon. 
Minister to go into the allegations that I 
have made regarding Orissa regarding non
utilisation of FDR fund that has been given 
to Orissa. 

With tbese words, I thank you. 

SHRI R.S. l\~ANE (lchaJkaranji): 
Sir, I rise to speak on the Demands for 
Grants. of the Ministry of WaleI' Resources. 
Sir, as far as Water Resources are concern,
ed, in India. there are lot of major. medium 
and minot: irrigation projects.' In my State 
of Maharashtra, about 30 per cent of water 
can be stored by various irrigation projects, 
but at present only 13 per cent or 15 per 
cent of water is stored by various projects 
ilready undertaken by the Oovernment of 
Mahatashtra, as well as by the Government 
of India. 

. As 'far as my \ district is concerned....;.. 
particularly my constituencY-Sir. kalama
vadi i.f'. Dudbgunga and Warana Projects 
are (he major irriaation projects. Theso 
two projects are lioserina for years tOletber. 
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Out of Rs. 250 crores, whicb is the estimate 
of Ka}amavadi i.e. Dudbgunga Projects, only 
Rs. 6 crores have so fa'r' been spent. The 
Government of India ba~ not cleared these 
projects and bas not given its administrative 
approval so far. I, know that there are 
about 15 Directorates in the Water Resources 
Department of the Central G'ovelnment and 
there is DO coordination among them. There 
is no coordination among the State Govern
ments and the Central 'Government, and 
without &ubmittiog its proposal to tbe World 
Bank for lOlln, these P'(ljects will not be 
cleared and completed early. This area is a 
hilly area. People iil this area are very 
POOl' and they are demanding these projects 
to be completed as soon as possible. 

As far as Warana Project ,is concerned, 
it is juSt nearing completion. But no 
canals have been constructed bO far for want 
of funds only. I can say Sir, the total 
irrigation projects in my district-particularly 
in my constituency-are starving for want 
of money only. The Government of 
Maharashtra have given administrative ap
proval to the Kalamavadi Project, but they
have given only R s. 6 crores during the 
Jast five to 10 years, So, if this is the 
progress for completing the irr"igation 
projects in the cou'otry, 1 hope and I 'fear 
that there will be no chance of completion. 
There is no rime-bound programmo of 
completion to store the natural water in the 
country. I may request the hone Minister 
for Water Resources to provide sufficient 
funds to Kalamavadi and Warana. I can 
not think of agriculture without irrigation. 
The average rainfall in the country is becom.: 
ing less and less and water level is going 
down and down. Without irrigation we 
ca:10ot think of agriculture and without 
agriculture we cannot think of life. I would 
request the hon. Minister to have a time 
bound, programm'e and to issue a white paper 
on the irrigation policies. A comprehensive 
and time bound irrigation projects-major 
and medium-in the country may be prepar
ed. Silting problem of completed projects are 

,there. For this de-silting work, lakhs and 
crores of rupees 'are being spent by Govern
ment of India and the 'State Governments. 
Tbe voluntary organizations of ex-ServicclI1en 
may be utilized for de:silting of the comple
ted projects in the country. That wjIJ ,be a 
very good- economical scheme, in my 
opinion. 

As far as coopera tive ) ift irrigations aro 
concerned,. u ccordiog to Bbarve Commia .. 
,sion's rcpOI tt 30% of the water lifted from 
various l lvei s is being ~C1\t to the rivers 
once again. "1 tw·; has to be looked, into by , 
the Department of Water Resources. 

According to the K.O. Commission, 
59, TMCs of water is. to be !)tored in tlie 
district of Kolbnpur, but only 3 TMCs of 
water have been stored so rar and regprding 
the rest of the water, smile projects are 
::-pil1ed t've~', anu ~ornc projects have not been 
taken. This dearly ~how.s th~~t the Water 
Resources Department is constructing 
projects very slowly. 

In' my district, particularly in my 
constituency, there arc a I,'t of problems 
with regard to the inte,r~State projects. The 
Karnataka ..Government has not given 
c1:>araocc to the Kadammawadi-Dudhganga 
project and to the Kolhapur-t. Bandhara 
proje,,~t. There are thr:ce proposals pending 
with the Government of Karnataka, and 
because of the border issue. the Karnataka 
Government ha':i become adamant in respect 
of clearing 'these projects. This is our 
problem. Th:s may kindly be noted by t,be 
hon. Mini~ter. All these prcjects may be 
completed by making a time-bound 
programme. Without these irrigation 
projects, people will have to suffer hardship 
in these areas. 

As far as minor irrigation is concerned, 
a sufficient amount bas to be allotted for 
this purpose, because it, gives immediate 
fruits to far.ners in the country_ 

With these wurds, I concl,ude. 

SHRI RAM SINGH Y ADAV (Alwar): 
I commend the functioning and the role of 
the Central Water Commission regarding tbe 
planning and implemenlation of water 
schemes at tbe national level, and giving its 
engi'ncedng and technical sitggestjons at the 
State level also. 

At the same time~ I would like to say 
that tbere have been some lapses on the 
part of the Central Water Commission, and 
one of the major lapses bas occurretJ in my 
constituency, which is in Rajasthan. There 
was the construction of the Masani dam -in · 
Rajasthan; and that' Masani dam bas been 
constructed by the Government of Haryana" 
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with tbe approval of the Central Watet 
Comm~ssioh. The State Government of 
Rajasthan was never consulted about it, and 
the Government of- Rajasthan' never gave 
approval for ~he construction of tbis project. 

Prom this project which. bas been' 
constructed over the land of Raja'sthan, 
Rajasthal1 shall not get a single drop of 
water. 'The whole of the land bas been 
vested with the' Government 'of'Rajasthan. 
I.~. in my district of Alwar; and my district 
shall not ~et a Sio,:lle drop of wntei from 
that project. Who has given the" consent for 
this project? Rajasthan Govel'nment was Dot 
a party for giving consent for the construc
tion ot that project. How has the Central 
Water Commission given permiSSion to 
carry out this project? This is a project' 
costing more than R,. 40 crores. Initially, 
its cost was Rs. 36 crores. Now the cost of 
the project has gone up to more than Rs. 40 
crores. The Government of Haryana, simply 
for its own benefit, has taken the water of 
Rajasthan, is spoiling the land of Rajasthan; 
and it will also cause the submersion of at 
least 20 villages in the territory of Rajasthan. 

I had put a. question in the Lok Sabha; 
and initially, the Minister of Irrigation here 
replied on tbe floor of the House saying that 
no single village of Rajasthan would be 
submerged in the dam water. But now the 
Central Water Commission has come to the 
conclusion that at least 15 villages would be 
submerged ill tbe dam water. I want to put 
a direct question to the ~1 inister of Water 
Resources, as to whose ftUllt it is, who. was 
responsible for that, and wha t precautionary 
measures the Cl!otral Wa.ter Commission has 
taken, so that the people in those vilJages 
may not have the, disadvantage of the 
submersion of their land. their residences and 
houses; and what steps the Government has 
taken. May I request him to let me kriow 
whether he will hold an c.oquiry into this 
matter, i.e. as to who was the competent 
officer who had the authority, who gave 
pernltssion for the construction of this 
,projec,t '1 
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to how many villagcs have beeu submerged 
in the dam water and wbarprecautionary 
measures he is going to take so' that· these 
. villages may ,not suffer dtie to ,this dam water; 
aod what portion of the water shall be liven 
for irrigation purposes to tbe villages. of 
RajastJ;ian Bta te ? 

Why have these villages not been in
formed ·by the Central Water Commission 
or by the ~tate of Haryana or by tbe State 
of Rajasthan that these are the' villages 
which' are going to be affecte.sl._ by ,the dam 
water ? When th is dam was (,..structed, it 
was constructe1 under the pretext' that this 
Sahabi River flood which causes flood in 
Delhi will be checked and' water shall be 
stored here. But this river' is flowing con
tinuously there. It has been there since ages; 
and the. flood in Delhi is not being caused 
by Sahabi River water but it is being caused 
because the Najafgarh drain has been closed 
by constructing resJdential colonies in Delhi. 
The planning which had been given by your 
engineers was faulty. The flood i.n Delhi was 
not the cause of Sahabi River but because 
of the Najafgarh nallah that bas' been 
constructed; and that has been obstructed by 
cOllstructing residential colonies in Delhi. 
Will you please look into tbis matter and 
see ~ow this wrong has been done to my 
constituency, Alwar so ~hat the people of 
that area 'may not suffer any more? At 
least. I can give the names of those villages. 
They are: Lalpur, Akoli, Jamalpur. Jokha
was, Kiriwas, Ravrka, Ujoli and other 

,.villages. They shall directly come under 
submersion, and therefore, those people are 
wandering tOday, today, they are gOing from 
pillar to post and no reply is given to them 
even by ,the Government of Rajasthan,' 
Haryana nor by the Centre. Therefore, I 
want that care should be taken to see that 
they do not suffer any more. 

The Audit Report is there. Will the 
Minister see to it tn,t there is a compliance 
of this Audit ~eport? Accor.ciing to your 
Depart~ent information, this Audit Report 
has not been looked into and not complied 
with. This is a very serious lapse on the part 
of the Department. Will you please look 

This Malani Project will ruin the efate of ioto this aspe~t also? Thank you. ' 
the people of that area, it has incurred the 
displeasure of that urea. Therefore, I put rt,anJiatlon] 
tbis specific·qllestion to the hon. Minister ·SHRI A.J.V.B. MAHES\VAUA RAO 
whether he will give me a reply in· writing " as . (Atnala"uram) '. Mr. Ch . S' II a uman, I r, water 

*1bt spoocb was ori,inaily dolivered In Tl1lIIu. 
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lSb~i A.J.V.B. Mabeswar.a. R.~) 
Is. tJle previoJJs lift qf God tQ ~akifijJfI II 
bata~s~d propedy. tbe wa tFt t:ewu .. ~ QaP 
eO'ltdbute imme.nsel)' tQ tho Pf"Wi~ 01 
the country. TboQab we ~ve been in4~end!" 
~nt for forty ye':lfs, wo .ba:ye faU.d ·to m_ 
use of the plenty of waters that 8,0 &;vajJ.b~ 
in tbe country. Tbe present drought situation 
prevailing all around speaks volumes of the 
failure of the Government to harness our 
water resources. Had we succeeded in 
utilising the w.ater ava-Uable in tbe country, 

q~.,*lt" ~p 81,,0 ll.~ .encr~ted. 'But "bis . 
p(:omC . of lll·~~~ s.i .• oilieanee is also' beina 

. p.",ec~~~·1 r~~~~t tbe Central Gov.t, '0 se~ 
. tJit},t Ul,i, project is. co~pleted as e~rIy as 
POl,iblf:*' , 

. perbapl ther.-would not have been either 
. drought or f~mine in tbe country today. 

Ours is predominently an agricultural 
country. Reports say that we can utilise SO% 
of tbe water resources availabl, to us. But 
we are not in a pqsition to utilise an the 
water available to us .. We are utilising only 
24% of the available water resources. There 
are many major projl!cts in the country 
which are pnder construction for decades. 
Many of these major projects were started 
. 2 to 3· decades ago and they are yet to be 
completed. Sir. if ~bese major projects are 
complet'ed we can solve the water problem 
on~e and far alL There "',ill be .plenty of 
water for irrigation as well as drinking, It is 
unfortunate to nOle that instead of belp1ng 
tbe States in the early completion of major 
proj~cts, the Central Government is only 
trying to create hurdles by· injecting pplitics 
and thus deJaying the construction of 
projects. So.. Sir, I request the Central 
Govern-ment to stop playing politics and help 
the States in completing the major projects 
early. Telugu Ganga has not been cJearl!d' by 
the Centre so far. The Central Government 
is trying to find excuses to delay the clearance. 
Telugu Ganga, if completed, would provide 
water to irrigate .lakhs of acres of land in 
tbe cbronicaJly drought prone areas of 

. Rayalaseema be~ides providing drinking 

. water to Madras wbich happens to be one of 
the major cities in tbe country_ But for some 
strange reasons tbe Central Government is 
~ot clearing this project. The Central' Govt. 
should give up its adam~nt attitude and 
clear tbe proj~t as early as possible. 

Si~, the foundation stone Wil' laid for 
Polavaram project 100g ago. Not oven a 
brick bas been added in all these years. It 
is·.a prestigious project. On completion, ,tbis 
project would provide water {or 7 .. 25 lakhl ' 
of acres. It will also provide water to for 
Visakbapatnarn Steel pleDt 7Z9 MW, ~f 

Sir, tJler~ i~ .DO irrisation project in my. 
~QP,'titq~~y of Amalapuram. Exce'pt ·tbe 
b"rr~ae . at Ohava)cshwaralll which wa~ 
C!on~tru~~ed by Sir Arthur Cotton, there is 
h,r41y aD)! project. My constituency happens 
to be a deha area. Many projects can be' 
b~ih OJ) river Godavari. Since it happens to 
be a fe~tilc land, we can increase foo'd 
production by harnessing Godavari river 
wate~s. Moreover, the canal~ in this area 
which were constructed long ago are heavily 
silted. Since. tbe expenditure involved is very 
buge, tbe Central Government should come 
forward to help the State Government in 
desiUins these canals. Gautami ,and Vasistha 
are the tributories of the river Godavari. 
Aqueducts were cO.nstrueted on these tributo
ries. These aqueducts are now on tbe verge 
of collapse and need .major repairs. The 
State Government a10ne cannot take up this 
work. as the expenditure involved is very 
huge. Hence the Centra] Govt. should assist 
tbe State Govt. in carrying on the repair 
work of these aqueducts. 

My constituency is a coastal area, The 
river beds are heavily silled at the point of 
meeting the sl!a. As a result of it, a lot of 
dirty water accumulates thereby posing many 
problems to the local people. The accumula
tion of dirty water at' these points is so 
much that even the sta~ding crops are being 
washed away due to their overflow causing 
much loss to the farmers. So I request the 
Govt. to desih the canals and rivers beds in 
my area. 

Sir, the disbanding of Tungabhadra 
Board. is illogical. The interest of farmers in 
the area can be. well protected only when 
the Board functions.· Disbanding of the 
Tungabbadra Board would not s~rve the 
cause of farmers· in the area. 

Sir. I tbank you very much for giving me 
this opportunity and conclude m~ speech. 

Oil. SUDHIR "ROY (Burdwan): I rise 
,.~ 9PPQIC the Demandi for Grant mad~ b, 



tbe Ministry of Water llesources. What 1 
1)oiat out is . that thore should be a sciebtific 
management of water resources because ·tb~ 
MiDister himself admitted durinl tbe last 
year's budget speech tbat . Jess than 50 per 
cent of tbe available water resources are 
utilised for irrigation purpo8eS. And. 
secondly, I .would like to point out tbe t these 
irriS8tioD projects should be completed in 
time because_ if they are not completed in 
time, COlt escalation takes place and it 
causes tremeDQous hardship for the common 
people. Thus, when 'Bansalar Project was 
started, on the river Sona the estimated cost 
was only Rs. 91.30 crares. But, at the 
1982 price level the cost bas been estimated 
at Rs. 282.51 crores. 

Then, I would like to draw the attention 
of the bon. Minister to the severe erosion 
that is taking place on the entire course of 
the river Ganga in West Bengal. Because 
there is severe erosion, tbe Government of 
West Bengal appointed a commiFsion, with 
a Member of the Central Water and Power 
Commission as Chairman. The Commission 
estimated that Rs. 280 crores would be 
required for taking anti-erosion measures. 
But the Government of India, took the 
resronsibility for taking measures only in the 
district of Ma1da. But already, severe erosion 
is taking place in the district of Murshidabad, 
Nadia and Hoogbly. 

SHRI SOMNATH CHATTERJEE: 
This is a very serious problem. 

DR. SUDHIR ROY : Several viJlages 
are affected, towns are affected, trading 
centres, industrial centres, are affected, and 
railway tracks are going to be submerged. 
Not only this! National Highway No. 34 and 
the railway line from Dhulia-Farakka
Jamalpur are inundated, the railway line 
near Sakara is also getting submerged. This 
is a very big problem. And the Government 
of West Bengal despite its limited resources is 
spending nearly Rs. 30 crores every year. 
Therefore, the Central Government cannot . 
refuse its responsibility and I hope tbat the 
hone Minister would 100k into tbis matter. 

MR. CHAIRMAN : That is riBht. 
Thank you. Sbri Mool Chand Daga. Only 
three minutes please. 

(TranI/alto",) . 

JIIRI MOOL CHANP pAGA (P.aU) ; 

Mr. Chairman, Sir, 'I will put a few 
question,·onJy. India bas a tot.al irrilatioD 
potential of 13S0 1.kh hectares. So far you 
have beeD abJe .. o 8chie,ve a capacity to itri
,ate 60 million bectare8 onJy. Now ) would 
like to point out that thete are 108 dams 
under construction. Had these dams been 
built in time, only Rs. 3481 crores would 
have been s,pent on them but now they 
would cost Rs. 16372 crores, 8S has been 
revealed by you in your answer. 

[English} 

Out of 181 major on·going projects. 
102 projects spined over to tbe Seventh 
Five Year Plan. and their cost is assessed 
at Rs. 16,372 crores. 

(Translatlon1 

It is strange that Sharda Dam would be 
~omp)eted after 175 years, Sriram Sagar in 
170 years, Kosi in 64 years and some others 
in 66 years. Have you assessed the Joss 
due to delay in cQmpletion of these projects. 
I want that tbere should be an AJI.Inc"a 
Service of Eligineers. "'hy aT~ th'ese dams 
constructed? These dams are built to be 
washed away, so that the Engineer& may be 
benefited. A minor flood sweeps away a 
dam. 

I want to say that there was bungling in 
Rajasthan Canal and Command Area. 
Central Government provides money for 
these projects but nobody enquires into the 
bungling made by the Engineers. It was 
sa id in this regard : 

(English) 

"Five million hectares of irrigation 
potential created at a huse cost is lying 
unutilised. A proper utilisation of tbis 
can yield four to five million tonnes of 
additional foodgrains." 

{Ttanslallon J 

This is tbe ext.ent of loss in a sinsle 
project. In tbe 20 Point Proaramme the first 
point relates to increase in irrigation facili
ties. Let the bon. Minister, apprise the House 
about the progrtss made in each State under 
tbe 20 Point .Prolramme. You provided tbe 
f~8~J ~p.d forpl\d~led p.1o~.1 b)'-law$. J3Uf 
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{Shri Moot Cha04 D.'lll 
w,bo ate 'the beneficiariC$ ? It is tbe i.nftueatill 
peoplo ,wbo utilise tho waters from dams. 
D.P .. A'.,.is meant for tbe small farmen. You 
.hould 'pay attention towards minor- irrila
dOD acbein1es there, but you are Dot 40ina 
it. We even do not bave tubewel1s and 
rigs. You should take a revolutionary step 
10 far as irri,atioD is concerned aad 
minimise corruption in tbis field. First, 
dams are built and tben canals. The money 
spent by Government is not yieldiog 
satisfactory results. 

The Centre bad decided to take over tbe 
management of Bhakra-Beas Management 
Board. then why is it still with tbe Punjab 
Government ? Neither Haryana nor 
Rajasthan arc ,ctting water. You must 
take necessary steps in this reprd. 

[Englilh] 

SHR! PlY US TIRAKY (Alipurduars): 
I should like to confine myself -to the 
problem faced by North Bengal. Our 
country is so big that perhaps it is Dot 
possible for any Minister to know about all 
thc rivers and tbeir conditions. That is 
why 1 like to bring to his notice tbat rivers 
Tursa, Raydak, Sankos, Janti, Jaldaka, 
Tista Basra. Dudu8, Kalyani, are coming 
from Bhutan and create problems in the 
shape of Boods and erosion in tbis area. 
Erosion is a menace in this area. So, 
whatever developmental work the Govern
ment intends to dOt due to this erosion that 
acts nullified. There arc also a Dumber of 
small rivers and rivulets. If all tbese rivers 
are not controlled, no plan or project in 
tbis area will be successful. These rivers 
cannot be controlled without the cooperation 
of Bhutan Government. So, the Government 
of Bbutan shOUld also be taken into 
confidence and a joint action may be initia
ted for controlling these . rivers. It is our 
lood luck tbat friendly Bhutan is very much 
helping us and we are also helping them. I 
request the Minister to take up tbis matter 
with the Bhutan Government so tbat we 
can bave an agreement 'with that Govern
ment for controlling these rivers. If these 
rivera are controlled, Nonb Benaal can feed 
entire West Benaal. We can give tbem 
sufficient wheat aDd rice and everything 
for decent liviDI. Our people there are very 
_.r~·""'kJ" peopl" ~Jl , J'J, 

volume of BrabD)aputra ,atel' I •. ' aiU beIba 
wasted. No i)roject,. . DO ICberne,' bas .tUI 
boeu ma~e for .tbat. So, my request' II that 
lOme project should be . worked out.. Tho 
entire Brahmaputra water i8 10iDI to 
Ban,tadc8b for DO use and 'rom there it II 
saiOl to, the sea. So, wben the Brahmaputra. 
Tilt. project comes UP. it will aive rescue 
to Calcutta Port also. Therefore, this 
scbeme should be seriously tbouabt about 
b:cause tbis will be a very 1000 scheme for 
the entire country. I repeat that since this 
is a lone peodiDlscbeme. this time Govern
ment of Iodia should consider it with all 
seriousness. Thank you very much for 
liviDI me time and I bope the Minister will 
think over my suggestion. 

SH.1l1 N.V.N. SOMU (Madras North) : 
Mr. Chairman, Sir. tho Cauved water 
dispute is banling in fire. We have tbo 
Inter.Stato River Water Dispute Act but in 
spbe of tbat you have Dot been able to 
settle the inter.State river dispute. After 
all, water is a national asset. If Tamil Nadu 
is decimated in drought, Karnataka cannot 
thrive •...•• (Interruptloft). 

SHRI SOMNATH CHATTERJEE Ho 
bas lost interest in Karnataka. 

SHRI N. V.N. SOMU: It is not merely 
a question of sbariDg waters of the river 
Cauvery. it is a question of survival of 
Tamil Nadu. The farmers of Tamil 
Nadu ~r' always in suspense whether 
they will act water for cultivation from 
Cauvery or not. Bach and every year it 
is a burning problem. a beart-rendin, 
problem of the 81ricultural people of Tamil 
Nadu. There is no meaning in constitutiol 
tbe tribunals also. The Awards of the 
Tribunals can also be taken to a court of 
law. We have now lot tho' National Water 
Council under tbe Chairmanship of tbe 
Prime Minister. The Chief Minister Of 
Kamataka bas caUed our Prime Minister a 
tbe Prince Cbarming of India. The Prim I 
Miniater bas advised bim to amicably sett.: 
tbe Cauvery water dispute •••••• (lnterr"ptlo",,) 

SBRI SOMNATH CHATTBlUBE : 
That was Jast year. 

SHRI N.V.N. SOMU: Yes. He will 
Dot be recalcitrant. Kindly save Tamil Nad u 
from becominl arid Jaad. The people 0 f ,...drp at, 'JDJugJc)' people. n. V ....... 
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Water Supply, $chOma 'was "Yea 'I ao-by 
the AIADMK 8c.eromeo,t just ~UH it 
.. • tarted by Dr. KarUAlDidbi. Tho ,late 
p~ Ninister, Sbrimati Indira ,Gandhi 
aaurec1 the people of Madras tbat Krishna 
.. tor would be I,upplied to Madras. Sbo 
laid the foundation stone for TeIulu.Gaop 
scheme. The Government of Tamil Nadu 
bu already liveD a lew crores of, rupees 
for tbe acbeme. Now, hurdles are being 
put. the scheme moat be approved by tho 
Centre and should be completed on war .. 
footing. I request tho Government of 
Kalaataka not to raise the same imaginary 
aricvanccs. 

Buckingham Canal has a lensth of some 
800 kilometres. It is an inter-State waterway. 
The Britisbers used this canal for miUtary 
naviaation purposes duriog the Second Warld 
War. This canal should be desUted so tbat 
it can be an outlet for absorbins the flash 
floods also. 

Last year, durin8 the debate on floods 
also I mentioned that Madras particularly 
North Madras, was inundated by floods. 
This sbould also be looked into by the 
Minister. 

THE MINISTER OF WATER RESOUR
CES (SHRf B. SHANKARANAND): 
Mr. Cbairman, Sir, first of all, I must 
tbank the House for its kind patience for 
luch a long debate since yesterday till DOW. 

I must also thank all the Members who 
bave participated in the debate, who have 
made very valuable sU88estioDs, wbo have 
made kind, not 50 kind, and other observa
tions may be valid, to a certain extent 

• .. J invalid; relevant. to a Breat extent trrc evant ..• 
(lllttrrUplions). 

SHR.1 SOMNATH eRA TTERJEB 
(Bolpur): 'To a sreat extent irrelevant'
Sir, this is the respect be is showins· 

(InterruptlolU ) 

i. 'coaaid~ tbe J)e~d. that. it it' ,olD, 
to' PI.... . And from tbat aDale I said' 'tbil • 
(1""""ptt,III). 

Sir. I bave heard almost tbe OIItire deblte 
'and the observations of all the Members . 
Tbey ba,e spoken about Cbe water resource 
probloms., maioly jailation pro~Jems, oeltt 
to drinking water problem which perbaps 
sbould bave fOU.Dd a better place in the 
State Assemblies because tbis House is 
concerned about passing the Demands of 
the Water Resources Ministry in tbe sense 
we are Dot considering the passiDS of the 
Demands of the various State Governments, 
irrigation demands, which is *the authorised 
area of the State Assemblies, and we bave 
no right to encroach upon their rigbt. I 
bope the boo. Members will aaree witb 
me. 

AN HON. MBMBER: We are bere 
to assist and SUllest. 

(InterruptloM) 

SHRI B. SHANKARANAND: Please 
assist me to make me able to understand 
you. 

MR. CHAIRMAN: Please 10 OD. 

SHaI B. SHANKARANAND : So I 
choose, witb tbe kind permission of tbe 
House, not to reply to tbose points which 
bave been raised by the hone Members .•.•.• 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
Then what remains, Sir 1 

MR.. CHAIR.MAN: Let us hear the 
Minister first. 

SHRI B. SHANKARANAND : Sir, I 
wish to inform the House and the Members 
perhaps-it is not that all the Members 
do not know, of course many Members 
know-that the irrigation projects are 
planned, funded and implemented by the 
States. Tbat is true.. But majority of the 
Member. spoko about fhe projects •..•.• 

(Interruptions) 

SHRt B. SHANKARANAND :' I 
will come to tbat. With areat respect I am 
talkina. (Interruption,). Why J s., this 
is-it is not that relevant in the seDS. 
relevant to the Demands cooc:eme4. 1 did 
Dot say that they are Dot relevant to the . 
water resource problems of tho country. 

, Prom that anale I said that they are Dot 
IWvaDt to the purposo for wbich. tho HOUN 

MR. 'CHAIRMAN : Let us allow the 
Minister to speak. Kindly ha ve no running 
GOmmoD~ary. Please 10 on. Mr. M inistor. 
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SMRt B. SHANKARANAN'.D : T·hey 
have made observations . about tbe projects 
irl respect 01 their States particularly witb 
refereDCe to their OWQ constituencies. Of 
course. it is a forum where a Member of 
Parliament can voice his concern about tbe 
problems in his constituency. Otherwise, 
1 know also as a Member of Parliament 
what reaction the voters will have if we do 
not speak about tbe problems of tbe people 
tbey represent. Otherwise, M.Ps. cannot· 
go to tbe Assemblies and speak. They 
have to speak bere and I appreciate that. 
May I Tt"quest the hon. Members, through 
you, to also write to their respective State 
Governments about these problems and 
bring to their notice the irrigation problems 
that they want to. for which they are 
standing here on tbe floor of this House 1 

(tflterruplions) 

SHRf SOMNATH CHATTERJEE It 
is a bank draft provided by the Minister. 

( Interruptions) 

MR. CHAIRMAN : Please. Let tbe 
Minister speak. 

SHRI B. SHANKARANAND: Perhaps 
tbe bon. Member was not here. Otherwise 
he would have appreciated the points whkh 
) am making that many Members spoke 
about the projects which are not even before 
tbe Water Commission J1erhaps, leave alone 
their clearance or delay or anything. 
(1Ilterrllpllo"8). They have spoken about 
certain projects. If I can with all due 
respect to the hon. Members, those projects 
which do not find even in their State Plans 
any place, now they have been spoken of 
bere. 

(Interruptions) 

MR. CHAIRMAN : I request the 
Members not t<' intervene at every step. 
Please don't intervene at every step. 

SHRI NARAYAN CHOU BEY 
(Midnapore) : I tbink the Plans ..... . 

(/nttrrupllons)·· 

MR. CHAIRMAN: You caonot 
comment on sentence by sentonce. No~ DO. 

That will Dot 80 00 rcoord. Mr. Minister, 
pleaso 80 on. 

(/nterruption8)·· 

MR.. CHAIRMAN : Please reply. 
I 

SHRI B. SHANKARANAND : I will 
take his words very respectfully because I 
know bim very welJ, what he speaks ••• 
(InterruptiolU). 

MR. CHAIRMAN : That will not 10 
on record. No running commentary. It is 
not a word for word commentary. The hon. 
Members have spoken something. Now, let 
us bear the Minister. . 

SHRI NARAYAN CHAUBEY 
Subernarekba flows to your State also. 1 
think, you are also concerned. 

MR. CHAIRMAN We may be 
concerned. But, if at aU, there is any 
clarification, you can ask it Jater. But don't 
intervene. Allow bim to speak. If you 
intervene, nothing will go on record. 

SHRI B. SHANKARANAND : I know 
the bon. Member. He is very vociferous 
about the problem even if he is not 
concerned with it. 

SHRI NARAYAN CHAUBEY : Should 
it go on record '1 

SHRI B. SHANKARANAND : I don't 
tnind if it goes out of tbe record ! 

Now, Sir, I want to bring to the kind 
notice of the House certain basic facts about 
this country, the country's problems, the 
requirements and the water resources. If I 
can say. the only source of water for this 
country, or for that matter aoy other 
country is, precipitation, i.e. rain. In this 
country, it is assessed to be 400 million 
hectare metres. Of tbis, about 70 million 
hectare metres evoporate and about 
215 million hectare metres percolate into 
the ground and the rest Bows out to the 
rivers. A part of percolation also returns to 
the tivers as base Bow. So, tbat you will 
understand. If you can know this fact, 



peri1aps the House will appreciate the 
problem with which we ,arc concerned. 

SHRI NARAYAN CHAUBEY : What 
is tbe hectare; metre ? 

SHRI B. SHANKARANAND : Do you 
know hectare ? 

SHRI NARAYAN CHAUBEY I 
kno~. 

SHRI B. SHANKARANAND : Do you 
know metre? What is the metre? 

SHRI NARAYAN CHAUBBY You I 
know. 

SHRI B. SHANKARANAND : If a 
metre depth of water is spread over an 
hectare ot land, t hat is called the hectare 
metre. ] hope you understand. 

SHRI NARAYAN CHAUBEY : Now, 
you must be a professor. 

SHRI B. SHANKARANAND I don-t 
went a student like you. 

SHRI NARAYAN CHAUBEY But 
somebody must teach me also. 

MR. CHAIRMAN : Please alJow the 
Minister to speak. 

SHRI 'B. SHANKARANAND : Taking 
about 20 million ha. metres as contribution 
from catchments outside India, the average 
annual flow from surface sourtes is 
estimated to be 178 million baa metres. 
Out of this, only about 70 minion ha. 
metres is considered as utilisable because of 
constraints of topography, economic etc. It 
caD be known by the House that nearly 54 
million ha. metres is contributo by the 
Brahmaputra basin of which only 2 million 
ha. metres is utitisable. 

SHRI SOMNATH CHATTERJEE! 
Shame. 

SHRI B. SHANKARANAND: No, 
shame. Perbaps the bon. Momber from West 
Bensal knows .••• 

SHRI NARAYAN CHAUBBY: It is 
not shame to you. It is shame to Lord 
Varona. 

SHRJ B. SHANKARANAND: The 
boo. Member from West Bengal knows the 
mighty problems of the mighty river 
~rabmaputra. He allo knows that there bas 
beeD tbe Brabmaputra Commission which 
bu been appointed to draw a master-plao 
for the overall development or the 
water resources. The master-plan is ready. 
(/nt~"rUpllons ). 

MR. CHAIRMAN: Please don't 
interrupt. I have requested tbe Member Dot 
ty interrupt every sentence. If there is any 
doubt. you can ask c1arification, at the end. 
Don't interrupt or else the reply would Dot 
be complete. 
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Please, let the reply be complete. 

SHRI NARAYAN CHAUBEY We 
try to help. 

MR. CHAIRMAN; I do Dot think 
bon. Members need help tbe Minister. 

SHRI B. SHANKARANAND : Out of 
70 million hat metres, about 80% will be 
utilised for irrigatjon purposes and balance 
for domestic and water supply, industrial 
uses and thermal power etc. 

In addition, about 60 million ha. metres 
is considered as 1he annual replenishable 
recharge to groundwater of which 42 million 
ba. metrf'S is considered as utilisnble. About 
70 per cent of this is likely to be utilised 
for irrigation and balance for other Uses. 

We are now about 700 million people. We 
have more than doubled, after independence, 
almost adding a population of Australia every 
year to this country. Now we can imagine tbe 
rapid increase in the need of water resources 
for the production of Dot on 'y food hut fibre 
and other requirements for which water is a 
basic input. 

In tbis way. tho domestic requirement 
by 1990-91 for water supply and sanitation 
is estimated as 1.28 minion ba. metres aDd 
0.8 million ha. metres respectively. For 
iOO,ustria} uses, tbe wattr requirement hy 
the tum of the coo tury may by about 3 
miUiOD ba. metres. 
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1 am Ilvina those ftaures. because t.he 
Boult since. yesterday talked about only 
inigation and about other demands and 
water by tbis jDcreasin. populatiGD of the 
country. 

The domesUc requirements for water 
supply and sanitation for the urban areal 
is expected· to 10 up from the present about 
32000 million litres per day to 49,000 
miiUon litres per day by tM end of tbe 
eentul'Y. The situation in respect of water 
supply to the rural areas is rather alarming. 
At tbe beaioning of tbe decade i.e .• 1980.81, 

. only about 31% of tbe rural population bad 
access to organised water supply. To meet 
the planning norm of 40 litres per capita 
per day of water av~ilabilit)' for the rural 
populatioo, the preqent modest supplies of 
drinking water alone will have to be stepped 
up to 27,000 million litres of water per day 
by tbe end of the century. Presently, as 
many as 39,000 villages are classified as 
problem villages from the point of view of 
drinking waler supply and only about SI % of 
the total l'lIral population of tbe country has 
been covered by drinking wate~ supply 
sources. 

1 give these figures only to sbow to the 
House that it is not for irrigation alone that 
we need water. We need water for aU these 
purposes. Perhaps the Hou~e wi)) be kind 
enough to consider the problems of the 
Ministry of Water Resoures in the sense of 
d~velopmeDt of water resources for wbich 
we need authority, &upport and back up 
from this House. 

You know in certain places like Madras, 
the drinkins water problem bas been acute .. 

PROF. N.. O. RANGA (GUDtur): 
Hyderabad also pow. 

SHRI B. SHANKARANAND: 
Hyderabad, Madras and in many cities of 
the country. 

The drinkios water scheme has ]ent 
stroDI support, or weakness, wbatever you 
may call it, to tbe TeluJu ••• (1llt~'ruptlonl) 
Ganga Project. Uptil now. there bas been a 
practice of clearing the projects sent by tbe 
States only witb referct.lCe to the irriaa
lion reqiremoDta. 

. 'SaRI SOMNATH CHATTBlUBB: 
You only give lectures, no money. . , 

SHRI B. SHANKARANAND: Now. 
we sball bave to think that while clema, 
the irriaation projects, tbe tontont of water. 
8upply fo r drinking is also contained and 
from that anale, furtber projects sball bave 
to be cleared. \ 

PROF. N. G, RANOA: Drainage also. 
has to be taken care at 

SHRI B. SHANKARANAND: Of 
course, drainage is part of the scheme. 

Many members observed : wby there is 
no water resources policy of the nation. 
Many members spoke about it sayiog that 
there is no national policy Oll water 
resources. I can say and I have said on 
many occasions on the floor of the House 
that we bave now been formulating a 
national water policy. A National Water 
Resources Council has bsen formed in 
1983. The- Council itself was born in 1983 
of which the Prime Minister is tbe 
Chairman ... 

SHRI SOMNATH CHATTERJEE : 
Still-born. 

SHRI B. SHANKARANAND: It is 
born, it is working, it is functioning, it is 
talking and it will catcb you also. 

SHRI SOMNATH CHATTERJEE: 
Ca.tch me for what? 

PROF. MADHU DANDAVATE : It is 
three .. years old. 

SHRI B. SHANKARANAND: •.. and 
all the Chief Ministers are Members of tbi. 
Council. The National Water Resources 
Council has held a meeting Jast year on 
October 30 and if I can say why tbia 
National Water Resources ~ouncil was born .. 
1 want to bring certajn facts to the notice or 
the House - perhaps I will not be waatm, 
the time of .the House ••.• 

SHRI SOMNATH CHATTBRJEB : W. 
have to tolerate Ministers· frrevanoea. 

S'HRI B. SHANKARANAND: .Any 
lawyor can talk about relevance and 

irrelevance ••.• 



. SBlU IOYNATH .. CHATTBlUBB : 
No, : bO. l will pat~ntly :U$t&I1 •. 

PROP. MADHU DANDAVATE 
(Rajapur) : In a liabter vein be said. 

SHal B. SHANKARANAND: I 
know it. We are both lawyers Dot in this 
HOUle. 

SHRI SOMNATH CHATTERJEE: 
Here we have no clients. 

SHRI B. SHANKARANAND: Our 
clients are' nor present bere. 

Water which is vital lor sustenance of 
life and economic development is becoming 
aD increasingly scarce resource in tbe 
countr)'. Tbe planning and execution of 
watef resources development have by and . 
lal'le been carried out by individuaJ States 
80 far. As the major rivers in our country 
aro inter-State in nature, it bas not been 
possible for individual States to prepare 
master plans in respect of these rivers. It 
bas been felt that planning at national level 
for utilisation of water resources should be 
undertaken so that the greatest good is 
achieved and optimunl benefits derived from 
tbe available water resources. 

The necessity for an apex body to evolve 
national policies for developmeDt and use 
of water resources in conformity with 
the highest national interests has been 
emphasized in recent years by various 
authorities including the Irrigation 
Commission, National COOlmi«1sion on 
Aariculture and the Rashtiya Barh Ayog. 
The National Development Council at its 
meeting held on 14th March 1982, also 
discussed the matter and the Council observed 
tbat a climate should be created in which 
national water plans are prepared keeping in 
view the national perspective as well as 
State and regional needs. In that context, 
tbe Council welcomed. the proposal of the 
Government of India for setting up of 
National Water Resources Council and 
River Basin Commissions. 

Now tbe functioos of this Council are 
Important because tbis House which ba. 
been discuuioa various. problems very often 
will. ap,preciate aa to what are loing to be 
'be fuoctions or tbis Council. The fUl.'ctioDS 
. 0,( t,be N.tioual Wator R.,sources Council 

lWUJ .. ~ 'cdlo_' ; 
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(a) ToJay down . the natiotlal water 
PQlicy and, to review. iu from time 
to: tiln.e. . 

(b) ITo cGQlider aDd review water 
development· plana submitted to it 
(iDculttdins alternati,e. plana) by 
the National Water Development 
Agency, tbe River Basin Commis
SiODS, etc. 

(c) To recommeQd acceptance of wator 
plans with such modifications as 
may be considered appropriate and 
necessary. 

(d) To direct carrying out luch· 
furtber studies as may be necessary 
for fuller consideration of tbe 
plans or components tbereof. 

(e) To advise on the modalities of 
resolving inter.State differences 
with reaard to specific elements of 
water plans and sucb other issues 
tbat may arise during planning 
of implementation of the 
project •. 

To advise on practices and procedures, 
administrative arrangements and relulations 
for fair distribution and utilisation of water 
resources by different beneficiaries keeping 
in view optimum developments and the 
maximum benefits to the people, efc. etc. 

. The National Water Council formed a 
sub-group to prepare a document on a 
policy. The policy document is to be 
prepared within 6 months from October 
last year and the House wi)) find it interest
ing to know who are tbe members of this 
BUb-grOUP who are burdened with the 
responsibility of producing tbe National 
Policy paper. Theyare: Chief ~linjster of 
Andbra Pradesh-Me~ber of the sub-group, 
Chief Minister of Tamilnadu, Chief Minister 
of Punjab, Chief Minister of Karnataka, 
Chief Minister of U.P.. Chief Minister of 
Arunachal Pradesh. Chief Minister of 
Rajasthan and the four Central Ministers
Mjnjster of Bnergy t Minister of A,ricuHure, 
Minister of Transport and the Minister of 
Bnvironment and Forests and the Minister 
of Water Resources beioa the Chairman ot 
the sub .. sroup. Tbis body is ent! usted witb 
the respoDsibility of produ.ciDI Policy Paper • 
Jt 18 aPJ'l~J>~. tor t))e "pri~ ~h)' iD view 
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of ' the National Water Resources Develop
ment and tbeir future is concerned. This 
Body is enaaged in preparing tbe document. 
Within a couple of months, we hope to 
complete ,the Policy Paper and that will be 
tioally placed before the full Body of tbe 
National Water Council and that will be 
brought before the House. 

I am happy to inform the House, though 
it may be a little premature to say, that on 
major part of the policy document that has 
been so far attempted to be drafted, tbere 
bas been unanimity. Only on certain issues, 
members are now considering bow to iron 
out the differences. It has been a happy 
augury as far as worldng of this aroup is 
concerned. The member, tbough belonging 
to different parties. belonging to regional and 
national parties, bave applied their mind to 
the problems of this country as a whole and 
trying to prepare a document which ulti
mately will be discussed ..• 

Now, tbe problem is how to barness 
water that is now going to tbe seas. Many 
lv1embers bave said about this. It is not a 
question of harnessing surplus water; it is 
harnessing ground water also. The bigsest 
problem is how to take water from the 
surplus area to tbe deficit area. This is the 
biggest problem and the problem is bow to 
provide drinking water to the entir~ popula
tion of this country. 

I have already explained when we passed 
the Ravi·Beas Tribunal Bill. about the legal 
provisions and the impediments that the 
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Government is facing in providing and 
bringing about the cooperation aod coordi· 
nation between the various State Chief 
Ministers. So, they come together and 
apply their mind in the common interest or 
this country. Specially, the Telugu .. Ganga 
has been tbe subject matter both inside the 
House and outside the House. I have said 
time and again both here and outside tbat 
let the Chief Ministers dt together and iron 
out the differences about the availa bility of 
water for which the Telegu.Ganga is beina 
plaDJ;)ed aDd f\Jods IJJ"C J)loutc\1, J ,p,,4 

Dot· repeats at waste ,the :time·'of the, H'(luse 
because the only thinl,is I again 8J)peal to 
all the tbree Chief Ministers, through you, 
8fta 1hroulb this House-the ,Chief Ministers 
of Andhra Pradesh, Karnataka and 
Mabarashtra, to come together and sort out 
their differences, and see that..(1nterrllplio1IS) 
I have already spoken .•. 

SURI V. SOBHANADREESWARA 
RAO (Vijayawada) : All the Chief Ministers 
ere agreeable for tbe Bacchawat Tribunal 
Award. They said they will abide by the 
Award. You just implement it. 

SHRI B. SHANKAR ANAND : Perhaps 
I have not made myself more communicahle 
and understandable to the hon. Members. 

PROF. MADHU DANDAVATE : They 
feel that there is an agreement and you are 
creatiDI disagreement. 

(Interruptions) 

SERI B. SHANKARANAND:' It is 
very interesting that you are telling tbat they 
have no differences of opinion. 

The question is about availability of 
water. Without water, leave alone Telugu
Ganga, no project can be planned and 
implemented. Now the very basic fact JS : 

where is water? If there is water available 
for Andhra Pradesh, perhaps there should 
not be any problem-besides if it is techni
cally cleared and economically found viable. 
For that purpose tbe entire water given and 
allotted by the Bacchawat Committee has 
been committed by Andhra Pradesh all:i 
unless Andhra Pradesh shows that there is 
surplus water and that can be made aval1able, 
I do not think tbe House will agre<o! in 
clearing any project of this type. But there 
we can find away. I t is not that the 
problem is insurmountable. We can find 
solutions. Of course, the claims of 
Polavaram are there. The diversion ()f the 
Godavar\ water into the Krishna waters is 
there. Tl"e Bacchawat Committee award, 
the Krishna Award and the GOdavari Award, 
if read togetber, perhaps we will be able to 
find water .• . (lnf~'ruptlon8) 

(Tra'l$latlon) 

SMRI SOMNATH CHATTERJEE: 
Even the Baccbaw~t ~ommittee cannot COPl9 
t~ 9uJ' fClCue. 



,H.l B. SHANKARANAND : 
.. bawat' caD be of belp provided we' want 
tbelr belp. 

[E",ll8h] 

.For tbis purpose we bave said: let the 
Chief Minis ten come and sit toaetber and 
see. We can find a solution and we are 
lure to find a solution ••. 

saRI SOMNATH eRA TTERJEB : 
Which year? 

SHRI B. SHANKARANAND : As 
eady as possible and as early as these three 
Chief Ministers meet. 

SHRI N. V. N. SOMU: As the 
representative of Madras I want to point out 
that for the coming summer the Madras 
City people will have no drinking water. 
What is the immediate solution you are 
thinking of 'I 

SHRI B. SHANKARANAND : Madras, 
this year also, had no water. To save their 
crops - the Chief Minister of Madras and 
the Government of Tamil Nadu are aware 
•.• (Interruptions) 

SHRI N.V.N. SOMU: The Cauvery 
delta people are suffering for want of water 
for cultivation and the people of Madras 
City are suffering for want of drinking 
water. Wbat is the solution? 

SURI B. SHANKARANAND : Luckily 
tbe crops of Tamil Nadu have been saved. 
Karnataka did release water-S TMC
when it was most needed. The water was 
released by Karnataka and at the interven
tion of the Centre. The Prime Minister 
himself has written personal letters to all the 
three Chief Ministers, to the Chief Ministers 
of Andbra Pradesh, Karnataka and Maba ... 
rashtra. to come together and iron out tbeir 
differences-more than once. I have 
myself talked to all the three Chief 
Ministen. I went to Andhra Pradesh 
myself to talk personally to the Andhra 
Pradesh Cbief Minister. I have talked to 
tbe Karnataka Chief M.inister. I have 
talked to tbe Mabarasbtra Chief Minister. 
We have been tryiDI-even at tbe Secretary 
level, tbey have held many meetipgs~so 

,bai .bose probloms do not pe,~iaJ fu.rt)Jef: "t 
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tbe . cost of tbe nation. We are Dot interest. 
ed jn wastiD, water iato the sea • 

Many Members have expressed their 
concern as to wby tbe Centre is not doing 
something for the drought prone areas or the 
drought· .. affected areas by way of ere. tins 
permanent assets of irrigation projects or 
something like that. The Irrigation 
Commission bas recommended certain 
tbinas. They have been placed before tbe 
Planning Commission. The PlanniD8 
Commission thought that if we put condi .. 
tions that irrigation projects can be built or 
should be encouraged only in the drought
affected areas. perhaps their freedom of 
exercising their options regarding develop
ment of aoy particular area in the State 
would be restrjcted. We do not want to do 
that. Let there be some flexibility to the 
Chief Minister, to the Governments of the 
States. so that they can utilise those accord
ing to their pa rticular needs. This aspect 
was considered by the Planning Commission. 
But I do appreciate the concern of the hon. 
Members. We have been spending so 
much tr'oney. If I can give cettain figures, 
the Central assistance to states for drought 
relief during the 4th Plan was Rs. 666.32 
crores, during the 5th Plan we gave Rs. 88.69 
crores, during the Annual Plans from 
1978 .. 80 the amount given as relief was 
Rs. 219.97 crores and during the 6th Plan 
from 1980-85 tll" drought relief given was 
Rs. 1124.86 crores. 

SHRI CHINTAMANI PANIGRAHI 
(Deogarh) : What about the irrigation projects 
in drought affected areas? 

SHRJ B. SHANKARANAND : In 
1985-86 up to 7th January 1986 Ra. 261 
crores have been given only for drouabt 
relief. Besides this, the Centre is givioM 
flood ,relief ulso. We have, been giviol 
much more money for the relief work than 
we are giving for active constructive work. 

SHRI SA RAT DEB: But Orissa is 
buying TVs from that money! 

SHRI B. SHANKARANAND : Sir, 
regarding the, expression of tbe Members 
tbat wby not .the Centre is nationalising the 
waters, I tbink, it is very interesting that 
this is for tbe first time tbat Mem,bers have 
Jp l1la)orit>, raiset' t~cdr vpic~ t~t ~bc wa~ter', 



APltIL " 1.' , 
(Slid B. :SbaDkaraoaDd) 
allowd be natioDaliaed. Water. should be 
nadonaliled ill tho sense that it sbould be 
a cem .. allubject. 1 bope this 18 what they . 
meant. 

SHIll SOMNATH CHAttElUBB: 
After aU you bave understood tbis ! 

~BR.I B. SHANICAltANAND: I am 
tryiDl to undentand whether I am riabt or 
you are rilht. 

Sir, there are many rivers in tbi. country 
which are inter-state rivers. The major 
rivers in tbis country are inter-state rivers. 
We have DO central scheme of taking aoy 
project as a central project, as a power 
project in the irrigation or the water resour
ces development side. It is a fact and under 
theso circumstances we have no funds to 
live as assistance to any State except that 
we give drought Iraots as central assistance 
and these grants and loans are not tied with 
any particular project. Unless we chanp the 
entire scheme of fiaancinl and adopt a new 
method of taking irrigation and water re
sources development scheme as central 
schemes, perhaps thc suggestions made by 
the Hon. Members may not fit into the 
scbeme of tbe present things. 

MaDY Members from the other Side of 
couree, raised their concern about Farakka. 
Without goins into tbe details, may I say 
that the West Bengal Government has not 
taken it as seriously as the HOD. Members 
bere want them to take? 

SHRI SOMNATH CHATTBRJBB: 
That is tbe Ulual quota, ple •• e come to the 
point. 

SHRI B. SHANKARANAND: I am 
comins to tbe point. I am sivinS the facts 
and figures al to what the West Benlld 
Government is doina. 

SHRI AMAR. R.OYPRADHAN (Coach 
Bebar): Please tcll us clearly whether 
40000 CUSCICI of water is available or not for 
Calcutta. 

SHlU B. SHANKAB.ANAND: If 
sboutina could have brouaht rainl anc.\ 
water porbape tho 'Members from tbo W.t 
1ODpl., ,{III'''''9t1tJ'') 

Sir, Tllta·Ja.,.... project ia West· 
8eDaa1.wu. coatampla'eci to be coaltruCted 
in ,three phases. The' ,State GoveromeDt 
·took up the execution of t.bi. project to 1916 
at an estimated COlt of Ra. 69.72 crorea. 

(ItUe'",pt/on,) 

Presently, tho first lub-stalo of St ... ·1 
of Ph .. -I is UDder execution and the .. ti. 
mated COlt of tho project has escalated to 
as. 400 crores. An expenditure of R.s. 140 
crons bas been reportedly incurred by tbe 
State Government upto 1983.84. The State 
Government have been under providina for 
tbis project year arter year amouots lesa than 
what has been aareed to by the Planniol 
Commission. This is what the West Bengal 
Government bas been doinl. An outlay of 
of RI. 28 crores was agreed to during tho 
year 1983 -84. During the coune of tbo 
year the State Government approcbed tbe 
Finance Ministry for an additional amount, 
of Rs. , crores stating that they would be 
spendins Rs. 3S crores in that year. You 
know wbat they did? The Government of 
Iodia provided an lssistance of R.s. S crom 
as was reqaested by the West Benaal 
Government. Arter receiving the assistance 
from tbe Centre it was seen that the actual 
expenditure on this project during 1983·84 
was only Re. 2'.28 crores. Similarly durina 
the year 1984·85 an outlay of Rs. 27 croret 
was made for this project and here alain 
they did not spend tbe entire amount. 

(Intt'l'I'uptlonl) 

SHRI SOMNATH CHATTERJEB: 
Sir, we have decided to live privilege motion 
notice for every ministerial mia-statement. 

SHU B. SHANKARANAND : You are 
moat welcome. 

SKRI SOMNATH CHATTERJEB; Sir. 
it hal become a habit to malian one parti .. 
cular State. 

SHIll B. SHANKARANAND: You 
are tbe moat vociferous Member OD tbe 
other aide and you must know what you aro 
dolo •• 

(1I1Iel'l'uplloll,) 

MIt. DSPUTY SPBAKBR.: Please take 
your seat. J ...... t .. tJle Meplbo,. tp ta~, _""t 



· IBIU· B~ SHAN.lA&A~AND; Sir • 
..,. 1 take a couple of l1liDu* of the 
Booae . to Wit IOQlethi1l1 so that boo. Mem
bote 01 tho othor aide sllould know wbat 
tbty. are doina. 

A cue WI. beiDa allued before a court 
by a lawyer. The lawyer on tbe otber side 
'fiU araUill, the case. You know. bow 1 He 
was shouting) thumping the bencb, kickiDa 
tbe ground. blowina in the air aDd still at the 
same time sboutinl. 

SHRI SOMNATH CHATIBRJEB: 
Who? 

SHRI B. SHANKARANAND : That is 
wbat you are doing. Then the turn came 
of the otber side. Do )'ou know what the 
other aide lawyer did? He just closed his 
mouth. He was kickinl the afound, thump .. 
ing the bench but without speaking a word. 
Tbe judge asked what my friend. tbe ad
vocate, are you doing? He said tbat I am 
replyiol to the major part of the arsument 
of the other side. (Interruption,) 

Now, Sir, may I argue the other part 
and say .•• 

PROF. MADHU DANDAVATE: Why 
don't you reply that way only? 

SHRI B. SHANKARANAND: It will 
thus be seen that the West Bensal Govern
ment bas been uDder-providins year after 
year which is one of the causes attributable 
for the delay in the completion and tbo 
escalation of· the cost of this project. 

(InlerruPtit>n,) 

SHRI AMAR ROYPRADHAN: You 
know how much money you are spending for 
this project. For a project of Rt. 400 crores 
you are providina Dot more tban Its. S 
crores. 

(/",erruptlolfs) 

SHRI B. SHANKAllANAND: Sir, 
Members have expr.sec:l concOrD about the 
tribalsub·ptan and scbeduled castel compo .. 
nent pian. The po.pulation or the scheduled 
tribes in the country constitutes about 8 per 
teat. of the total populatioll wherea., the 
tribal areas CQnstltute about I S per ceot of 
tho loolrapbical area, Con.idorioa that the 
irrlsatloD aad drinkiaa, water facilities In 

.... areas 1ft . "'rally low, the Uoloa 
Ooycmmort.t bu drawn up a ItrateD for 
development of .tribal area. by introduetna 
Tribal sub-Plan approacb. The State 
GC),cr01lltDta carve out Sub-Plana for tbelr 
State Plan for development of irriaation II 

welJ,' To supplement the eft'orts of State 
Governments. special Central Assistance is 
beiDa provided by the· M ioistry of Welfare, 
under which minor irriaatioD sebeanes bene
fitina individual farmers become eliaible ror 
.aiatanc;c. 

With a view to encourage irriaation in . 
tribal areas, tbe aeneral auidelines for fakin. 
up new schemes in Seventh PlaD is not made 
applicable. to schemes benefiting tribal areas. 
Ground Water development bolds promise 
(or improving the conditions in Tribal areas. 
Recoanising its important role, a provision 
of Rs I 10 crores has been made in the 
Seven.tb Plan aUocatiOD for the Central 
Ground Water Board for taking up detailed 
invostigations and explorations in tribal 
areas for drawing up a Ground Water 
development proaramme. 

Sir, a scbeme has also been in formu
lation for assisting the farmers of worker 
sections includins the marginat farmers in 
providing subsidy for dialing wens and tube .. 
wells wherever it is possible. A scbeme for 
livins subsidy is beiDS evolved and when it 
is cleared. we will come before the Houte. 

SHRI PIYUS TIRAKY: Sir. in my 
speecb, I have mentioned a Dumber of rivera 
which ate originating from Butan and for 
controlling these rivers tave you taken any 
steps with the Butan Government. 

SHRI B. . SHANKARANAND: The 
ho~. Membe~ has. raised certain pojnts 
w~lcb arc malDly concerning the projects in 
hIS State. Thoso SuagestiODS are to be 
considered by the State Government. May 
I request hOD. Member to approach the 
State Government in Cbis resard? We will 
., whatever assistance we can live to the 
State Government. 

SaRI PIYUS TIRAKY: But the State 
Government bas no power to discuss this 
matter witb tbe foreiao Governments. So, 
uaturaUy the Indian Government bas to 
come forward for this purpose. 

MR.. . DBPUTY SPEAKER: He has 
atroady sald that he would sive assi.taocc to 
tho State Government. 



SHItI B, SHANKARANAND: Sir. the 
Ganp Flood Control Commission bas since 
finalised' the Comprehensive Plan, for the 
Gaola entitled "Comprehensive Plan of 
Flood Control in the Ganga Basin (Part .. 1) 
.asselsmel'lt of problem and identification of 
loa1s" and forwarded the same to tho con
cerned States in March 1986. The individual 
works wm~ however, b~ taken up by the 
conoerned Stales from their State Plans. Sir, 
as 1 have already said the Brabmi\putra 
Board has, 1 am hapPY to say that within 
four or five )lears. completed the Master Plan 
and it is to the crtdit of the Board-l should 
say-that such a huge 'Work has been done 
ana further work wiH be taken up in the 
light of the recommendations made by the 
Commission. 

SHR.I BIPIN PAL DAS (Tezpur) : What 
bas happened to the proposal of construct
ing two dams on tbe Brahmaputra River, 
that is, Dehang and Subansiri dams 1 

SHRI B. SHANKARANAND: Those 
darns are part of the total Master Plan of 
the Brahmaputra and they are being consi-
dered. 

SHRI BIPIN PAL DAS: They are not 
Biven up, I hope. 

SHR( B. SHANKARANAND: How 
can we give up that when the Master Plan 
bas been prepared and it is under considera ... 
tion of the Government? There is no 
question of giving them uP. V"terrupti(Jn,~) 

SHRI MOc)L CHAND DAGA (PalO: 
Sir, Rajasthan is now under severe grip of 
water famine. The Centre should give 
assistance and tube-wells and pump sets. 

MR. DEPUTY SPEAKER: The boo. 
M.inister bas already said tbat be would 
consider tbose points. 

SHRI B. SHANKARANANO: Sir, I 
bave noted the suggestions, grievances and 
other valuable points that have been made 
by tbe bon. Members and th~y will be 

considered by the Ministry. 

(InllrrUP tl OilS) 

every point tailed by the hOD. Membora .. 
However, I 'have takon note or what tbe 
hon. Members have said and if necessary. I 
will take them up with the State Govern
ments and assist to solve the probleDll whicb 
they deem fit. 

SHRI SARAT' DEB : What about the 
al1~gatioos that J have made regarding th~ 
misuse of FDR money '1 

SHRI B. SHANKARANAND : J do not 
~now how serious and reckl~s$ tbose allega
tions are and I would not comment on them. 
If the hon. Member has got anything patti
cular, be may please write to me and I will 
see what can be done. 

SHRI SARAT DEB: It is already there 
on. the table of the Orissa Assembly. 

SHRI B. SHANKARANAND: J would 
request all the hon. Members who have 
moved their cut motions to withdraw them 
and pass the Demands of tbe Ministry. 

MR. DEPUTY SPEAK.ER: I shall now 
put all the cut mQtions moved to the 
Demands for Grants relating to the Ministry 
of Water Resources to vote together, unless 
any hon. Member desires that any of his cut 
motions may be put separately. 

All tbe cut motions were put and 
negaU,ed. 

MR. DEPUTY SPEAKER: I shall now 
put the Demands for Grant relating to the 
Ministry of Water R.esources to voto. The 
question is : 

·'That the respective sums not ex .. 
ceeding the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be 
granted to the President out of tbe 
Consolidated Fund of India to complete 
tbe sums necessary to defray the cbarges 
that will come in course of payment 
during the year ending 31st day of March 
1987 in respect of the bead of Demand 
entered in the second coJUrDD thereof' 
against Demand No. 97 relatinl to tbe 
Ministry of Water Resources." 

I have very little time at my disposal 
otherwise I would bave replied to eacb and Tbe motto .. we. adopted. 



I 

ci!A1ittA "'t,l.'('~A) 
D.ma'Dd. for Gr.'D •• (General), 1986·17 In respeet of Ministry or Water Resources 

'foted by Lok Sabtia 

No~ of N arne of 
Demand Demand 

Amount of Demand for Grant 
on account voted by the 
House 00 13th March, 1986 

Amount of Demand for 
Grant voted by tbe 

House 
----.-----.----~.-.-.--

1 2 3 4 

Revenue Capital Revenue 
Rs. 

Capital 

Rs. Rs. Rs. 

97. Ministry of Water Resources 

Ministry of Water 27,12,29,000 2,57,67,000 1.35,43,92,000 12,88,33,000 
Resources 

(Ii) Ministry of Science and Technology 

(iii) Department of Atomir Energy 

(iv) Department of Electr()nics 

(v) Department or Ocean Development 

(vi) Department of Space. 

MR. DEPUTY SPEAKER: The House 
will now take u" discussion and voting on 
Demand Nos •. 80 to 83 relating to the 
Ministry of Science and Technology. 
Demand Nos. 99 to 101 re1ating to depart
ment of Atomic Energy. Demand No. 102 
relating to Department of Electronics, 
Demand No .. 103 relating to department of 
Ocean Development and Demand No. 104 
relating to Departmeut of Space for which 
six bours have heen allotted. 

Hon. Members present in the H.ouse 
whose cut motions to the Demands for 
Grants have been circulated may, if they 
desire to move their cut motions, send slips 
to the Table within 15 minutes indicating the 
serial numbers of the cut motions they 
would like to move. Those cut motiOns 
only will be trea ted as moved. 

A list showing the serial numbers of cut 
motions moved will be put up on the notice 
board shortly. In case any Member finds 
any discrepancy in the list he may kindly 
bring Jt to the notice of the officer at the 
Table without any delay. 

Motion moved : 

"That the respec.tiv. sums Dot 

exceeding the amounts on Revenue 
Account and CaDi tal Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during the year ending 31st day of 
March, 1987 in respect of the heads of 
Demands entered in the second column 
thereof against Nos. 80 to 83 relating 
to the Ministry of Science and 
Technology. tt 

Motion moved : 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and Capita1 Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during the year ending 3 J st day of 
Marcht 1987 in respect of the heads of 
Demands entered in the second column 
thereof against Demand Nos. 99 to 10J 
relating to the Department of 
Atomic Energy. U 

Motion moved : 

"That tbe respective SUIllS not 
exceeding the amounts on Revenue 
Account and Capital Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of • he 
Consolidated Fund of India to comploto 



[Mr. Deputy' Speaker] 

the IU~' Decedary to defray the cbara" 
that wiU come in course of payme.nt 
durio, . tho. year oodiDI 31s' day of 
Marcb~ 1987 in respect of tbe beads of 
Dotnands entered in the second column 
tbereof qainst Demand No. 102 reJatJnl 
to tbe Departmont of BI·ectronics." 

Motion moved : 
"That· the respective lums nof 

exceediol the amounts DO Revenue 
Account and Capital Account shown in 
the Fourth column of the Ordet Paper 
be granted to the President out of the 
Consolidated Fund of lodia to complete 
the sums necessary to defray tbe challes 
that will come in course of payment 
during the year endios 31st day of 
March, 1987 in respect of tbe beads of 

Demands entered io tbe second cotumD 
·thereof against Demand No. 103 
rela tin,. to the Department of Ocean 
Develc pm~nt. n 

. Motion moved : 

"That the respective sums not 
exceedioa tbe amounts on Revenue 
Account and Capital Account sbown in 
tbe Fourth column of the Order. Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during t he year ending 31 st day of 
March, 1987 in respect of the heads of 
Demands entered in the second column 
thereof aaainst Demand No. 104 relatiDa 
to tbe Department of Space." 

Demands for Grants (General), 1986 .. 87 In respect of Ministry of Science and 
Technology. Department of Atomic Energy, Department of ElectroDJ~, 
Department of Ocean Development aDd Department of Space submitted 

to tbe ,ote of Lok Sabba 

---~ ....... - ... --
No. of 

Bemand 

1 

Name of 
Demand 

2 

-_ ........ _-----'------
Amount of Demand for 
Grant on account voted 
by the House on 13th 

Marcb, 1986 

Amount of Demand for 
Grant submitted to tbe 

vote of the Houso 

---------'-_._--_._--------
3 4 

Revenue Capital Revenue Capital 
Rs .. Rs. Rs. Rs. 

Ministry of Science aod Teehnology 

80. Departm"nt of Science 13,83,77,000 2,00,000 69,18,83,000 10,00,000 
and Technology 

81. Survey of India 7,71,67,000 4,17,000 38,58.33,000 20,83,000 

82. Meteorology 4,55,51,000 1,77.69,000 22,77,52,000 8,88,43,000 

83. Department of Scientific 26, 75,33,000 55,00,000 1,33,76,67,000 2,75,00,000 
and Industrial Researcb 

Departmeot 01 Atomic Ene I'll 

99. Department of 24,97,000 1,24,83,000 
Atomic Eoersy 

100. A tom ic Energy 36,35.7'.000 69,83,47,000 1,81,78,72,000 3,S 1,82.34.000 
Researcb, Develop-
ment and Industrial 
Projects 



, I 
--,-----
101. Nuclear Power 

, Schemes 

Department of ElectroDIe. 

4 

102. Department of 
Electronics 

9,77,33.000 7,78,83,000 48,,86,67.000 38,94.17,000 

Department of Ocean 
Development 

103. Department of 
Ocean Development 

Departmeat of Space 

4,42,25,000 20.00.000 22.4t24,OOO 1.00,00.008 

104. Department of 
Space 

22,67,72,000 32,96.13,000 1.13.43~61,OOO 96,45,15,008 

MR. DEPUTY SPEAKER : Now, Mr. 
Hannan Mollab. 

SHRI HANNAN MOLLAH (UJuberia) : 
Mr. Deputy Speaker, Sir, I rise to speak on 
the Demends for Grants relating to the 
Ministry of Science and Technology. 
Department of Atomic Energy etc. I will not 
be goiDa into the technicalities of tbe subject, 
but wou1d confine myself only to the policy 

, matters regarding tbis subject. 

The Government of India bad taken 
many decisions in tbe Scientific Policy 
Resolution in 1958. One of tbe aim. as 
mentioned tberein was to secure for the 
people of the country aU the benefits tbat 
can accrue from the acquisition and applica
tion of scientific knowledge. 

ODe of the objectives of tbe Technology 
Policy Statement is "to provide tbe maximum 
gainful and satisfying employme.nt to all tho 
strata of society, with 'empbasis on the 
employment of women and weaker sections 
{)( tbe society." This also bas been stated as 
one of tbe policy statements. But in tbis 
lisbt, if we consider the Government's ,policy 
as to how tbey are doing in this sphere, we 
can 'just aay that tbe direction of this policy 
baa Dot been properly followed. Rather, It 
wu diverted towards the actual class 
character or this Govern~nt aDd to aerve 
tbe class interests of the monopolists. 
multi-nationals and bi. houses. The present 
Government', tbrust is alap tP~J"d8 tbat 

~.~". 

Before loinl into the other parts of til. 
policy and before offerioa a few sugsestio., 
about tbe priority thinas in this respect, I 
want to mention a few things about the 
policy pursued by tbi. Government. 

First, let us take tbe question of tho 
formatioD of the Advisory Council. You 
know. it Is peculiar in a parJiamenta1l' 
system. It hal been found that the arraup. 
ment instituted recently is in the form of a 
scientific adviser and the science advisory 
council and they will report to and advise 
tbe Primo Minister.. But tbey are not loila 
to report to the whole Cabinet. This i. 80t 

a presidential from of Government. 10, 
this Is anomalous. This is tb. first POiat 
that I wanted to make. 

Secondly. tbe joint arrangement introduc
ed consists of two .parallel institutions-ono 
being the scientific adviser to the Prim. 
Minister in t.be appointment of Prof. MoneD 
and the other being the Scienco Advjsor1 
Council under tbe chairmanship of Prot. 
C~N.R.. Rao. This arrangement as instit •• 
ted DOW, is bound to create more than OD. 

centre of power and tbere is going to be all 
kinds of dissonance a,nd disturbanco and 
u.ly lobbies and ra ther tban strenthenlq 
our science base. it will lead to mort 
problems In the manalemeot of SCience. 
This i. alto sometbiog, which I feel is net 
in the conect direct,jon. 

Thirdly. let UI take the Qlltltion of tit 
P~I~ pi n.-~ ,.~vito~)' ~op" 
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tbat is announced. We notice the presence 
of two multi-national companies' representa· 
tives which is very serious thing, and we 
differ with this. Out of the eight members 
of the council one is Dr. A.S. Ganauly, 
Cbairman of the Hindustan Liver Limited 
and another is Dr. Sekbar Rana Qf the 
Indian Explosives Limitod. This is a serious 
situation. 

The task of the Advisory Council is to 
advise tbe Prime Minister on (i) major 
issues facing science and technology today; 
(ii) tbe health of science and technology in 
tbe country and the direction in which it 
should move; (iii)' a perspective plan for 
2000 AD; and (iv) specific problems facing 
scientific departments. policies, priorities for 
research and technology missions, etc. So, 
tbe Council can look into all this work, 
i.e. almost anything connected with the 
scientific departments under the Prime 
Minister. So, Sir, are we going to allow 
free acce~s to the multi-national corpora
tions' representativeli; in all these depart
m~nts? Can we allow the,e companies to 
direct OUl" departments ? Why are we 
bothered about Coomar Narain spying 011 

our secrets, when the country is going to 
legally pats on the secrets to these multi
national conlpanies. This is a very serious 
thing and we differ on thiq issue. And we 
hope that we have the right to express our 
difference. Naturally. this is a serious 
situation. Sir, you know these two 
companies' representatives are widely 
interested in our country. The Hindustan 
Levers are producing so many agricultural 
things. You know that also. They are 
expanding investment in the areas of plant 
nutrients, seed business, plant tissues culture 
and all these things. And the other 
Company the leI GTe widely interested in 
Chemicals, Pharmaceuticals, Pesticides, 
non-conventio!lal energy sources and nil 
these things. So these two Members are 
entering. 

Secondly, J want to mention here that 
the Government has to take up the question 
of D~feQce, Space and aJl the~e things 
directly. After mid 50's experience, the 
technology for the agriculture bas not 
received much attention from those on 
whom the Government depended. Later on 
tJ)ey ohan~ed an~ lOO~ 8om~ resp0l:\sibilitr 
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in this technolasy also because they cannot 
act direct technoloay from the outside 
countries. Aariculture cannot do tbiDI8 
which multinationals and bi.g bussness can. 
But the question bere is selection for tbe 
agricultural technology development. The 
selection was made by keeping tbe rich 
farmers in mind as agents of technological 
transformation for agriculture. That is also 
a direction of the Government's policy on 
which we differ. I want to make clear one 
thing here. 

Regarding industry there is a wide 
system bere. You know the functioning of 
the Science and Technology Department. 
Their function bas been essentially to provide 
testing and survey services, preparation of 
feasibility repOrts, consultancy for trouble 
shooting, import substitution in areas where 
the fore:gn capital has little stakes, etc. 
Otherwise the policy has been totally Laisse 
Faire. Tbis is the situation for the big 
industries. This is a serious situation, so 
here we differ. I want to remind the hon. 
Minister that in 70's, the recommendation of 
the National Committee on Science and 
Technology for Five Year Plans-for the 
perspective Plan for Sand T. But that was 
not implemented. This is the attitude of 
the Government towards this policy. 

Then Sir, the question of agency which 
are doing the major performance in this, i.e. 
CSIR. I am quoting from some newspaper 
reports and PAC also mentioned that "of 
the 295 projects developed by the CSIR 
laboratory, only 39 or less than 15 per cent 
would be actually put into production." So 
what a waste it is. They are not trans .. 
forming into practice and that also tbe 
Government should take note of because we 
are spending money and tbe research 
projects are taken just analytically. We 
have no plan perspective what we will 
develop and implement. Only 15 per cent 
will be implemented, that is the seriousness 
of the situation. 141 projects have been. 
rejected after taking this. This is the casual 
attitude regarding the functioning of this 
organisa lion. 

Sir after these difficulties. the Govern
ment is taking about Missions and tho 
question of high. thrust areas. But duriol 
the S~xth Plan. they talked about this. But 
during tbe entire Sixth Plan~ they did Dot do 
anything on this question ~f lni~ions or hip 
~bJ1llt areas" .. 
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~tly. in this Bw1aet alao. they have 
meDtiorred, it,) don't know what will tbey 
do. Actually, the CSIR. minions are beiDI 
evolved tbrouab tbe' telex wi~b tbe top 
manllement. in the Ministry playiDI the 
role of tb~, telearapb office. Tbat attitude 
was also' '. tbere. I, think" in future tbe 
Ministry will take care, of theae 
deficiencies. 

Next question re&ardioB tbo policy.,.-I 
want. to mention bere is tbe question of 
democratisation of tbis Science aDd Tecbno
logy policy. In 1973. thero was ,some 
initiatioD, but after tbat it bas been shelved. 
The Indian private industry wbicb 
bas sbown scant respect' to tbe goal 
of technology absorptioD, is soing to be 
liven, under the 7th Plan. a number of new 
doles vi a scbemes under tbe Promotion of 
lQdustrial Researob in Industries; TechnoloBY 
Promotion Board Transfer and Tradioa 
Technology; and Technology Absorption 
and Adaptation etcr 

While they are doins that, you will be 
surprised to see that the allocation made to 
the scbemes entitled "Science and Techno
lolY for tbe Weaker Sections" is merely a 
paltry sum of Rs. 15 lakhs; but 
undet the policies of 1958 and 
1973, tbat was tbe main thrust. 
But now only Rs. J 5 lakbs bave been liven 
for it. So, this is meagre. 1 would like to 
tell the hOD. Minister tbat this is a deviation 
from the directions given, and whatever is 
mentiooed in tbe policy thrust. 

Next : it was mentioned many times 
durin, tbe last ten years ~hat tbe 
Government was soinl to institute a 
National Registry fot Foreign Collaboration 
but tbat is not beiDl done. Why is ,the 
Government avoidipS it ? Government 
should explain tbe difficulty. 

The next problem arise. because of our 
defective policy,. We talk about brain drain. 
This is a major problem for our country. Our 
Prime Minister is talkin. about centres of 
excellence. Our five centres of' excelleDce are 
the five lITs. They are pr~uciDS scientists 
and enlincers. In the last two decades, about 
10,000 such brilht .studentaleft the country. 
and went to Ameri~. In America, to produce 
an e08iDeer it costs, $50,000. But we are 
prociuc;wa .hcm. and thoy are loinl tber~. 
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About 80% of the, computer scientists. ove1 
year, are leaviDa tbe 'country. On the one 
hand. we are talking about 'centres of 
excellence, and on tbe other YOU arc selli-DS 
tbe produce of .u~h centres of 'excellence to 
the American imperialists, who do not want 
to spend money for the production of 
engineers. They' arc purchasing them frolll 
our country. Th is is a seriqus problem. Tbis 
also should be taken into account. . 

Another problem; Government is also 
soina in for contract with multi-nationals. 
(In_terruptionJ) Whatever tecbnolojY our coun
try's scientists have evolved, is not gettinl 
proper attention. Recently, Government bas' 
signed tbree agreements with three multi
nationals in France, Japan and BtlSlum, for 
teJecommunication technology transfer 
reaardiog digital switcbgear. Why so ? When 
tbe Government iSbued the tender, hundreds 
of companies came, sayin& tbat they \\Ianted 
to produce it. Some were accepted. l'ben 
tbey were told tbal the Government did not 

, require so much. After a few months. we 
entered into a contract with tbose multi. 
nationals. So, our scientists inside tbe 
country are letting frustrated. So, that also 
should ,Dot b" the attitude of the Govetn
ment.' It is also a serious tbing. I will 
request tbe bon. Minister to look into this 
aspect. 

Next. I will say a few words about tbe 
priority area. We sbould explore many 
fi;t'ds, definitely. We do not want to seal off 
some of the fields, but, the question is that 
technol08Y alone will not make tbe country 
a modern nation. Tbat you have to 
understand. It is not tbe end. TechnO)08Y is 
tbe means '.0 an end. If tbis is 60. how can 
we create a ,modern man? 'We cannot do 
tbat the way you are doing. We have 50%' 
of our people below the poverty line. 66% 
of them is illiterate, uneducated and ten 
crores of them are unemployed. Keepina 
them in such a condition, we canDot build 
up the country into a modern nation. It is" 
not an isolated fact. (Interruption) It should 
not be taken in an isola.ted. way. You are. 

, givins mucb more hnportance to tho small 
number of people, and '~ou do 
Dot pay attell~ion 10 tbe problema 
of tbe. major St" jon, 'f IZ" the 
wea~er secll,oDs, as wus enunciated in tbe 
earher .polley sUUemtoJ. So, science and 
tecbnololY can be a tool tbe meaDS to a 
Ind, not an end in itself. I would 8uaaes~' 
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tshri HaDDan MoUth), us and Qorrect oue policy and 10 . in the 
risbt direction in this policy. Wilb tbeeo, 
words, I coDcl,uoe my speecb. 

[Translation1 

tbat Sand' T infrastructure must have a 
broad-based capacity capable of responding 
to aDy contiogency. Modero India must have 
tbe capability in almost all the new and 
emerging technology area like microelectro· 
nics. informatics, biotechnology, nan- SHRI PRATAP BHANU SHARMA 
conventional 'energy sources and new', (Vldi&ha) : Mr. Deputy, 'Speaker, Sir, this' 
materials . and maoy other sources. That is the first opportunity, in the Parliamentary 
should be there.,' But we have to give a history of our country that the Demands 
priority to a few areas, So, I suggeet that for Grants relating to Science and Tecbno-
fOlo ther projects we should have seriously logy arc being discussed in the·Lok Sabba. 
given priority to certain areas. This is an ample proof of tho' emphasis Jaid 

by our leadership and our Government on 
First, Y0l,l take agriculture, because 

without agriculture we (;annot 0 reach 21st 
century. For that, I suggest that maximum 
Dew technology should be evolved. Then 
take dry land farming. Dry laild farming in 
tbe coUnlry accouuts for 73 per cent of the 
130 million hectares cultivated for food .. 
grains but contributes only 42 per cent of 
the total foodirains production. So, we 
should evolve some technology for dry land 
farming. Tben take water managoment 
irrigated agriculture : what we just discussed, 
but we require technology to evolve'so 
that we can utilize that composite plan for. 
soil nutrients requirement. For that, we 
should evolve some technology and maximum 
stress should be given in that subject - For 
industrys firstly, we should give importance 
to our upgradation and utilisation of local 
resources, traditional skills, energy 
conservation and teJe!';ommunications 
development. Regarding health, we should 
uy to develop some sort of vaccinations 
and diagnostic kits for treatment of major 
communicable diseas~s, non .. drug therapies. 
extension of modern community health 
services. To these tbreo areas, we should 
give maximum importance. we should give 
maximum thrust and create our new 
tecbnoloay so that if we can take benefits 
from these services, we will be able to take 

. majotity of o.ur people witb us to' reach the 
21st eeptury; but leaving a majority of the 
people behind, if only we want fo go to tbe 
21st century with 10 per cent of tbe peopl0 
of t~e higblande~sJ high society people. 
monopolists and rich pc;,ol)le, then tbat 21st 
century >wi n not be tbe 21st century of the 
India people~ but the~ that 21st century 
will be the 21st century of the ex.ploiters. 
So, I r~sque,:t the hon.· Minister fO change 
bis direction properly and take proper 
aqtiOD 10 tbat we can take tbe people witt. 

scie·ntific thinking aod tbe dovelopmeDt of 
scionce and technology. It is our 1004 
fortune that all ~ur leaders since Indepen
dence, namely, the late Pt. lawaharlal Nehru,. 
the late Shri Lal Babadur Shastri and the 
late Shrimati Indira Gandhi, bad a scienti
fic outlook. All of them II endeavoured to 
lift India to the level of developed nations 
in the field <?f science and technology. It is 
our good fortune that our present youthful 
Prime Minister, Shri Rajiv Gandhi is laying 
great emphasis on it in order to strengthen 
our economy and bring India to tbe level 
of the developed nations of the world. 
Again, the achievements and application 
of science and technology are to be used 
to bridge the gap in tbe level of develop .. 
mtnt <:f the urban and the rural areas by 
extendmg the benefits of science to the 
remotest corners of our country 0 ' 

I would like to draw your attention to 
Science and Tecbnology Policy of 1958 and 
the Resolution got adopted by Shrimati 
Indira Gandhi, and presented in this House 
in 1982. By treating . tbelc two policies as 
our models we have made significant 
achievement in tbe field of ·science and 
technology which bas made possible the 
rapid progress in the areas of agriculture 
industry, defence and tbe successful cre.tio~ 
of a scientific environment in tbe country ... 
Tbere is no need to re,mind you about 
appulling condition of our industry, 8aricu]. 
ture, s~ientists and engineers Oat tbe time of 
independenc~. Today, a definite policy is 
beiDa, purs,ued in respect of tbese artas to 
enable our country to progress and- . become 
self-reliant in every fieJd. Tbe Member 'Who ' 
spOk~_, ~efore me aUeled that, our S:OUlltry 
was Inclined towardl, 1l)uJtm.tional. in its 
policy of science') and technolosy. ' I want 
to, make it clear that if it. were fo. we wOQId 



b.~ ,allowed them to.' Nt up 'ia.du.trM., 
bere, 'and our Government would DOt have 
taken tbe _rouble of estabUsbing tbe BBEL 
and ~be HMT to manufacture' quality' 
watcbe~ and tractors.' Asain. in the hkl 
of Atonlic EoerlY.' our Govea:,amont could 
have allowed ~ foreign countries to iostal 
our Atomic Power Station. But we chose! 
to develop this technology indiaenousJ)" with 
the contrioution of our own scientists and 
enaioeers. Thus this accusation is baseless. 
Our Government's Policy, aDd its imple
mentation do not indicate any tilt towards 
Olultinationals~ 

In the field of science. almost everyday t 
new inventions are 'being made. new pro
jects are being launched and new technolo8Y 
is being developed. If our country bad 
not made proper use of this advanced 
knowledge how could we have competed 
with the developed nations of the world? 
If we see our achievements for the past 
10 to 15 years in the field of science, we 
shall find tbat we have become self"reliant' 
even in the area sateUite technology, We 
have now the capacity to develop our own 
satellite lauochers. We have also designed 
our own satellite . in accordance with our 
specific needs, and launched it in space. 
So' far as Atomic Energy is CODcerned,w e cao 
ptoudly claim today that we are the seventh 
major nation in tbe world which is in 
possession of the most modern technology 
in this field. Whether atomic energy is used 
for peaceful purposes or for various other 
applications, our scientists and engineers 
have been successful in achieving their 
objectives. 

Recently. I bad the opportunity of 
visiting Kalapakkam. There, after seeing 
the M.A.P.P. Atomic Power Station, it 
seemed to me that our country bas success
fuUy developed the forei8n technology and 
haa become self reliant in the field of atomic 
energy and in the installation techniques of 
Atomic Power Stations. By. developing the 
Fasr Breeder Test Reactor (FBTR.) we have 
taken a step forward in this field of techno
logy.' We are definitely srateful to tbose 
scientists'and engIneers wbo have developed 
the Test Reactor on the basis of their own 
experiments' and enabled the Dation' to 
attain a position where we bave the capa
bUit, of setting up our own Fast Breeder 
:Q.e.ctor with a capacity of 500 meawatt •• 

Taday. atomic enersy can playa, very 
,igniftc81U role in the development of our 
country. Our aim is to use h 'solely for 
'peaceful Pllrposes and rQr'. tbe seoeratioD 
of eloctricity. A ta rae t of aenerating 
10,000 megawatt capacity by 2000 A.O. 
has been fixed. If we want to achieve this 
target, then jt is essential to ma ke the 
necessary finances avai1&ble and OUf allo
cation of 1400 crores in the Seventh Five 
Year, Plan must be enhanced. Ooly jf we 
double or tribJe the amount during tbe 
succeediDIJ five years plaos, can We attain 
our tar~t of self ing up an Atomic Power 
Stations with 1'0 thou~and megawatt capacity, 
at the cost of Rs. 14,000 erores. 

Secondly, I wish to 'say that it takes 
a long time to instal an A tom ic Power 
Station. The gestation period is approxi· 
mately 10 to 12 years. Vt'e must t.ry. to 
reduce this time while settjng up an Atomic 
Station. We must accept tbe fact that as 
we ha\'e fully developed the designing 
technology and knowhow of these planft3,' 
it should not take more than 6-7 years to 
complete a project of 'his nature. And if 
we are able to reduce the gestation period, 
then we would definitely be able to set up 
Atomic Power Stations with 10 thousand 
megawatt capacity by 2000 A.D. So it 
is important to pay atte'olion to it. 

The long term Scheme formulated by 
the Nuclear Power Board in respect of 
electricity is \'iable and practical. There
fore, it is' essential to provide necessary 
funds for this. At the same time my 
suggestion is. that the Board shoul.d be con
verted ioto a Corporatjon-a public limited 
one-so tbat public' funds could be mobi
lised to meet its financial requirements in 
future. , As an important Undertaking in 
tbe Public Sector, it can mobiHse funds by 
floatins equi ty shares and through assistance 
from various financial institutions to 
overcome its ,resource constraints and to 
achieve its aims. 

The hon. Member who spoke befolc me 
alleged that braia drain was taking place 
from oW' country ,and er ginetrs, scientists 
and doctors were 'ioiol abroad. Tbis aUe
Istion is Dot true aDY lonler. At present 
brain drain from our country is Dot taking 
place. Now, the repidity with which 
_atneet., ~octora and . sCientists are comins· 



[Sbri Pratap Bbano Sbarma] 2lat contury, I would say that ·it would 
reach tbe next century;by bridsioa th~ gap 
between the developed and the deve)opiOI 
with tbe belp and support of science' and 
tochooloay. Sir, I wish to reiterate tbat 
scientific application are Dot merely to be 
used in tbe cities of Delhi, lSombay 
and Madras and for only taldn, tbose 
residiog in these cities to the . 21st 
century, but also to create necessary 
conditions for crores of. people livina in our 
se~en lakh villages to enter the next century. 
SCI~nce must be applied to provide tbem all 
those facilities which . were denied to tbem 
so far. This means that SCience should be 
applied for developiug the buman' resources 
and to assist in the development of tbe 
Indian economy. 

With these words J would concJude and 
express my tbanks. 

[Eng'/~h] 

DR. S. JAGATHRAKSHAKAN 
(Chengalp..tuu); Sir, on bebalf of my party 
t~e AIADKM, I rise to make a few sugges
tlOOS on the demands for grants of tbe 
Department of Science and Tecbnolosy. 
Department of A tomie Energy, Departmcilt 
of ElectroDlcs, Department of Ocean Deve
lopment and Department of Space for the 
year 1986·87. 

back with new technology and expc'rience 
and are settin, up tbeir own units or ale 
contributina in research and development 
work in ditIereot institution. is indeed due 
to tbe laudable' efforts of our Government. 
Tbe Department of Science and TechDology 
has set up a new. cell to provide necessary 
faciJju~s to the non-resjdcot scientists and' . 
engineers s~ thai they may utilise the bene
fits. of higb technology in our country. In 
this cootext, I would also like to say, that 
Slut PatH in blS answer to ·a question 00 

Apdl 2 in tbe Lok Sabha had said that out 
of the 25 thousand Indian scientists 
engineers and doctors registered· abroad, 
about 1900 have already returned and made 
use of the various t'acililies offered to them. 
And we hope ,hat ultimately, the number 
of non-residents coming back to India 
would increase from 2S tbousand to SO 
thousand. Tbe Government should provide 
all faciliti.cs in setting up new industries 
based on latest tecbnology. h will obviate 
tbe need to import need based and appro
priate technology ioto tbe country on which 
we spend trores of supees in foreigD 
exchange. By setting up tbese units with 
Government assistance, these non-residents 
can import tecbnology as per the requ'jre
ment· of tbe country. These special 
facilities would largely· benefit the non
resident Indian Scientists and engineers. 
Again, according to the opinion of some 
of our friends bere, the Indians residing 
abroad do not get adequate information 
abour the facilities being provided to them 
in India. My duty is to convey this piece 
of information through the House to you. 
We can dis,.,minate relevant informati"n in 
other countries either through our High 
Commissions or by appoiotina Scientific 
Officers ot' by circulating information 
bulletios there. This should convince them 
that they could retufn and find, not merely 
opportunities for employment but also 
facilities for setting up their own business. 
And if tbey prefer to utilise th('!ir knowledge 
of hiab-technology in tbe field of researcb, 
the'Oovernment of India bas formulated 
plans in this direction also. They would 
definitely thank the Government for its 
efforts an~ help in the proares. of science 
aad technology i:n Our country. 

So. as~ an answer .to the allegation of 
bow our country is to prepare itself for the 

At the outset, I would take up the 
Demands of Atomic EneriY. The Seventh 
Plan document provides for a total aeQe~~ 

. tion to the ordtc of 10,000 MW of nuclear 
pOWer by 200J A.D, I welcome also the 
provision of Rs. 110 crores in 1986-87 for 
nuclear power schemes. I woul4 like to 
know from the hoo. Prime Minister as to 
where these . nuclear power scbemes are 
going to be hllpl~mented·. Tamil Nadu bas. 
exhausted its available hydel potentiality 
~nd tt~e dependence on thermal aen,eration 
IS elUSive because of the primary infrastruc
ture of coal not b~i'ng avaJlabJe within -the 
reaches of such projects in Tamil Nadu. 
T,be sap between availability and demand 
of eJectric power by the end of Seventh 
Plan in Tamil Nadu woul~ be about 3 300 
million, units and by 1994 .. 95 it would', be 
10,200 mill~on u~its. Hence 1 ,request the 
bo~. Prime Minister 'or an investment 
dectslon for takiDB up the Atomic Power 
Proj~t at Kudankulam in Tirunelveli 



district .o~ for 'exteDslon, -of tbo Kalpakkam 
Atomi'1,POWOl' Statioa i,D. v,icw·.~ot 'tho, 'Ionl 
.. atatiPJi p,dod., in . tbe ~ti:OQ 01 these 
proJoctt. .J w01l1d liko to. luaaer« .tbat tbl 
employeos 1.0, tbo Ito,nie pow,r plallts '8bo~d 
be I\VO~ a ap.bCbt ml~Qthly aU"wllDce of 
Rs. 500 per bead becau90 or their < lutC~pti ... 
bUity to radio-activo riakt. I SUipsl tbat 
the w,orkors aad 'tb, employees in Kalpak
tam Atomic Power plant. wb-o hi,ve created 
international rocord . in nuctea.r powor 
rosearcb, ,must be given some sort of incen .. 
'tive bObus for their lood work. 

1 would now take up the D4mands of 
the Department of O~ean Development. 
Tbe grants are being aiv~n for studies on 
Ocean Thl!rm 11 ,.Ene,rlY convers·ion. tnd~a 
bas ex:cellent poten I ial for cOllversio., of 
ocean therlual ·enet~y. The total orsc 
potential around India is estimated to be 
more than 50,000 M W. This mug,' be 
fully exploited. A half-hearted beginning 
has been mlde by commlssh)ning (he 
MBCON to prepare a detaited project report 
for a one-MW or~c pJant. The liT. 
Madras has fabricated a small OTEC 
plant for this purpose. J demand that 

: more attention must be paid to thiS. 
There should be etlective coordination 
bet~en the Department of Ocean 
Development an(f the Department of Non· 
Conventional Energy Resources. 

Here, I would refere to tbe lau-dabte 
effort made by the Government of Tamil 
Nadu in .exploring the possibilIty of proouc
iog cnergy from tidal waves. There was 
assistance from a UN body al~o fur this 
project. Somehow the Government of 
India have not encouraged the Covernment 
of Tamil Nadu by livins grants for this 
scheme. I demand that this should be 
taken up more seriously and viaorously. 

Thert was a proposal to set 'up two 
pollution mOD,itoring stations in 1985 .. 86 
UDder tbe Prevent,ion and Control of Marine 
Pollution Project. J would 'lik~ to· know 
where these btatioos ba ve been set up in 
'1985'·86. Tamil Nadu has the longest' 
co~stlinc aDd one such statioQ shouJd be 

. set up in Tamil Nadu. 

,Under tho Department of Science and 
TecbnolO1Y. Irants"in-aid . throu@h tbe 
National Radar Council fot development 
or high cost hi,gh risk systems in ~be 'lIreas 

of ("lIiD.lnd. coatrOl commuoicatiC)ai, 
s,curity sYsrem~,. elect'conic warfare system. 
etc,' 'are bela. pl:id. Tits ole~tO'nic war,
f.r4 l,atQmf caBoot be researcb:d in tbe 
private ieJtor. It is a defence project. I 
want to know wby this sbould be takeD up 
in tb! private soctor whQ will ~ .iveD 
grants·in-aid by tbo Dopartment of Scienco 
and TecbDoIOSY. ' 

Before J cone.lude, I would only refer 
'to tbe scant attention beiol paid to tbe 
apt)lIeatioq or Science and TecbooloSY for 
Rural' Development. In 1985-86. a sum of ' 
R9. IS lakht was provided and ill 1986·87. 
a sum of Rs. 20 Jakhs bas been provided. 
With this rneagr~ surn. do you eXp :.:t tbat 
science and te..:hnology will be lrdnsferred 
to rural' d~velop·11.!nt for appli.:ation 1 I 
demand that a minimum pruvision of Rs. 5 
crores muU b;! mad.:!. for this purpose so 
that the rural deveitJp.ncnt is aided by the 
successful efforts in our science and "techno .. 
logy programmes. 

W.th fhese wor4s, I conclude my' 
speech. 

SHRt K. RAMACHANORA REDDY 
(Hindupur) : J, bag to move: 

"That the demand under .the bead 
Atomic Energy ~esearcbt Deve
lopment and J nduslrial Projects 
l?e reduced lO 'Re. 1 tt. 

(Failure to check escalation in the 
cost of CODstruction of vari .. 
.ous atomic po~er station,s.hI) 

"That the demand under the head 
Atomi~ Energy Re~earcb. Develop
ment and Industrial Projects be 
reduced Re J ." 

[Failure to check inordinate \lelaJ 
in establishing a heavy water 
plant at Manaauru in AnJhra 
Pradcsh.}(2) 

"That the demand under the head 
Department of Science and Tecbn, • 
logy be redllced by Rs. 1 oott. 

, (Need to . make optimum use ofo' 
IcitDce and -tech~ology t 

, remove reaional imbalances1. (1) 



',lSh~i K.ltamacbaQdfa R.c~d)l 
'uTbat the ,dcql~nd ,u"der the bud 

, Depa(,tcnent of S~nc .. and Tech .. 
nolOlY b~ rc4U1ed by Rs.l~:" 
{Need to 'e~taltUr,b StlHfJ . Councllt 

'for development "01, science 
and t"hDolOSY !(2) 

" fbat the demand under tbe bead 
Depaittl)cnt • of Science and 
Ttcnnology ~c redQccd by Its. IOO.u 

[Need to encourago' promo~ioD ,of 
sci~nce and technology cDte. ~ 
pr~neur~b.ip 1(3 r 

" Chat tbe demand. under . the bead 
Depac tmen t of Scienc..-e and 

,Technology be reduced by Rs. 
100." 
[Need ror application of science 

and technology in the' rUIa' 
sector .1(4) 

'That the demand under" tbe head 
D:p~rtmel'\t of Science ~}lnd 
Technology be I'educed by Rs. 
, 100." 

, ,,' 

, '(Need, co de\'flCtP :tbO' if"l :,. for 
, S4icn,tlric r~leatCb JG',1ti~~J~S.) 

'~That· ~the \ ,~tman:4 ',under' d)c,~:"'~~d 
'~aru.neDt. of SeierA'. aJld, ,TCch~ 
!lotOS)' be 'reduced by 'ita,. JoO.·" ' 

~ , .. \ 

[Need to check' .the, mi.aration of 
. scie~ti&ts from India to 

abroad 1(9) 
"Tbat the demand' under ,the' 'bead 

Inpanment "of Science and 
Technology be reduced 'b)i ~s. 
100." 

(Need to set up a Centre for 
Advarice4 Technology at 

. Hydtrabad.l{lO) 
«Tbat the demand under the head 

Department of Science and Tech
nology be reduced by Rs. 100." 

{Need to popularise science and 
technology among pcopJe.l( 11) 

UThat the demand under' tbe ,head 
Department of Scjencc Bnd, 
Technology be reduced by Rs. 
lOO.U 

{Need to giv~n entrepreneurial [Need to let up di!trict science and 
traininlll~,' :~j~~ to unemployed technoh)!) een\rc at Ananta· 
~cience and tecnnology pur in Andbra Pradesh.](12) 
personnd.l(5) SHRI RAM SINGH YADAV (AJwar) : 

"That the demand under the 'head Hon. Deputy. Speaker, Sir. 1 rise to support 
Department of Science and lheljDernands ot the Mi nistry of Scieo(.c Ul1d 

Tf cnnolO8Y be reduced. b)' Rs.' , Technology,Oceall Devdopmeot and AlIh:d 
}OO." . . . Subjects. 

[Nerd to consider the impact of 
s..:h:"ce and technology on 
increa~ing unemployment 
and um.ler .. employment.J(6) 

IS.OO las. 

"That the demand under the head 
Department (If' Science and 
Tecbnology be reduced by Rs. 
1 O{ ." 

IN('cd to <:onsider the widenin8 
gap between rich and poor 
due to advancement of 
sdence.](7) 

"That the demand under the head 
Department of Sci(:n~e and 
Technology be redu:ed by Ra. 
JOO." 

. . 
Sir, I feel that tbis· is 'tbe pious duty of 

this august House to express its gratituoe 
~owards the contribution and towards ahe· 
scientific temper which has been given 10 

the nation by our first beloved Prime 
Minister, Pandit Jawaharlal Nehru, \\ho is' 
considered to be the architect or Modern 
India. 

. MR,. DEPUTY SPBAKEIl : Mr. Ya,d$v,t 
you can continue your speech comorrcw. 
The House stands, adjourned' to ,r~6sembre 
at II A.M\ tomorrow. 

18.02 brio 

The Lok S(lbha t'h,m aifjqurI,ed till £lJ..'\'(~" 
0/ 'he Clock on' ThuISdo)', ApriJ 10,' 

1986; Choltra 20, 1908 (Saka). 

Chaudbary Mudian Kendra, Mat,jpur. Delbi .. S3. 


